HUNDRED-FOURTH REPORT

PUBLIC ACCOUNTS COMMITTEE
(1982-83)

(SEVENTH LOK SABHA)

DELHI DEVELOPMENT AUTIIORITY

[Action taken by Government on the recom-
mendations of the Public Accounts Commitiee
contained in their 18th Report (Seventh Lok ' abha)j

Presented in Lok Sabha on § Novembor, 182
Laid in Rajya Sabhg on 5 November, iyS2

LOK SABHA SECRETARIAT
NEW DELHI

Ui tober, 19821 1sein s, voog (8. ha)

Price + Ry 5 200



JAST OF AUTHORISED AGENTS FOR THE SALE OF LOK SABHA
SECRETARIAT PUBLICATIONS

(] Name of Agent Agency Sl Name of Agent Agency
No. No. No. No.
ANDHRA PRADESH t2. Charles Lambert & Com- 30
pany, 1o1, Mahatma
1. Andhra Umversity General 8 Gandhi Road, Opposite
Cooperauve Stores L.id., Clock Tower, Fom,
Waltair (Visakhapatnam) Bombay.
2. G.R. Lakshmipathy Chetty o4 13. The Current Book House, 60
. and Sons. General Mer- Maruri l.ane, Raghunath
. chants and News Agents, Dadaj; Street, Bombay-1.
Newpet, Chandragin, X
Chittoor Dastrict, 14. Deccan Book Siall, Fer- 63
guson  College Road,
- ASSAM Poona-4.
. 15 M/s. Usha Book Depot, s
3. Wéestem goorl: Depot, Pan ? s85/A. Chira Bazar.K han
azar, Gauhan. House, Girgaum Road,
BIHAR Bombay-2 B.R.
3 Amar Kitab Ghar, R!;oss 37 MYSORE
?‘(::shzg.pu?lagonal ad, 16. M/s. Peoptles Book House, 16
' Opp. Jaganmohan Palace,
| GUJARAT Mysore—
9. Vijay Stiores, Station Road, 3$ RAJASTHAN
Anard. 17. Information Centre, 3!
Government of Rajast hap
6. The New Order Book 63 o ) ‘
Company Elhis Brnidge, Tripoha, Jaipur Cny
Ahmedabad-6.
UTTAR PRADESH
' HARYANA i
18. Swastik Industnial Works, 3
9. MJs. Prabhu Book Servace, 14 59. Holi Sireet. Mecerut P
* Nai Subzimandi, Gurgaon, Cuy
> (Hal’yana,. ot .
19. Law Book Company, 48
Sardar Patel Marg,
MADHYA PRADESH y Allshabad-1
8. Modern Book House, Shyv 13
Vilas Palace, Indore Ciry. _ . WEST BENGAL
MAHARASHTRA 20. Granthaloka, s/1. Ambica 10
Mookherjee Road. Bej- .
9 Mys. Sunderdas Granchand. 6 gharia. 24 Parganas.
-~ 601, Girgaum Road. Near
Princess Street, Bombay-2. 21. W Newman & Company a
S y Lid 3. Old Court House
10. The Intermations) * Book 22 Streer,  Calcurra,
House (Pnvate) Limred
g. Ash Lane, Mabaima 22. Firma K.L.Mukhopadhyay, T
Gandh: Road, Bombay-1 6/1A. Banchharam Akrur
Lane, Calcurta 12.
ty  The Inrtermauonal Book 26
pu Service, Deccan Gym- 23 M,i. Mukhers Book House, Iy
khana Poona-4 4 ~

8B, Duff Lane, Calcutts-6




CORRIGENDA TO 104TH REPORT "OF PUBLIC ACCOUNTS

COMMITTEE (7TH LOK SABHA) ON DDA

114 1.11(iv)

Page Para Line
2 1.5 3
4 1.10 4
4 1.10 29
4 foot note
10 1,19 « 7
10 120 4
11 1.2 6
13 - 34
16 1.27 5
19 1429 14
20 1.31 6
21 1.32 17
21 1.32 21
27 1.29 6
112 1.11 3

1

Lor
been much
time
licecnee
Note
licenie
state
govering
incontravention
in appropriate
normal
D.IleA.
that
extractt
distination
1968
provile

Read

been of much
time of
licencee

Not

licence
stated
governing
contravention
inappropriate
nominal
D.D.A.

than

extract
distinction
1968,

provide

H



CONTENTS

PAGE
Cowmrosition Or Tie Prrtic Accounts COMMITTEF, . . . (iii)
INTRODUCTION . . . . . . . . . . . (v)
L}
CHAPTER 1 Report. . . . . . . . . . 1
CHaprTER 11 Recommendations or observations which have been accepted
by Government . . . . . . . . 29
HAPTER 111 Recommendations or Observations which the Committee do
not desire to pursue in the hght of the roplu:q recetved from
(;overnment . . . . . . 57
CHAPTER 1V Recommendations or Observations replies to which have not
been accepted by the Committec and which require reiter- :
ation . . . . . . . . . 88
CHIAPTER V' Recommendations or Observations in respect of which Govern-
ment have furnished interim replies . . . . 98
PART II
Minutes  of the sitting of the Public Accounts Committee
held on 13 October, 1982. . . . . . 106
APPENDIX Conclusions and Recommendations . . . . 111

FARLIAMENT LIBRARS
() Ovutral Govwe, P lion'

2485 LS—1. dc. No, RO, qzr(
Baso...o.... 0L L




16.
17.
18.
19.
20.
21,
22.

PUBLIC ACCOUNTS COMMITTEE

(1982-83)
CHAIRMAN
Shri Satish Agarwal
MEMBERS
Lok Sabha

Shri Chitta Basu

Shrimati Vidyavati Chaturvedi
Shri C. T. Dhandapani

Shri G. L. Dogra

Shri Bhiku Ram Jain

Shri K. Lakkappa

Shri Mahavir Prasad

Shri Sunil Maitra

. Shri Dhanik Lal Mandal
. Shri Jamilur Rehman

. Shri Uttam Rathod

. Shri Harish Rawat

Shri G. Narsimha Reddy

. Shri Ram Singh Yadav

Rajya Sabha

Dr. Sankata Prasad
Shrimati Pratibha Singh
Shri Syed Rehmat Ali

Shri B. Satyanarayan Reddy
Shri Kalyan Roy

Shri Nirmal Chatterjee

Shri A. P. Janardhanam

SECRETARIAT

. Shri T. R. Krishnamachari—Joint Secretary
. Shri K. C. Rastogi—Chief Financial Committee Officer
. Shri K. K. Sharma—Senior Financial Committee Officer.

(i)



INTRODUCTION

I, the Chairman of the Public Accounts Committeé, as authoris-
ed by the Committee, do present on their behalf this 104th Report
on the action taken by the Government on the recommendations of
Ehe. Public Accounts Committee contained in their 18th Report
(7th Lok Sabha) on Delhi Development Authority.

2. Expressing their serious concern over the phenomena] increase
of 14,000 industries in non-conforming areas between 1962 and
1968, the Committee have observed that it could not have been
possible without the connivance of the concerned authorities. Since
no alternative sites could be made available for setting up indus-
trial units in areas earmarked in the Master Plan, there has been
no check on the further growth of industrial units in non-conform-
ing areas. At the same time the small industrial units were put to
great hardship as no municipal licences were granted even to those
units which were in areas not mentioned in the Master Plan as
non-conforming. The Master Plan has more or less remained merely
a document on paper and no development worth the name has
taken place in the city of old Delhi. The Committee have recom-
mended that an enquiry should be conducted by Government as
expeditiously as possible to fix responsibility for the non-imple-
mentation of the Master Plan in the city and the action taken
thereon should be reported to them latest by 31 January, 1983.

3. Dissatisfied with the reply of the Ministry of Works and
Housing regarding allotment of four acres of land earmarked for
small scale industries to M/s. Tata Iron and Steel Company for
setting up a stockyard, the Committee have desired that an enquiry
as to how the land meant for allotment to small scale units was
allotted to a big business house, should be conducted expeditiously
and the results thereof apprised to them by 31 January, 1983. The
Committee have also desired the Government to examine the

feasibility of resuming this land for allotment to small scale in-
dustries.

4. The Committee have further desired that the circumstanrces
in which four cinema sites were given on annual ground rent with-
out obtaining proper sanction of the competent authority should be

(v)



(vi) ﬂ
investigated, responsibility fixed and action taken against those -
found guilty. Officers who were on deputation and have since

reverted to their parent departments should be asked to explain
- through their cadre authorities. P

5. Keeping in view the avowed obJectwe of the DDA to control
the price of land in Delhi, the Committee have stressed that an
indepth examination of the present system of aqct_mn_mg of com-
mercial plots should be carried out with the assistance of reputed
economists, socia] scientists, architects etc. so as to ascertain how
far the present policy has resulted in escalation in prices of land
and other goods including essential items and services in the capital
and whether the present policy needs modification.

6. The Report was " considered and adopted by the Public
Accounts Committee at their sitting held on 13 October, 1982.

7. For reference facility and convenience. the recommendations
and observations of the Committee have been printed in thick type
in the body of the Report and have also been reproduced in a con-
solidated form in the Appendix to the Report. g

8. The Committee place on record their appreciation of the
assistance rendered to them in this matter by the .Office of the
Comptroller and Auditor General of India.

NEw DELHI; SATISH AGARWAL

October 20, 1982 : * Chairman,
29 Asvina, 1904 (S) Public Accounts Committee.




CHAPTER I
REPORT

1.1 This Report of the Committee deals with the action taken
. by Government on the recommendations and observations contain-
ed in their 18th Report (7th Lok Sabha) on Delhi Development
Authority commented upon in Paragraph 29 of the Advance Report
of- the Comptroller and Auditor General of India for the year 1976-
77, Union Government (Civil) relating to the Ministry of Works and
Housing.

1.2 The Committee’'s 18th Report was presented to the Lok
Sabha on 30 April, 1981 and contained 55 recommendations and
observations. According to the procedure laid down, the notes
indicating the action taken by Government in pursuance of the
recommendations and observations contained in this Report duly
vetted by Audit were required to be furnished to the Committee
latest by 29 October, 1981. However, the Ministry of Works and
Housing submitted action taken notes in respect of the recommen-
dations/observations made in the Report on different dates and the
last reply was furnished on 26 August, 1982 i.e- nearly ten months
after the due date. -

1.3 The Public Accounts Committee (1875-76), in their 220th
Report (Fifth Lok Sabha), urged the Government ‘to review this
thoroughly unsatisfactory state of affairs (In respect of submission
of action taken notes) and take immediate remedial measures’.
While expressing their happiness over the measures aimed at
securing timely submission of action taken notes on the Committee’s
recommendations inter alia setting up a ‘Monitoring Cell’ in the
Department of Expenditure as the focal point for the Government
as a whole, to coordinate the progress in this regard and monitor
delays with the Ministries/Departments concerned, the Public
Accounts Committee (1976-77) had, in paragraph 1.15 of their 25th
Report (6th Lok Sabha), expressed the hope that “the Integrated
Financial Advisers/Internal Financial Advisers in each Ministry
would discharge their responsibility effectively in examining the
Reports of the Committee and in coordinating and monitoring the
expenditious submission of the Action Taken Notes thereon to the

Committee.”
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1.4 The Committee arc vnhappy that there has been unusual delay
on the part of the Ministry of Works and Housing in furnishing
action taken replies to the recommendations contained in their 18th
Report on Delhi Development  Authority. Although the replies,
duly vetted by Audit, were required to be furnished by October
1981, the last batch of replies was furnished in August 1982 only
i.e. 10 months after the due date,

1.5 The Commititee regret that even the setting up of Monitoring
Cell in the Ministry of Finance to ensure timely submission of
action taken replies has not been much help. The Committee
would like the Monitoring Cell in the MinistryAof Finance to be
more vigilant in future in ensuring that the Ministries/Departments
furnish action taken notes to the Committee promptly and within
the stipulated period of six months.

1.6 The action taken notles received from Government have
been broadly categorised as under:

(i) Recommendations and observations which have been
accepted by Government:

Sl Nos. 1, 3, 4, 6, 7, 8, 9, 13, 15, 19, 21, 24; 25; 26; 27T; 28:
29, 30, 31, 33, 34, to 36, and 45, to 47.

(ii) Recommendations and observations which the Committee
do not desire to pursue in view of the replies received
from Government:

- Sl Nos. 2, 11, 16, 17, 18, 20, 22, 23, 32, 37, 38, 53; 54 and 55.

(iii) Recommendations and observations replies to which

have not heen accepted by the Committee and whieh
require reiteration:

S1 Nos. 41, 42, 43, 44, 48, 51 & 52.

_ (iv) Recommendations and observations in respect of which
Government have furnished interim replies:
Sl. Nos. 5, 10, 12, 14, 39, 40; 49 and 50.

. L7 The Commlttee ‘expect that final replies to those recommen-
dations and observations in respect of whichi only interim replies
hsve been furnished by the Government, so far, will be made avail-
able to the Committee expeditiously after getting them vetted by
Audit. , v
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1.8 The Committee will now deal with action taken by Govern-
ment on someé of their recommendations and observations,

Liberalisation of the policy of granting licences to industries
in non-conforming areas

(Paragraph 1.51—Sl, No. 1)

1.9 Expressing their concern over the increase in, the number of
ir*dustries in non-conforming areas, the Committee had in Para-
graph 1.51 of their Report, desired to know the specific circumstan-
ces which had necessitated the Delhi Administration to review
twice their decision of June 1963 not to issue licences for running
the industries in non-conforming areas. The Committee had
observed:—

“1.51 The Committee note from the Audit paragraph that to
obviate further growth of industries in non-conforming
areas, the Delhi Administration had decided in June
1963 that municipal licences for running of industries in
non-conforming areas should not be issued and that the
licences of those industries which had been established
in non-conforming areas before 1 September 1962 should
be renewed on year to year basis. Despite this, the
Committee are concerned to find that the number of
industries in non-conforming areas had increased from
9360 on 1 September, 1962 to 13360 on 31 December, 1966.
Giving the latest position in this regard the .Vice-Chair-
man, Delhi Development Authority informed the Com-
mittee during evidence in October 1978 that about 40,000
units were functioning in Delhi and of this only 23,000
had got municipal licences. The Ministry of Works and
Housing have informed the Committee that the decision
of 1963 of Delhi Administration was implemented till
October 1967 when the policy was liberalised and units
functioning in non-conforming areas on or before 30
November, 1967 were granted licences on ad hoc basis.
Again, this policy was further liberalised in September
1975 and licences were granted to the units functioning
in non-conforming areas on or before 21 October, 1975
Thus, the Delhi Administration had, instead of allotting
the industrial plots on conforming areas to the then
existing units in non-conforming areas and getting
adequate number of industrial plots developed in the
areas earmarked for the purpose, approved twice the
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liberalisation of ‘the pelicy of granting lieences. in non-
conforming areas. The Committee would like to know
the specific circumstances which necessitated jyreviewing
by the Delhi Administration of their earlier decision of
June 1963 in this regard.”

110 The Ministry of Works and Housing in their Action Taken
Note* dated 2 April, 1982 have stated:

“Municipal Corporation of Delhi have reported that the
licensing policy for the industries as framed at the time
enactment of Master Plan was strictly in accordance
with the provisions of the land use prescribed in the
Master Plan. But later on, at the instance of the then
Chief Commissioner, it was felt that the wunits which
were established before 1-9-1962 should be granted licen-
ces if the trade is not noxious and hazardous to health,
and a moratorium period should be fixed for their
shifting to a regular conforming area developed by the
Delhi Development Awuathority. Later on, in the month
of May 1968, the overall position regarding licensing and
coming .up of new industries was reviewed and it was
found that even though licences were not being issued
for the units which have come after 1-9-62, actually
14,000 factories were established in between 1962 and
1968 and were running without licences. It was felt
that Delhi Development Authority will take much more
time than the proposed moratorium period for shifting
the industries from non-conforming to conforming
areas by making available sites for new units. The
Municipal Corporation of Delhi with the approval of
Delhi Administration framed a policy in the year 1868
to issue ad-hoc licences to the units which were estab-
lished before 30-11-67. The ad-hoc licences were gran-
ted renewable on year to year basis with a clear condi-
tion that it will not confer any right to the licecnee for
an alternative site in the conforming area. The policy
was liberalised again in 1975 because it was found that
the proper pace of industrial growth within the union
territory of Delhi was not feasible as per provisions nf
Master Plan because Delhi Development Authority was

o AB . w——

* Note vetted in Audit.
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taking more time for providing proper sites in conform-
ing area. The ad-hoc policies of 1968 and 1975 were
framed after consultation with the Delhi Development
Authority, Delhi Electric Supply Undertaking and other
concerned bodies in order to have a realistic approach,
regarding the factories in Delhi. This also helped
Municipal Corporation of Delhi in enhancing its revenue
by way of licence fee.”

111 From the reply furnished by the Ministry of Works and
Housing and from the Study of the Delhi Master Plan, the Com-
mittee find that between 1962 and 1968, there was a phenomenal
increase of 14,000 industries in non-conforming areas of Delhi which
were ruaning without licences. It is inconceivable as to how so
many industries could be established when there was a total ban
on issue of licence to industries in non-conforming areas. The
Commitiee cannot but reach the conclusion that such phenomenal
growth in the number of industries in non-conforming areas could
not have been possible without the connivance of concerned autho-
rities. Had the concerned officers of the Delhi Municipal Corpora-
tion shown the prudence c¢xpected of them and been vigilant
enough, the illegal operation of industries would not have taken
place, ‘ '

The Commniittee cannot but express their serious concern over
the prevailing state of affairs. While the Government and the
DDA were to carve ouf industrial areas as laid down in the Master
Plan and then to shift the industries to such new developed areas,
it is a matter of regret that no concrete steps in this direction have
been taken with the result that the Master Plan has more or less
remained merely a document on paper and no development worth
the name has taken place in the city of old Delhi. Consequently,
Delhi Administration had to liberalise the policy of granting licen-
ces to industries in noun-conforming areas—first in 1968 and agsin
in 1975.

The Committec regret to find Ahat for all these twenty years no
serious effort has been made to develop industrial areas on the basis
of the Master Plan. Since no alternative site could be made avail-
able for selting up industrial units there has been no check on the
further growth of industrial units in non-conforming areas. At the
same time, the small industrial units were put to great hardship by
not granting them the municipal licences, even to those units which
were in areas not mentioned in the Master Plan as non-conforming.
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This has resulted on the one hand in harassment to the small indus-
trialists and on the other hand in financial loss to the Delhi Munici-
pal Corporation as they could not coliect licence fee. .., Fhis is indi-
cative of total failure on the part of Delhi Development Authority
in ensuring the planned growth of industries in Delhi.

In view of the above, the Committee recommend that a thorough
enquiry should be conducted by Government to fix responsibility
for the non-implementation of the Master Plan in the city of old
Delhi. This enquiry should, inter alia, go into the following
matters:—

(i) reasons for the failure to identify the non-conforming areas;

(ii) the circumstances in which new units were allowed to come
up in non-conforming areas;

.

(iii) failure to develop new industrial sites as laid down in the
Master Plan;

(iv) failure to provide land to the existing industries of non-

conforming areas at pre-determined rates, requisite incentives and
other facilities;

(v) failure to evolve consistent and clear policy regarding grant
of ad hoc licences to all industries in Delhi till these were g:vem
alternate sites; and

(vi) failure to develop the city of Delhi on the lines as ‘laid
down in the Master Plan.

The enquiry should be conducted and completed as expedltlously
as possible and action taken thereon reported to the Committee
latest by 31st January, 1983.

Finalisation of pending applications for allotment of
Industrial Plots

(Paragraph 1.54 — S No, 4)

1.12 Stressing the need to finalise the pending applications for
allotment of industrial plots expeditiously, the Committee had, in
Paragraph 1.54 of their Report stated:

“From the reply furnished by the Mmlstry of Works ~ and
Housing, the Committee note that out of the 15,000 appli-
cations received in February, 1976 for allotment of indus-
trial.plots, 14,581 applicants did not deposit the requisite
amount of premium called for through an advertisement
in newspapers in October, 1876 and thus there were only
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419 applicants left. There were another 700 claims earlier
to these applications for allotment of industrial plots.
The Committee urge that all these cases should be ﬁnahs-
ed expeditiously.” :

1.13 In their action taken note* dated 19 March, 1982 the M1ms-
try of Works and Housing had informed the Commlttee as under:

The Delhi Development Authority has further reported that
total number of cases where 30 per cent premium was
deposited by the persons, who had applied in 1976 for
industrial plots has been reduced to 300, as the rest of
‘them have taken their deposit back. Out of these 300
applicants, only 184 were found eligible for allotment to
whom allotment letters/offers of allotment have already
been issued. The remaining applicants have not been
found eligible and their deposits are being refunded.
The Delhi Development Authority has further reported
that the claims of 700 persons who had apphed before
1976 have almost been finalised.”

1.14 Substituting the earlier action taken note, the Ministry of
Works and Housing have stgted“ on 13 April, 1982:

“The Delhi Development Authority has reported that the
total number of cases where 30 per cent premium was
deposited by the persons, who had applied in 1976 for
industrial plots has been reduced to 300, as the rest of
them have taken their deposit back. Out of these 300
applicants, only 184 were found eligible for allotment to -
whom allotment letters/offers of allotment have already
been issued. The remaining applicants have not been
found eligible and their deposits are being refunded.

The Delhi Development Authority has further reported that
the number of persons who had applied for industrial
plots before 1976 was by mistake mentioned as 700
instead of 70. On checking up the vosition further, the
actual number was found to be 84. The recommendations
of the Land Allotment Advisory Committee were obtain-
ed and the cases are under process of allotment.”

1.15 In their reply the Ministry of Works, and Housing have
stated that the Delhi Development Authorlty has mformed them

*Not vetted in Audxt
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that ‘the number of persons who had applied for industrial plots.
before 1976 was by mistake mentioned as 700 instead of 70 and on
checking up the position further the actual number was found to be
84’. It is interesting to note that till 19 March, 1982 the Delhi Deve-
lopment Authority has been reporting to the Ministry of Works and
Housing that the claims of 750 persons who had applied before 1876
have almost been finalised. This discrepancy clearly shows that there
is no proper system of maintenance of records in the Delhi-Develop--
ment Authority. This is also indicative of the .casual manner in
which information is being furnished to the Committee without
getting the same properly checked up. The Committee recommend’
that the matter should be enquired into and responsibility be fixed'

for the lapse: The results of the enquiry should be communicated
to the Committee by 31st January, 1983.

Laying down the procedure for alloting industrial Plots
(Paragraphs 1.58 and 1.59—S]. Nos. 8 and 9)

1.16. The Committee had in Paragraphs 1.58 and 1.58 of the 18th
Report stated:

“Further, the Committee are surprised to note that there is
no procedure in vogue in DDA by which it may be known
whether the allottees who had established their indus-
tries in new areas had actually vacated the exsting pre-
mises in non-conforming areas or stopped their further
use for the purpose for which these areas were being
utilised etc.

The Ministry of Works and Housing have stated that ‘a survey
will be-conducted shortly’ and details furnished to the
Committee thereafter. The Committee urge upon the
Government to evolve without any further delay some
effective procedure by which it may be known that the
allottees have fulfilled the above two conditions within
the stipulated period. They feel that these two condi-
t.ons should be included in the lease deed and the res-
ponsibility for intimating to the DDA about the fulfil-
ment of these conditions be devolved on the allottees.”

1.17. In their reply dated 3/5 July, 1982, the Ministry of Works
Housing have stated:

“The Delhj Development Authority has reported that a sur-
vey of 1068 units still existing in non-cenforming areas
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which have been allotted alternative sites, has been con-
ducted. It has been found that 96 sites have been
vacated. Necessary action against the remaining 972
units is being taken by the Delhi Development Autho-
rity. The Delhi Development Authority has further
reported that the following two conditions have been in-
corporated in the lease deed form:—

(i) The lessee would within a period of 2 years and
6 months from the date of taking possession of the plot,
stop such use of the existing premises in non-
conforming areas for a purpose not permitted under
the Master/Zonal Plan;

(ii) Establish the industry in the plot allotted at pre-
determined rate, within a period of two years.

It has also been decided in principle to make provision
in"the lease deed that the allottees would apprise Delhi
Development Authority about the fulfilment of the
above two conditions within three vears from the date
of allotment in a conforming area. The matter is being
processed on priority basis,

As the completion of the survey of all such units and
their shifting to conforming areas will take some time,
the progress is proposed to be watched periodically.

It may be added that as per the policy followed by
the Directorate of Industries, Delhi Administration,
the units which have been allotted land under shifting
programme, are not eligible for registration if they
continue to function in the non-conforming premises
even after the expiry of the moratorium period, as per
the lease deed/validity period of their factory building
plans, in spite of a valid Municipal Licence. Also,
before granting registration in the conforming area,
the previous premises of the units in the non-conform-
ing area is inspected by the Directorate to ensure that
the unit has stopped using it for the purpose of any

 manufacturing process, or running of any industry
whatsoever, in terms of the Lease-deed. On its part,
the Municipal Corporation of Delhi also refuses to
grant licences for setting up of industries in non-
conforming areas.”
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- 118 The Committee are surpnsed to find that out of 1068 units in
non-conformmg areas which have been’ allotted alternat;ve sites, only
96 umts have vacated the old s1tes and the remmmg 972 units are
still workmg in non-conforming areas. This clearly shows that the
matter has not been dealt by DDA .Wlth the seriousness it deserves.

119 It has been stated by the Ministry of Works and Housing that
as per policy followed by the Directorate of Industries, Delhi Ad-
ministration, the units which have been allotted land under shifting
programme are not eligible for registration if they continne to func-
tion in the non-conforming premises even after the expiry of the
moratorium period, as per the lease deed/validity period of their
factory building plan. in spite of a valid municipal licenie. On its
part, the Municipal Corporation of Delhi also refuses to grant licences
for setting up of industries in non-conforming areas. As there has
been a steady growth of industries in non-conforming areas and in
veiw of the slow pace at which these industries are heing shifted to
the new areas allotted to.them, this policy seems to have been follow-
ed more in breach thana in observance. The Committee would there-
fore stress that at least in: future this should be followed by the Delhi
Administration/Delhi Municipal (‘onporatmn in lettcr and spirit.

Allotment of land by the DDA to a factory not covered under the
scheme of allotment to small scale industries (Paragraph 1.62—
.S1. No. 12)

1.20. Asking the Government to hold an enquiry in a case in
which 4 acres of land was allotted in 1966 for a purpose not covered
‘under the scheme, the Committee had in paragraph 1.62 of their
repor; state:

“1.62 The Committee also find that the then Chief Commis-
sioner was authorised to allot, on the advice of the Land
Allotment Advisory Committee, developed land at proper
price to small scale industries (in addition to such of the
industrialists who held or were granted import manu-
facturing licences by Government), provided that setting
up of the industry was in accordance with the Master
Plan. The Committee have been informed by the Audit
that the DDA under the above scheme allotted in Decem-
ber 1966 a plot of the land measuring 4 acres to M/s.
Tata Iron and Steel Co. which is not a small scale indus-
try at the commercial rate of Rs. 35/- per square yard
for setting up a stock yard. However, a further request
by the company in July 1974 for allotment of additional
land nearby for the same purpose was rejected by the
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DDA in September 1977 on the ground that allotment
for such purpose could not be made in terms of the
scheme. The Finance. Member of the Authority in Feb-
ruary 1975 had observed that ‘this unit is not strictly
covered by this order’. If this was so, the Committee are
unable to understand how this company was allotted 4
acres of land in the first instance in 1966 for a purpose
not covered under the scheme. The Committee, there-
fore, recommend that a detailed inquiry be made into
this case so as to bring out full facts to surface.”

121 The action taken note furnished in regard to the above

recommendation by the Ministry of Works and Housing on 19
January, 1982 is reproduced below:

“As already explained in the note submitted to the Public
Accounts Committee earlier, the allotment was not
covered by the order govering the Scheme for large scale
acquisition, development and disposal of land in Delhi.
The land was allotted for the establishment of a stock-
yard and not for industrial purpose. It related neither
to the shifting of an industry or trade from a non-con-
forming to a conforming area nor to allotment of land
in lieu of land acquired. The Land Allotment Advisory
Committee recommended the allotment to the Chief
Commissioner on a specific proposal of the Delhi Deve-
lopment  Authority. Apparently, the allotment was
made because steel was in short supply and the establish-
ment of a stock-yard in Delhi would have enabled steel

to be supplied in reasonable quantities at controlled rates
to the genuine users,

The Delhi Administration (L&B Department) and Delhi
Development Authority have, however, been requested
to conduct necessary enquiry if not already done and the
Committee would be informed of the results in due
course.”

1.22. The Committee are not at all satisfied with the reply of the
Ministry to the effect that the land earmarked and developed for
allotment to small scale indusiries was not allotted for industrial
purpose but was allotted for a different purpose to Messrs. Tata
Iron and Steel Company for setting up a steel stockyard. This
allotiment in the opinion of the Committee, was absolutely unwar-
ranted and has stifled the growth of small scale industries.

The Committee have been informed that the Ministry have re-
quested the Delhi Administration and D.D.A. to conduct necessary

2495 LS—2. o
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inquiry, if not already done. This again betrays the lackadaisical
approach of the Ministry and the D.D.A. to the observations of the
Committee. - The Committee desire that the inquiry should be con-
ducted cxpeditiously and they should be apprised of the results
thereof by 31st January, 1983. The Committee would also like
Government to examine the feasibility of resuming this land for
allotment to small scale industrial units,

Non-maintenance of property registers (Paragraph 1.65—SI. No. 15)

1.23. Commenting on non-maintenance of the property registers
properly till October 1978, the Committee had in paragraph 1.65
of their report stated:

“The Committee are perturbed to note that the DDA was not
maintaining the property registers properly till October
1978. The Ministry of Works and Housing have informed
the Committee in 1979 that the records have since been
completed. The Committee would now desire to know
the number of plots for which lease deed has not been
executed so far despite handing over possession of plots.
The reasons for such 1rregu1ar1ty may be explained in
each case.”

1.24. In reply to the above fecommendation, the Ministry of
Works and Housing in their action taken note dated 15 February
1982, have stated:

“The Delhi Development Authority has reported that the
total number of plots for which lease deeds have not
been executed so far is 2042. The Delhi Development
Authority has also stated that as the number of such
cases is large, it is not possible to indicate the reasons
for non-execution of lease deeds in each case but that the
main reasons thereof, and the number of cases falling
in each category are as under:—

(3) Decision of the Delhi Development Authority accepting the changes made
in partners of the allottee f: mns/compames ctc. subscqucnt to allotment has

not yet been taken. . . . . . . . 813
(if) Allottecs are not commg to exccute the lcase-dced inspite of repeated remin- 6
ders. . . . . 31
(iii) Allottees have not complctcd the requu'ed formalmcs with regard to execution '
~ oflease-deed . . 1101
(iv) Allottees have not returned the lease-dccd papcrs aftcr gettmg them stamped
from the Sub-Registrar . gr2

o i
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Instructions were issued to the Delhi Development Authority
vide this Ministry’s letter No. K11011/3/81/DDII-B dated
1st October, 1981 to have the necessary formalities com-
pleted with the allottees expeditiously so that the lease
deeds are executed without further ‘delay. The Delhi
Development Authority have since reportd that the
number of plots for which the lease deeds still remain to
be executed has gone down from 2610 to 2042 as indi-
cated above.”

1.25. From the reply furnished by the Ministry of Works &
Housing, the Committee note that in spite of specific instructions
issued to D.D.A. by the Ministry of Works & Housing regarding
expeditious execution of lease deeds in respect of industrial plots,
there were 2,042 eases out of a total number of 2,610 cases in which
lease deeds were yet (February, 1982) to be executed. The Com-
mittee feel that this is clearly indicative of the lack of seriousness
on the part of D.D.A. in getting the lease deeds executed. . The
Committee note that 316 allottees were not coming forward to
execute lease deeds in spite of repeated reminders; in 1,101 cases
required formalities with regard to execution of deeds had mnot
been completed and in another 312 cases the allottees had not
returned the lease deed papers after getting them stamped from
the Sub-Registrar. There is no plausible explanation for the non-
execution of lease deeds especially looking to the last category of
312 cases, who inspite of having got the deeds stamped, are not
coming forward for execution of lease deeds. The Committee
would like the Delhi Development Authority to take the initiative
in this matter and get the lease deeds executed within a specified
period. The results of these efforts should be communicated to the
Committee by the 31st January, 1983. The Committee desire that
a proper sysiem should be evolved by D.D.A. whereby the lease
deeds may be got executed simultaneously with the handing over
possession.

Disposal of Cinema sites on annual ground rent in' incontravention
of rules (Paragraphs 4.19 to 4.22—Sl. No. 41 to 44)

. 1.26. Stressing the need fur fixation of responsibility for dispos-
ing the cinema sites on Annual Ground Rent and placing before
the Authority a case based on inaccurate figures, deliberate conceal-
ment of facts etc.,, the Committee had in paragraphs 4.19 to 4.22
stated:

“Under the orders of the Government of India (Ministry of
Home Affairs) dated 2 May, 1961, commercial plots are
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to be sold by auction of the premium. On 20-9-1968, the
then Finance Member, DDA ‘after discussion with the
then Vice-Chairman, DDA proposed that the cinema
site at Jhandewalan may be disposed of on the basis of
annual ground rent, without premium. On 25-11-1968
the plot was disposed of by auction on an annual rent of
Rs. 3.40 lakhs. Subsequently, the cinema sites at Karam-
pura (Mjlan Cinema), Wazzrpur (Deep Cinema) and
Naraina (Payal Cinema) were also disposed of by auc-
tion on annual rental basis on 26-9-1969, 15-5-1970 and
10-9-1970 respectively. The matter regarding change in
procedure i.e. from perpetual lease basis to annual
rental basis was placed before the Standing Committee
of the DDA in March 1969, April 1969 and June
1969 but no decision was taken. At the meetings held
on 4 and 5 December, 1969, the Standing Committee con-
sidered the matter and agreed with the proposal. There-
after the Authority at its meeting held on 24-12-1970

passed a resolution that commercial plots may be dispo-
sed of by auction on annual payment of rent. The Com-
mittee find that in spite of the orders of the Government

of India that commercial plots are to be sold by auction

of the premium, the DDA officials chose to dispose of these
plots on annual rental basis without obtaining the ap-

proval of the Government for change in the policy re-

garding disposal of commercial plots. Further, even when

the matter was placed before the Authority on 24-12-1970,

mention was made about the disposal of Jhandewalan
site on 25-11-1968 but the fact that three more sites had
also been disposed of by that date on annual rental basis,
was concealed from the Authority. Again, while obtain-
ing the approval of the Authority, no one seems to have
cared to examine whether the Authority was competent
to approve the proposal for change in the procedure,

namely, from perpetual lease basis to annual rental basis.

Deviation from the normal procedure of disposal of com-
mercial plots from perpetual lease to annual rental basis
is stated to have been carried out as an experiment and
the move in this direction was initiated by the then Secre-
tary, DDA on 13-9-1968. Four cinema sites were there-
after disposed of by auction till 10-9-1970. On 12-11-1970,
the then Commissioner, Implementation DDA expressed
the opinion that “so far as cinema site is concerned. I
would recommend it should be disposed of on ‘premium
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basis’ so that we could get our returns immediately”.
However, the then Finance Member, DDA expressed
contrary opinion and, in his note dated 21-11-1970, stated
that: “I have examined the economics of the proposal and
find that it would be more beneficial to dispose of the
cinema site on annual rental basis instead of selling it
on premium basis”. The new procedure was then ap-
proved by the Authority at its meeting held on 24-12-1970.
The Committee find that this new procedure suffered from
several lacunae. The Vice-Chairman, DDA conceded dur-
ing evidence that the assumption of premium, as also of
rate of simple interest over a period of 100 years, as
placed before the Authority on 24-12-1970 were indefen-
sible and that this particular method of disposal of plots
was ill advised. Further, it had resulted in heavy arrears

of rent and litigation due to non-payment of rent by the
purchasers.

The Committee are surprised as to how a hypothetical exam-
ple based on inappropriate figures, also concealing vital
information, was deliberately placed before the Authority
pleading for deviation in the normal procedure to get
post facto approval of the Authority to the four cinema
sites already disposed of under the changed procedure.
The Committee would also like the Government to fix
responsibility for disposing of these cinema sites without
prior approval of the competent authority. They expect
that the Ministry of Works and Housing will also devise
some procedure to ensure that DDA obtains prior appro-
val of Government wherever such approval is required
under the relevant statute, rules, orders etc., and does
not exceed the powers vested in it.

The Committee find that the Jhandewalan site auctioned on
25-11-1968 was cancelled on 18-6-1976 for non-payment of
the rental charges due from the purchaser and that the
amount of Rs. 1.70 lakhs deposited by the party has been
forfeited. In respect of the other three cinema sites
(Payal, Deep and Milan Cinema), arrears of rent amount-
ing to Rs. 50.43 lakhs are outstanding. Recovery of rent
is stated to have gone to the court. The Committee
would like to be informed of the out-come of the court

proceedings and the present position regarding recovery
of arrears of rent.”
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127. In their Action Taken Note dated 15 February, 1962, the
Ministry of Works and Housing have stated.

The main issues raised|observations: made in para 4.19 to
422 of the Report are as under:

(i) How a hypothetical example based on in appropriate

figures, also concealing vital information, was deli-

berately placed before the Authority pleading for de-
viation from the normal procedure;

(ii) Govt. should fix responsibility for disposing of these
cinema sites without prior approval of competent
- Authority;

(ili) The Ministry of Works & Housing should devise some
procedure to ensure that DDA obtains prior approval
of the Government wherever such approval is required
under the relevant rules, etc. and does not exceed the
powers vested in it; and

(iv) The Committee be informed of the outcome of the
Court proceedings and the present position regarding
recovery of arrears of rent in respect of three cinema
sites (Payal, Deep and Milan).

As regards item No. (i) attention is drawn to the reply
given to question No. 103 of the Questionnaire issued by
the Public Accounts Committee. As stated therein a
conscious decision was taken in the DDA to deviate from
the earlier policy of disposal of cinema sites, i.e., for dis-
posal of sites by auction on payment of anmual rent in-
stead of the premium. The example of the cinema site at
Jhandewalan was cited in the resolution placed before
the Awuthority only to prove the comparative returns
under the two methods of disposal and there does not
seem to be any intentional attempt on the part of DDA
officers to deliberately conceal any information from
the Authority. '

As regards item (ii), the DDA were asked to fix responsibi-
lity. They have stated that all the officers who were con«
cerned with the placing of the proposal before the
Authority were on deputation to the DDA and have
either been repatriated long back or have retired from
service. In the circumstances it has not been possible
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for the DDA at this late stage to fix responsibility in the
matter.

As regards item No. (iii), the Delhi Development Authority
(disposal of Developed Nazul land) Rules 1981 have
since been framed under Section 22(3) of Delhi Develop-
ment Act, 1957. These rules are based on the Scheme
for large Scale Acquisition Development and Disposal of

‘land in Delhi as amended from time to time. The pro-
cedure laid down under the Delhi Development Act, 1957
and various rules/regulations framed thereunder define
the powers of various authorities. The Lt. Governor,
Delhi who is ex-Officio Chairman of the Delhi Develop-
ment Authority has been requested to issue instructions
stressing on all concerned in the DDA that they should
function in accordance with the powers delegated to them
under the DDA Act, 1957 and the various rules and
regulations framed thereunder and that any violation
of the prescribed rules of procedure will be taken serious
note of by the Government., Ex-post-facto approval at
the appropriate level will also be obtained for regu-
larisation of the deviation in the prescribed procedure.”

As regards item No. (iv) the DDA have informed that a
sum* of Rs, 69.37 laks (approx.) (including interest
due) was outstanding, as on 31-12-81, in respect of three
Cinema Sites (Payal, Deep & Milan). The present position
of court cases in respect of these 3 cinema sites is as

follows: — .

(i) Payal Cinema:—

The plaintiff has withdrawn the suit, with liberty to file the
fresh suit, if need arises in future.

(ii) Milan Cinema:—

The case was fixed for 7-10-81. The High Court remained

closed on that date, This case is still pending at the stage
of admission|denial of documents etc.

(iii) Deep Cinema:—

The case is still pending.

*Not vetted in Awudit



18

1.28 The Committee are unable to accept the position that res-
ponsibility for disposing of four cinema sites without prior approval
of the competent authority could not be fixed. They are unable to
appreciate fully the reason given for this. The concerned officers
who were on deputation with DDA and have been repatriated could
still be asked to explain through their cadre authorities. The Com-
mittee, therefore, desire that the circumstances in which these cinema
sites were given on annual ground rent without obtaining proper
sanction of the competent authority should be investigated, responsi-
bility fixed and action taken against those found guilty. The action
taken in this regard should be intimated to the Committee by 31st
January, 1983. : am ~u

Non-execution of lease deed by the DDA in Respect of Kalkaji
District Centre

(Paragraphs 5.22 to 5.24—S1. Nos. 45 to 47)

1.29 Urging the Government to take suitable steps to expedite
the early execution of the lease deed so as to avoid the delay in
payment of the amount due to the Delhi Admin’stration by the
DDA, the Committee had in paragraphs 5.22 to 524 stated:

“The Committee note that out of the total 174 acres of land
acquired under the Scheme of large scale acquisition,
development and disposal of land for the district centre
at Kalkaji, 66.4 acres of land was transferred to DDA by
the Delhi Administration for District Centre, Kalkaji
and for that a sum of Rs. 1.20 crores was paid in October,
1968 to the Revolving Fund from the General Develop-
ment Account of the DDA. The proposed terms of lease
of the land sold to the DDA by the Delhi Administration
were not in conforming with the general terms and con-
ditions of lease prescribed under the large scale acquisi-
tion Scheme, The reply of the Ministry of Works and Hous-~
ing that the then Lt. Governor had approved the proposal
of the Financial Adviser and that the Delhi Administration
were unable to offer any further comments, is not at all
convincing. The correct position and the circumstances
which led to a deviation from the normal procedure in
this regard need to be explained to the Committee by
the Government.

The Committee are constrained to point out that the lease
deed between Delhi Administration and the DDA has
not been executed so far although the question of execut-
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ing the lease deed for giving effect to the transfer of the
land was considered by the Delhi Administration as
early as in October, 1969 when it was decided that lease -
would be executed for 66.4 acres of gross area (of which
~ 16.6 acres represented the area of permiss.ble ground
coverage). The Committee are informed that lease agree-
ment has not been executed due to certain legal issues
involved which are being sorted out. It is surprising that

even after a period of 10 years, the legal issues are still to
be resolved.

It is pertinent to note in this regard that it was decided that
for the first three years from the date of execution of
lease between the Delhi Administration and the DDA,
the ground rent would be normal (Re, I per annum)
on the entire 66.4 acres and thereafter at Rs. 2} per
cent of the premium which remained unaltered at Rs.1.20
crores. The DDA had, however, sold this land for Rs. 11.20
crores after demarcating it into plots. Taking into account
the amount of Rs. 1.20 crores paid to Government and
Rs. 1.71 crores incurred or likely to be incurred towards
development charges by DDA, the net unearned increase
in land value is of the order of Rs. 8.29 crores of which
Rs. 4.15 crores should have been paid by the DDA to the
Delhi Administration as the land was part of the Scheme
of large scale acquisition, development and disposal of
land and 50 per cent of the unearned increase in the value
of land was creditable to Government (revolving fund).
The Committee are led to the inescapable conclusion that
because of this inordinate delay in the execution of the
lease deed, no ground rent has become payable to Gov-
ernment and also Rs. 4.15 crores, payable to Government
by DDA being Government'’s share of unearned income
has been held up. The Committee would urge upon the
Government to take suitable steps to expedite the early
execution of lease deed if not already done by now so as
to avoid the delay in payment of the amount due to the
Delhi Administration by the DDA’

1.30 The Ministry of Works and Housing in their Action
Taken Note dated 28/29 May, 1982 have stated:

“It is not possible for the Delhi Administration to take an
immediate decision on the terms of transfer of land
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to the DDA for the following reasons:—

(i) One of the allottees of plots in the Xalkaji District
Centre has contested the ownership of DDA over the
plot sold to him and this case is pending in the Delhi
High Court.

!

(ii) The Committee of Experts on the working of the DDA
(Baweja Committee) has recommended that newly
acquired land under the Scheme for Large Scale Acqui-
sition, Development and Disposal of Land should be
transferred to the DDA under Section 15 of the Delhi
Development Act, 1957, which permits sale of land
to the DDA. The Committee has also recommended
that all lands at present held by the Authority for pur-
poses of development and disposal under Section 22 of
the Act should also be reviewed and wherever necess-
ary, after completion of all formalities, such lands also
should be transferred to the DDA wunder Section 15 of
the Act by denotifying them under Section 22. The
views of the Delhi Administration and the DDA have
already been obtained and the recommendation is now
under Government’s consideration.

Every effort will be made to finalise the terms of transfer of

land to the DDA after these issues are sorted out and
finally settled.”

1.31 The Committee are constrained to note that the delay in
-execution of lease deed by the D.D.A. in favour of Delhi Administra-
tion in regard to 66.4 acres of land transferred to it at Kalkaji District
Centre had resulted in avoidable litigation as one of the allottees of
the plots in the Centre had contested the ownership rights of the
D.LA. They reply of the Ministry is silent about the -circumstances
which led to the deviation from the normal practice of lease prescrib-
ed under the Large Scale Acquisition Scheme in this case. The

Committee would like this to be explained and the Lease Deed execu-
ted by 31st January, 1983.

Re-examination of the policy of auctioning of commercial flats
(Paragraph 5.25 and 5.28—S1. Nos, 48 and 51)

1.32 Recommending re-examination in depth of the present
~arrangements regarding auctioning of commercial flats to see how



21 . v !

best the price of land sold by the DDA could be kept within reason-
able limits, the Committee in paragraph 525 of their report had
stated:

“The Committee note that out of the 98 plots carved out by
the DDA from an area of 16.6 acres of land 80 plots had
been sold upto October 1977 at an average rate of Ra.
2,704.00 per sq. yard (the highest rate realised being Rs.
17,316.00 per sq. yard). Omne of the primary objectives
for which the DDA was set up was to check rise in prices
of land in  Delhi. It is beyond the comprehension of
the Committee as to how this objective could be ful-
filled if sale of land in Delhi fetches as much as Rs.
17,316.00 per sq. yard. The Vice Chairman of DDA con-
ceded during evidence that “it is a fact that plots were
sold at very high rates but added that if we are to give
plots for commercial purposes in a big centre like Dis-

trict Centre at a lower price that the market rate,
it means we are encouraging profit making by the inter-
mediaries.” The Committee feel that sale of land at such
high prices to the traders in particular compels them to

extractt the maximum profit from their customers to
neutralise the high price paid by the traders and contri-
butes in no small measures to the general rise in prices.
The Committee recommend that the present arrangements
regarding auctioning of commercial plots should be re-
examined in depth to see how best the price of land sold
by the DDA could be kept within reasonable limits.”

1.33 In their reply dated 6/9 March 1982 the Ministry of Works
and Housing have stated:

“The rates for plots, fetched in the auction, have to be seen in
the context of the floor area ratio, the ground coverage,
. and the total floor space allowed. The DDA has reported
that plot Nos. 43 and 98 in Kalkaji District Centre, measur-
ing 1011.71 square me%ers each, fetched prices of Rs.
2,09,52,000 and Rs. 1,93,01,000 respectively. For both the
plots, the total floor space allowed was 16,188 square
meters, with 16 floors plus basement. The price per square
meter of the floor space, thus, works out to between Rs.
1190-1290, which cannot be considered unreasonable.

The recommendation of the Committee has been considered
carefully by the Government and it has been decided



22

that the present system of disposal of commercial plots
through auction shouid continue.”

1.34. Expressing their concern over the DDA becoming mainly a
profit making organisation and coniributing to the exorpitant rise
in prices of lana and buildings the Committee had in paragraph
5.28 of their report observed:

“The Delhi Development Authority was set up under the
Delhi Development Act, 1957 with a view to “promote
and secure the development of Delhi 'according to plan”.
For this purpose the Delhi Development Authority was
empowered, inter-alia, to acquire, hold, manage and dis-
pose of land and carry out other operations for purpose
of such development. One of the objectives of setting up
Delhi Development Authority in place of the Delhi
Improvement Trust was the disposal of developed plots
of land at a reasonable price. The Committee have, after
examining the various aspects of the functioning of the
Delhi Development Authority, came to the conclusion
that the Delhi Development Authority has become mainly
a profit making organisation and has contributed to the
exorbitant rise in prices of land as well as of residential
and commercial flats and buildings. It has also failed to
provide accommodation to the needy persons. This was
surely not the intention of the Government.”

1.35. In their action taken note dated 16 February 1982 the Minis-
try of Works and Housing have stated in this regard:

“The Delhi Development Authority has reported that there
has been no deviation from the objective of the Authority
as provided in the Delhi Development Act, 1957. While it
is correct that there is considerable difference between
the cost of acquisition of land and premium charged for
plots/flats, the main cause for this differences is due to
increase in price of materials used for construction and
increased  labour charges. The Delhi Development
Authority has to incur considerable amount of expendi-
ture for the development of land after its acquisition. All
public amenities are required to be provided in the
colonies developed for residential uses as also in the
industrial complexes, Several socio-economic schemes for
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the benefit of the weaker sections of the people are also
taken up and implemented by the Delhi Development
Authority, At the same time a large sum of money is
being spent in the resettlement Colonies, the return from
which is meagre.

*

In this connection, it may be mentioned that whenever a

residential scheme is developed about 50 per cent of the
gross area has to be left for un-remunerative purposes
like roads, parks, play-grounds and schools. Moreover, a
substantial amount has to be spent on development and
maintainance of parks. The allotment of land to the re-

cognised institutions for schools and other purposes is
made at nomina] rates.

to 31st March, 1981, about 23,000 plots had been allotted
by the Delhi Development Authority to persons belong-
ing to Low Income Group and Middle Income Group at
pre-determined rates. In addition.to this, about 2 lakh
plots measuring 25 sq. yds. and 80 sq. yds. were allotted
in the resettlement colonies on nominal licence fee basis.
About 3670 acres of land has been allotted to House
Building Co-operative Societies by the Delhi Adminis-
tration and Delhi Development Authority for develop-
ment of about 28,000 residential plots. Thus, out of about
2.60 lakhs residential plots allotted to general public, only

about 9000 have been disposed of by auction which comes
to less than 4 per cent.

In addition to the development of plots, the Delhi Develop-

ment Authority had undertaken a massive housing pro-
grammes for the construction of houses for Economically
Weaker Sections/Janta. Lower Income Group and Middle
Group categories and these houses have been allotted to
persons registered with the Delhi Development Authority,
at fixed rates. While calculating the cost of these houses,
the proportionate cost’of land component has been taken
at pre-determined rate. So far the Delhi Development
Authority has constructed about 66000 houses of the above

categories and another 33000 houses are under construc-
tion.

Ot of 7,200 industrial plots, 5247 plots have been “allotted”

at pre-determined rate to industrial units, which were
functioning in the non-conforming areas and which were
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required to shift to conforming areas. In all, 1973 plots of
different sizes have been disposed of by auction. The
number of plots which have been disposed of by auction
thus amounts to 27 per cent.

The above analysis will bear out that the Delhi Development
Authority disposes of the majority of the land af reason-
able rates to the middle/low income groups and economi-
cally weaker section of the society and only a relatively
small number of plots by auction to the affluent people
the proceeds of which are used by the Delhi Development
Authority for amehoratmg the housing needs of the eco-
nomically weaker sections.”

1.36 The Ministry of Works & Housing have tried to justify the
auctioning of commercial plots at extraordinarily high prices by cal-
culating the price of land per square metre on the basis of floor area
on the assumption that multi-storyed buildings are erected on such
plots. Keeping in view the avowed objective of the D.D.A. to keep
under control the escalation in prices of land in Delhi, the Committee
wish to stress that an indepth examination of the present system of
auctioning of commercial plots should be carried out. In this exa-
mination, reputed economists, social scientists, architects, etc. may be
associated in order to ascertain how far the present policy has resulted
in escalation in prices of land and other goods including essential
items and services in the capital and whether the present policy needs
modification. 20

Amendment of the Land Acquisition Act (Paragraph 5.29—S1. No. 52)

1.37. Stressing the need for amending the Land Acquisition Act
so that the interest of the farmers are properly safeguarded, the
Committee had in paragraph 5.29 of their report stated:

“It is a well-known fact that the Delhi Development Autho-
rity acquires land from the land owners at a very low
rate and after development sells it at exorbitant rates
thereby earning huge profits. A glaring example of this
is that in Kalkaji District Centre, the price paid by way
of compensation to the land owners was Rs. 2.50 per sq.
yd. and the average cost of development (both general
and ‘internal) of the entire areas of-66.4 acres worked out
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to Rs. 80.15 per sq. yd. Against this, plots were sold at
an average rate of Rs. 2704 per sq. yd. the highest rate
being 17316 per sq. yd. this amounts to nothing short of
“loot”. Even where land is acquired for a public pur-
pose, a reasonable compensation is paid. But in cases
where land is acquired and later sold by auction or for
commercial purposes, as has happened in most cases, the
Committee feel that the land owners/farmers should not
be compelled to part with their holdings at throw away

prices. They, therefore, recommend that the Land Acquisi-
tion Act may be suitably amended so that the interests of
the farmers are properly safeguarded.”

1.38.- The Ministry of Works and Housing in their action taken
note dated 16 February 1982 have replied:

“It is true that in a few cases the Delhi Development Autho-
rity has auctioned plots which fetched high rates
whereas their cost of acquisition was very low. However
the compensations to the owners are paid as per the
provisions of the Land Acquisition Act, 1894. According
to the above Act, the owner will get the compensation
on the basis of the market rates prevailing on the date
of notification under Section 4 of the Land Acquisition
Act, 1894, plus a 15 per cent solatium in lieu of the com-
pulsory nature of the acquisition.

It is also relevant to point out that the number of plots
auctioned by the Delhi Development Authority forms a
very low percentage in the total number of plots disposed
of by the Delhi Development Authority.

Whenever a residential scheme is develoved, avproximately
50 per cent of the gross area has to be left for un-remu-
nerative purposes like roads, parks, play-grounds and
schools. The allotment of such land to recognised
schools is made at a nominal rate of Re. 1/ per sq. yds.
Moreover, a substantial amount has to be spent on the
development and. maintenance of parks.

The net area, which is left for plotted development is, thus,
50 per cent of the gross area. Total development cost has
therefore to be spread on the 50 per cent net available:
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area for use. The position obtaining in case of residen-
tial plots as on 1st October, 1980 was as under:—

(a) Total number of residential plots disposed of. .

32,157

(b) (i) Number of plots given by “allotment” at pre-determined price . 20,390
(ii) Number of plots given by allotment at prc-dctcmuned pnce to thosc

whose lands have been acquired 2,778

(iii) Number of plots of an area exceeding 200 sq. yds, disposed by of auction. 8,989

In addition, about 2.00 lakhs plots varying from 25 sci. yds.
30 80 sq. yds. in 44 re-settlement colonies have been allotted to
economically weaker sections on nominal licence fee basis.

In addition to the development of plots, the Delhi Develop-
ment Authority had undertaken a massive housing pro-
grammes for the construction of houses for Economically
Weaker Sections/Janata, Low Income Group and Middle
Income Group categories and these houses have been
allotted to persons registered with the Delhi Develop-
ment Authority at fixed rates. While calculating the
cost of these houses, the proportionate cost of land com-
ponent has been taken at pre-determined rate. In other
words, the entire land utilised for the construction of
those houses can be said to have been allotted at pre-
determined rates. So far the Delhi Development Autho-
rity has constructed about 66000 houses of the above

categories and another 33000 houses are under construc-
tion.

In addition, about 3670 acres of land has been allotted on
‘no profit no loss’ basis to Cooperative House Building
Societies for the development of about 28000 residential
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pl_qts for allqtment_ to their members for construction of
their houses. ‘

From the foregoing analysis, it will be observed that out of
2.60 lakhs residential plots, thus made available, only
about 9000 have been disposed of by auction, which

« «comes to less than 4 per cent. .

So far as the industrial schemes are concerned, the Delhi
Development Authority has developed 8175 industrial
plots out of which 7220 plots have been disposed of.

‘Out of 7220 plots, 5247 plots have been “allotted” at pre-
determined rate to industrial units, which were func-
tioning in the non-conforming areas and which were re-
quired to shift to conforming areas. In all, 1973 plots of
different sizes have been disposed of by auction. The

number of plots which have been disposed of by auction
thus amounts to 27 per cent.

The above analysis will bear out that the Delhi Develop-
ment Authority disposes of the majority of the land at
reasonable rates to the middle/low income groups and
economically weaker sections of the society and only a
relatively small number of plots by auctions to the
affluent people the proceeds of which are used by the
Delhi Development Authority for ameliorating the hous-
ing needs of the economically weaker sections.

The question of amending the Land Acquisition Act, 1984
is also under consideration of the Ministry of Rural Re-
construction and the Committee will be informed of the
final position in due course.”

1.39 The activities of the D.D.A. are both of commercial and non-
<ommercial nature.” The Committee have taken exception to the pro-
fiteering of a high order in regard to auctioning of commercial plots
by the D.D.A. They are not clear whether in the matter of payment
.of compensation to the poor land-owners from whom land is acquired
for the D.D.A.. any distination is made on the basis of the purpose of
-acquisition, i.e. general public purpose or commercial purpose. In
any case, it is but fair that the poor land-owners should at least get
-a share in the overall profits of the DDA. It was in this context that
they had recommended that the Land Acquisition Act may be suitably

2495—LS—3
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amended so that the interests of the landowners are properly safe-
guarded. The Committee note that the question of amending he Act
is under consideration of the Ministry of Rural Reconstruction. The
Committee are strongly of the opinion that the Act should be so
amended as to provide for—

(a) some specific period, not exceeding two years, within which
the acquisition proceedings should be finalised right from
the date of first notification.

(b) market price of land be paid to the owner on the basis of
prevailing price in the same adjoining areas on the date of
~- acquisition order;

(c) at least one plot at the pre-determined rate in the same
area or in the vicinity should be given to the owner whose
land has been acquired; and

(d) at least one member of the family, whose land has beem
acquired, be provided suitable employment.



CHAPTER 11

RECOMMENDATIONS OR OBSERVATIONS WHICH HAVE BEE
ACCEPTED BY GOVERNMENT

Recommendation

The Committee note from the Audit paragraph that to obviate
further growth of industries in non-conforming area, the Delhi Ad-
ministration had decided in June, 1963 that municipal licences for
running of Industries in non-conforming areas should nct be issued
and that the licences of industries which had been established in non-
conforming areas before 1 September, 1962 should be renewed ou
year to year basis. Despite this the Committee are concerned to find
that the number of industries in non-conforming areas had increased
from 9360 on 1 September, 1962 to 133360 on 31 December, 1966.
Giving the latest position in this regard the Vice-Chairman, Delht
Development Awuthority informed the Committee during evidence in
October, 1978 that about 40,000 units were functioning in Delhi and
of this only 23,000 had got municipal licences, The Ministry of Works
& Housing have informed the Committee that the decision of 1963 of
Delhi Administration was implemented till October, 1237 when the
policy was liberalised and units functioning in non-conforming areas
on or before 30 November, 1967 were granted licences on ad hoc basis.
Again, this policy was further liberalised in September, 1975 and
licences were granted to the units functioning in non-conforming
areas on or before 21 October 1975. Thus the Delhi Administration
had, instead of alloting the industrial plots on conforming areas to
the then existing units in non-conforming areas and getting adequate
number of industrial plots developed in the areas earmarked for the
purpose approved twice the liberalisation of the policv of granting
licences in non-conforming areas. The Committee would like to know
the specific circumstances which necessitated reviewing by the Delht
Administration of their earlier decision of June. 1963 in this regard.

[S. No. 1 (Para 1.51) of Appendix to the Public Accounts Com-
mittee’s 18th Report (7th Lok Sabha).]

29



30
Action Taken

Municipal Corporation of Delhi have reported that the licensing
policy for the industries as framed at the time of enactment of Master
Plan was strictly in accordance with he provisions of the land use
prescribed in the Master Plan. But later on at the instance of the then
Chief Commissioner, it was felt that the units which were established
‘before 1-9-1962 should be granted licences if the trade is not noxious
and hazardous to health, and a meratorium period should he fixed for
‘their shifting to a regular conforming area developed by the Delhi
Development Authority. Later on, in the month of May, 1968, the
overall position regarding licensing and coming up of new industries
was reviewed and it was found hat even though licences were not
teing issued for the units which have come up after 1-9-62, actually
14.000 factories were established in between 1962 and 1963 and were
‘Tunning without licence. It was felt{ that Delhi Development Autho-
‘1ity will take much more time than the proposed moratorium period
fcr shifting the industries from non-conforming to conforming areas
by making available sites for new units. This Municipal Corporation
cf Delhi with the approval of Delhi Administration framed a policy
in the year 1968 to isue ad hoc licences to the units which were
established before 30-11-67. The ad hoc licences were granted renew-
able on year to year basis with a clear condition that it will not confer
any right to the licencee for an alternative site in the conforming
area. The policy was liberalised again 1975 because it was found
‘that the proper pace of industrial growth within the union territory
of Delhi was not feasible as per provisions of Master Plan because
‘Delhi Development Authority was taking more time for providing
preper sites in conforming areas. The ad hoc policies of 1968 and 1975
were framed after consultation with the Delhi Development
Authority, Delhi Electric Supply Undertaking and other concerned
todies in order to have a realistic approach, regarding the factories
in Delhi. This also helped Municipal Corporation of Delhi in
-enhancing its revenue by way of licence fee.

[The Ministry of Works & Housing O.M. No. K-11011/ 10/81VDDVA
dated 2 April, 1982.]

Recommendation

In this context the Secretary, Ministry of Works and Housing
stated during evidence that the industrial area in the Master Plan
was in our view totally unrealistic and the attempt to shift non-
conforming industries to other areas is bound to fail whether you
amake plots available or not. We are now engaged in an exercise to
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‘consider shifting hazardous industries only. The Committee need
hardly emphasise that precise reasons for the slow development of
industrial area/plots by the Delhi Development Authority/Delhi
Administration be identified so as to take appropriate measures to
step up the development of industrial area/plots. Alongside the steps
that Government may take in this regard, here should be a time bound
programme for development and re-location of industrial plots so that
in the shortest possible time at least the noxious/hazardous industries
operating in non-comforming areas are shifted.

[Sl. No. 3, Para 1.53 of the Public Accounts Committee’s 18th
Report (Seventh Lok Sabha).]

Action Taken

The Delhi Dévelopment Authority has reported that there are

many reasons for the slow development of land and some of which
are as follows:—

(i) The development of land is co-related to the development
activities of the Municipal Corporation of Delhi and Dethi
Electric Supply Undertaking and other Departments of
Government relating to provision of amenities like water
supply, electricity, schools etc. All these activities are
dependent upon financial resources and as such the deve-
lopment is taken up in a planned and phased manner.

(n) The development of land is sometimes hampered due to
unauthorised encroachments, disputes regarding ownership,
standing crops on the acquired land, non-availability of
trunk services which are to be provided by local bodies
delay in approval of service plans etc. In some cases isolat-
ed pockets of land are available which are required to be
planned in an integrated manner with the adjoining areas
under the egtended urban villages/anauthorised encroach-
ments ete. In such cases, development works can be taken
up only after the integrated plans are finalised.

2. In any case, the Delhi Development Authority has geared itself
to a speedier development of land and has drawn up a five year pro-
gramme for the development of 18,750 acres of land. For this pur-
pose a Committee has .also been set up under the Chairmanship of
the Chief Enginéer 0 suggest ways and means to expedite the deve-
lopment of land... The Government has also- assisted the Delhi.
‘Development Authority to augment its financial resources.

s
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3. As regards the shifting of the noxious/hajardous industries
©perating in the non-conforming areas, a survey of such industries
has already been conducted by the Delhi Administration and further
action to be taken in this regard is under active consideration.

[The Ministry of Works & Housing O.M. No. K-11011/ 10/811/DDVA
dated 15-2-1982.]

Recommendation

From the reply furnished by the Ministry of Works and Housing,
the Committee note that out of the 15,000 applications received in
February, 1976 for allotment of industrial plots, 14,581 applicants did
not deposit the requisite amount of premium called for through an
advertisement in newspapers in October, 1976 and thus there were
'only 419 applicants left. There were another 700 claims earlier to
these applications for allotment of industrial plots. The Committee
urge that all these cases should be finalised expeditiously.

{S1l. No. 4-Para 154 of Appendix to the Public Accounts Com-
mittee’s 18th Report (7th Lok Sabha).]

Action Taken

‘The Delhi Development Authority has reported that the total
number of cases where 30 per cent premium was deposited by the
persons, who had applied in 1976 for industrial plots has been reduced
1o 300, as the rest of them have taken their deposit back. Out of these
300 applicants, only 184 were found eligible for allotment to whom
allotment letters/offers of allotment have already been issued. The
remaining applicants have not been found eligible and their deposits
:are being refunded. The Delhi Development Authority has further
reported that the claims of 700 persons who had applied before 1976
have almost been finalized.

[The Ministry of Works & Housing O.M. No. K-11011/10/81/DDVA
dated 18/19 March, 1982.]

Revised Action Taken

"The Delhi Development Authority has reported that the total num-
ber of cases where 30 per cent premium was deposited by the per-
gons, who had applied in 1976 for industrial plots has been reduced
to 800, as the rest of them have taken their deposii back. Out of
these 300 applicants, only 184 were found eligible for allotment, to
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whom allotment letters/offers of allotment have already been issued.
The remaining applicants have not been fourd eligible and their
.deposits are being refunded.

2. The Delhi Development Authority has further reported that the
number ol persons who had applied for industrial plots before 1976
was by mistake mentioned as 700 instead of 70. On checking up the
position further, the actual number was found to be 84. The recom-
mendations of the Land Allotment Advisory Committee were obtain-
«ed and the cases are under process of allotment.

[The Ministry of Works & Housing O.M. No. K-11011/10/81/DDVA
dated 13 April, 1982.]

Recommendation

The Committee learn that 3000 plots allotted for industrial pur-
poses, have not been utilised for the purpose for which the allotments
‘were made. The Ministry of Works and Housing have informed the
‘Committee that no list of such allottees who have misutilised the
allotted plots has been compiled. However, in the course of surveys
whenever such cases of misutilisation come to notice, necessary action
under the terms and conditions of -the lease deed is taken. The Com-
mittee feel that unless a proper check is kept on misutilisation of such
plots, the very purpose of allotments of industrial plots to the units
working in non-conforming area is defeated. They, therefore, recom-
mend that there should be a proper machinery either in the Delhi
Development Authority or in Delhi Administration which may bring
all cases of misutilisation of plots earmarked for particular purpose
to their notice for taking suitable action against the defaulters.

[SL. No. 6 (Para 1.56) of Appendix to the Public Accounts Com-~
mittee’s 18th Report (7th Lok Sabha).]

Action Taken

The Delhi Development Authority have reported that they have
got a set of field staff which makes a survey from time to time and
reports about the misutilisation of plots earmarked for particular
purposes. As soon as it is reported that a particular plot is misused
by the allottee purchase, action is taken against the defaulter under
‘the terms and conditions of the lease-deed.

- [The Ministry of Works'& Housing O.M. No. K-11011/10/81/DDVA
- dated 2 April, 1982.] S ' T
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Recommendation

The Committee learn from the Audit that allotment of alternative
industrial plots at pre-determined rates was subject to the conditions
that the lessee would within a period of 2 years and 6 months from.
the date of taking possession of the plot, stop the use of the existing
premises in non-conforming areas for a purpose not permitted in the
Master/Zonal Plan and within a period of 2 years establish the indus--
try in the plot allotted at pre-determined rates. The Committee are
surprised to find that the Delhi Development Authority had up to
December, 1977 no informations regarding fulfilment of the above
conditions by the allottees. However, a survey carried out by the
Delhi Development Authority recently, revealed that about 1800
plots had not been constructed upon within the period stipulated
in the terms of allotment and ‘notices have been/are being issued of
these defaulting allottees to show cause why their allotment should
not be cancelled’. The Committee are of the view that the Delhi
Development Authority had started taking action in these cases only
when the Audit had pointed out and the Committee took up the para-
graph on Delhi Development Authority for examination. The delay
in taking action against the defaulting units is regrettable. The
Committee hope that all these cases of violation of terms of allotment
of industrial plots would be finalised expeditiously.

[Sl. No. 7 {Paragraph 1.57) of Appendix to the Public Accounts
Committee’s 18th Report (Seventh Lok Sabha).]

Action Taken

The Delhi Development Authority have reported that the survey
in respect of the units functioning in non-conforming areas who have
. acquired alternative allotment of plots under the scheme of large
scale acquisition, development and disposal of land in Delhi is in pro-
gress at present. The result of survey so far carried out is as under:

(i) Total units surveyed 319
: (ii) Total units shifted 2556
“ 'The units which are still existing in non-conforming area and have

pot shiffed to the allotted plots, are Beéing issued show cause notices.
So far Delhi Development Authority have issued show cause notices:
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in 808 cases and in remaining cases these are being issued, Eﬁorts

are being made for immediate shifting of industries from non-conform-
ing areas to the allotted plots.

[The Minigtry of Works & Housing O.M. No. K-11011/10/81-DDIIA
dated 17-12-1982.]

Recommendation

Further, the Commitfee are surprised to note that there is no
procedure in vogue in Delhi Development Authority by which it
may be known whether the allottees who had established their in-
dustries in new areas had actually vacated the existing premises in

non-conforming areas or stopped their further use for the purpose
for which these areas were being utilised etc.

[Sl. No. 8 (para 1.58) of the Public Accounts Committee’s
18th Report (7th Lok Sabha)]

Action Taken

The Delhi Development Authority has reported that the follow-

ing two conditions have since been incorporated in the lease-deed
form —

(i) The lessee would within a period of 2 years and 6 months
from the date of taking possession of the plot, stop such
use of the existing premises in non-conforming areas for a
purpose not permitted under the Master/Zonal Plan;

(ii) Establish the industry in the plot allotted at pre-deter- -
mined rate, within a period of two years.

2. It has also been decided in principle to make provision in the
lease-deed that the allottees would apprise Delhi Development Autho-
rity about the fulfilment of the above two conditions within three

years from the date of allotment in a conforming area. The matter
is being processed on priority basis.

3. It may be added that as per the policy followed by the Directo- -
rate of Industries, Delhi Administration, the units which have been
allotted land under shifting programme, are not eligible for registra-
tion if they contmue to function in the non-conforming premises
even after the expiry of the moratoriurr period, as per the lease--
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-deed/validity period of their factory building-plans, in spite of a
-valid Municpal Licence. Also, before granting registration in the
conforming area, the previous premises of the units in the non-con-
forming area is inspected by the Directorate to ensure that the unit
has stopped using it for the purpose of any manufacturing process,
or running of any industry whatsoever, in terms of the Lease-deed.
On its part, the Municipal Corporation of Delhi also refuses to
grant licences for setting up of industries in non-conforming areas.

{The Ministry of Works & Housing O.M. No, K-11011/10/81/DDVA
dated 3/5 July. 1982]

Recommendation

The Ministry of Works and Housing have stated that ‘a survey
will be conducted shortly’ and details furnished to the Committee
thereafter. The Committee urge upon the Government to evolve
-without any further delay some effective procedure by which it may
be known that the allottees have fulfilled the above two conditions
within the stipulated period. They feel that these two conditions
should be included in the lease deed and the responsibility for inti-
mating to the Delhj Development Authority about the fulfilment of
these conditions be devolved on the allottees.

[Sl. No. 9—Para 1.59 of Appendix to the Public Accounts Com-
mittee’s 18th Report (7th Lok Sabha).]

Action Taken

The Delhi Development Authority has reported that a survey of
1068 units still existing in non-conforming areas which have been
allotted alternative sites, has been conducted. It has been found
that 96 sites have been vacated. Necessary action against the re-
maining 972 units is being taken by the Delhi Development Autho-
rity. The Delhi Development Authority has further reported that
the following two conditions have been incorporated in the lease-
deed form:—

(i) The lessee would within a period of 2 years and 6 months
from the date of taking possession of the plot, stop such
use of the existing premises in non-conforming areas for a
purpose not permitted under the Master/Zonal Plan;

(ii) Establish the industry in the plot allotted at pre-deter-
mined rate, within a period of two years.
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2. It has alsv been decided in principle to make provision in the
lease deed that the allottees would apprise Delhi Development
Authority about the fulfilment of the above two conditions within
three years from the date of allotment in a conforming area. The
matter is being processed on priority basis.

3. As the completion of the survey of all such wunits and their
shifting to conforming areas will take some time, the progress is
proposed to be watched periodically. '

4. It may be added that as per the policy followed by the Directo-
rate of Industries, Delhi Administration, the units which have been
allotted land under shifting programme, are not eligible for registra-
tion if they continue to function in the non-conforming premises
even after the expiry of the moratorium period, as per the lease
deed/validity period of their factory building-plans, in spite of a
valid Municipal Licence. Also, before granting registration in the
conforming area, the previous premises of the units in the non-con-
forming area is inspected by the Directorate to ensure that the unit
has stopped using it for the purpose of any manufacturing process,
or running of any industry whatsoever, in terms of the Lease-deed.
On its part, the Municipal Corporation of Delhi also refuses to grant
licences. for setting up of industries in non-conforming areas.

[The Ministry of Works & Housing O.M. No. K-11011/10/81-DDVA
dated 3/5 July. 1982]

Recommendation

In another case the Committee find that M/s. India Flour Mills
Company consisting of 5 partners was allotted in April 1968 an area
of 4543.33 square yards at a concessional premium of Rs. 1.64 lakhs
for shifting its industry from a non-conforming area. By October
1971, the number of partners in the concern had increased to 13 and
the Delhi Development Authority stated in January 1978 that inclu-
sion of incoming partners was allowed as they were blood relations.
The legal section of the Authorily, however, opined that ‘addition of
new partners certainly means a transfer of the share of other
partners to the new partners. It is very easy to evade the terms of
transfer by adding a new partner and it can be easily arranged to
-sell out the allotted plot to the new persons while the actual allottees
.can slip out’ In this connection, the Committee note from Section
30(2) of the Indian Partnership Act, 1932 that ‘a person who is
.introduced as a partner into a firm does not thereby become liable
-for any act of the firm done before he became a partner’. In view
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of the above statutory provision, the Committee are at a loss to.
understand how the Delhi Development Authority is going to bind.
the new partners to the terms and conditions agreed to earlier. As.
lease deed has not yet been executed with this firm and annuél—
ground rent not received since, 1968, the Committee would stress.
upon the Government to ensure that all the new incoming partners
are made bound to the terms and conditions of the lease and ground:.
rent recovered without any further delay. .
[Sl. No, 13, Para 1.63 of the Public Accounts Committee’s

18th Report (Seventh Lok Sabha)].

Action Taken

. The Delhi Development Authority has reported that the recom-
mendations of the Committee have been noted for compliance. The
Delhi Development Authority has also reported that the demand for
ground rent w.e.f. 1968 has been raised on 26-11-1981 and the firm has
also been asked on 28-5-1980 to furnish mecessary documents for.
binding the incoming partners to the terms of the lease agreement.

[The Ministry of Works and Housing O.M. No. K-11011/10/81-
DDVA dated 18th February, 1982].

Recommendation

The Committee are perturbed to note that the Delhi Development
Authority was not maintaining the property registers properly till
October, 1978. The Ministry of Works and Housing have informed
the Committee in 1979 that the records have since been completed.
The Committee would now desire to know the number of plots for
which lease deed has not been executed so far despite handing over
possession of plots. The reasons for such irregularity, may be ex-
plained in each case.

[SL. No. 15, Para 1.65 of the Public Accounts Committee’s
18th Report (Seventh Lok Sabha)].

Action Taken

The Delhi Development Authority has reported that the total’
siumbér of plots for which lease deeds have not been executed so
far is 2042, The Delhi Development Authority has also stated that
a8 the number of such cases is large, it is not possible to indicate
fhis réasons for non-execition of lease deeds in each case but that
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"the main reasons thereof, and the number N i
: . U of cases falling in e
.category are as under:— ~ alling in each

(i) Decision of the Delhi Development Authority
.accepting the changes made in partners of the
allottee firms/companies etc, subsequent to
allotment has not yet been taken 313

(ii) Allottees are not coming to execute the lease-
deed in spite pf repeated reminders 316

(iii) Allottees have not completed the required
formalities with regard to execution of lease-
deed. 1101

(iv) Allottees have not returned the lease-deed

papers after getting them stamped from the
Sub-Registrar. 312

2042

2. Instructions were issued to the Delhi Development Authority
‘vide this Ministry’s letter No. K-11011/8/81-DDII-B dated 1st Octo-
ber, 1981 to have the necessary formalities completed with the
allottees expeditiously so that the lease deeds are executed without
further delay. The Delhi Development Authority have since report-
ed that the number of plots for which the lease deeds still remain
"tc be executed has gone down from 2610 to 2042 as indicated above.

[The Ministry of Works and Housing O.M. No. K-11011/10/81-
DDVA dated 15th February, 1982].

Recommendation

As perithe terms of the lease the lessees are required to complete
"the construction within 3 years (including one year period of
grace) from the date of possession and after the expiry of 3 years,
further extensions are allowed on realisation of usual penalties.
However, in old cases in which possession was given in 1969 to 1971
extension was given for 7 years without any penalties and the cases
in which possession was delivered in 1972-75 extension was given
upto 31 December, 1978 without any penalties and thereafter
penalties were realisable at usual rates. Action for cancellation of
“the plots was to be initiated after the expiry of 10 years period from
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the date of handing over of possession. In view of the above terms
of the lease, the Committee are surprised to note from the reply of
the Ministry of Works and Housing that ‘it ig difficult to say exactly
out of 29164 plots disposed of, on how many plots houses have been
constructed within the stipulated period’ The Committee are un-
able to understand how without having such basic statistics the DDA
was keeping a watch over the unbuilt plots and recovering penalties.
They would like the DDA to streamline the procedure in this re-
- gard so that timely action is taken by the competent authority in
pursuance of the terms of the leases.

[S1. No. 19 (Para 2.52) of Appendix to the 18th Report of the
Public Accounts Committee (Seventh Lok Sabha)].

Action Taken

The Delhi Development Authority (DDA) has reported that show-
cause notices were issued in the cases where plots of land were
found vacant. The lessees to whom notices were issaed applied for
extension of time in order to complete construction over plots. DDA
has now streamlined the procedure to enable the competent autho-
rity in DDA to take timely action in regard to plots on which con-
struction has not been completed within the stipulated time. Further,
necessary guidelines for charging of penalties for delayed period
of construction have been issued (copy of the order annexed). A
sum of Rs. 67 lakhs has already beenrecovered from the defaulting
lessees for the delayed period from 1967 to 1981 on account of penalty
for delayed construction.

2. DDA is also carrying out a scheme-wise review in respect of
un-built plots. Survey in respect of 9 residential schemes has
already been completed and show-cause notices in about 366 cases
have been .ssued. Survey in respect of the remaining schemes is in
progress.

[The Ministry of Works and Housing O.M. No. K-11011/10/81-
DDVA dated 7th September, 1982]

Annexure
DELHI DEVELOPMENT AUTHORITY ’
No. G. 2(3)/81-LAB-Pt. 1 Dated: 25th June, 1982
OFFICE ORDER

The Public Accounts Committee in para 2.52 of their 18th Report
(7th Lok Sabha) had adversely commented upon the procedure
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being followed in the D.D.A. with regard to the keeping a watch-
over the un-built plots and recovering penalty thereof. They had
further desired that a procedure should be streamlined to enable
the conipetent authority to take timely action. It has, therefore,
been decided that the following procedure be adopted in regard to
residential plots with immediate effect:—

2. A separate property registered in the form indicated below be
maintainled by the Land Sales Branch (Residential) in respect of
residential plots disposed of by them.

(1) Name of the allottee and his address.

(i) Block/plot No. and location.

(iii) Date of handing over possession of the plot.
(iv) Amount of premium recovered.

3. At the end of every month the L.S.B. (R) should forward to
Lease Administration Branch a statement showing the total number
of plots disposed of during the month in the above said form. On
receipt of this information, the L.A.B. should also note down these
details {n a register to be maintained in the L.AB. separately. The
said register should be in the following form:—

() Name of the allottee and his address.
(it) Block/plot No. and its location.
(i) Date of handing over possession of the plot to the allottee.

(iv) Date of completion of the construction of house on the
plot. '

(v) Date of issue of show cause notice for non-construction in
respect of un-built plot.

(vi) Amount of penalty recovered.

(vii) Date upto which extension of time for completing con-
struction of house on the plot has been allowed.

(viii) Remarks.

4. From this record, the L.A.B. will prepare a list of un-built
plots wherein the specified period of 3 years has elapsed and there-
after arrange a scheme wise survey of these un-built plots by the-
field staff to ascertain as to how many plots have been ‘built up and
how many are yet to be constructed. In respect of un-built plots,
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-show cause notices for non-construction be issued by the L.A.B. to
the allottees concerned and in case of non-coif;pﬁanée, penélty on
the specified rates for belatel construction be recovered and noted in
the register. At the end of ea¢h month the L.A.B. will prepare a
monthly report indicating the total number of built up/un-built up

plcts and the number of defaulters in which show cause notices have
been issued.

5. Regarding amount of penalty to be levied in respect of plots
which have not yet been constructed upon, instructions have already
teen issued vide Office Order No. PA/VC-80-402-M dated 20-9-1980

(copy enclosed for ready reference). The guidelines contained there-
in be followed strictly.

Sd/-
VIRENDRA NATH

Commissioner (Lands)
No. G. 2(3) §81-LAB-Pt. 1 Dated: 25-6-1982.

Ccpy forwarded to:—

1. The C.A.O.,, DDA.

2. The A.O. (F &E), DDA. >For information only.
- 3. The Dy. Dir. (R), DDA. | For necessary action.

4. The Dy. Dir. (LA), DDA. J

Si/-
R. K. GUPTA
D:. Director (L.A)

Reco_mmendation

It has also come to the notice of the Committee that the pre-
determined rates fixed by the Delhi Development Authority in April,
1975 were revised upward by the Delhi Development Authority in
August 1975 and thus an excess amount of Rs. 36.66 lakhs was xfealised
-from the allottees of two colonies, namely Paschimpuri and Vikas-
puri. The Ministry of Works and Housing have admitted that “this
was not in accordance with the scheme approved by the Government”
and that “it was not correct on the part of the Delhi Development
_Authority to have revised the pre-determined rates upward in August



1975 without recording any reason and without the approval of the-
Delhi Administration Government of India.” The action on the part
of the Delhi Development Authority is regrettable.

[Sl.. No. 21, Para 2.54 of the Public Accounts Committee’s
18th Report (Seventh Lok Sabha)].

Action Taken

The observation made by the Public Accounts Committee has been
noted. Incidentally, it may be mentioned that the Delhi Develop-
ment Authority (Disposal of Nazul Lands) Rules, 1981 have since
been notified and have come into effect from the 26th September,
1981. As the pre-determined rates will be required to be notified
in the official gazette with the approval of the Central Government

there may not be any scope for the Delhi Development Authority
-n resorting to such action hereafter,

[The Ministry of Works and Housing O.M. No. K-11011/10/81-
DDVA dated 18th January, 1982].

Recommendations

Section 52(1) of the Delhi Development Act, 1957 provides that
“The Authority mav. bv notification in the Official Gazette, direct
that any power exercisable by it under this Act except the power to
make regulations may also be exercised by such officer or local
authority or committee constituted under Section 5A as may be men-
tioned therein, in such cases and subject to such conditions, if any,
as may be specified therein.” Section 5A (1) of the Act provides that
“The Authority may constitute as many committees consisting
wholly of members or wholly of other persons or partly of members
and partly of other persons and for such purpose or purposes as it
may think fit.”

Section 5A of the Act empowers the Authority to constitute Com-
mittees. It is, however, noticed tkrat instead of the Authority con-
stituting the Hnusing Committee, the Authority by its Resolution
No. 60 dated 21 February, 1970 and by a later notification dated 22
August 1970 empowered the Chairman, DDA to constitute the Housing
Committee under Section 5A..... ..

Further, the first Housing Committee was constituted on 9 Mareh,
1970 whereas the notification empowering the Chairman to constitute
such Committee was issued more than five months later.

2405 1L.S—4.
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It is also seen that by the same Resolution dated 21 February,
1970 and another notification dated 22 August, 1970 the Authority:
had-delegated to the Housing Committee all the powers exercisable-
by the Authority under the Act except the power to make regula-
tions. The powers delegated to the Housing Committee had not been
specified nor were regulations framed for conducting the business of
the Housing Committee. The Housing Committee functioned for
more than 7 years and it was only on 9 June, 1977 that the Authority
passed a Resolution (No. 155) stating that the delegated powers of
the Housing Committee should be identified and spelt out and its
working should be reported to the Authority periodically.

The Committee would therefore suggest that the opinion of the
Ministry of Law may be obtained as to whether the notifications
relating to the constitution of the Housing Committee and the dele-
gation of “all the powers exercisable by it (DDA)” to that Committee
are in order, particularly keeping in view the provision contained in
Section 52 of the Delhi Development Act, 1957, which empowers the
Authority to delegate “any power” and not “all the powers” to “such

officer or local authority or committee constituted under Section
S5A.’

[SL. No. 24 to 27, Paras 3.34 to 3.38 of the Public Accounts
Committee’s 18th Report (Seventh Lok Sabha)].

Action Taken

The Ministry of Law, Justice and Company Affairs have advised
that the language of Section 52 (1) of the Delhi Development Act,
1957 is wide enough to enable the Authority to delegate any power
exercisable by it under the Act, except the power to make regula-
tions. In other words, all powers, except the power to make regu-
lations, could be delegated and such delegation cannot be consider-
ed illegal. They have also advised that the publication of a notifi-
cation in the Official Gazette is an essential condition precedent to
the delegation being valid and that the Resolution of the Delhi
Development Authority under which powers were delegated, became
operative only when the notification was published in the Gazette.

[The Ministry of Works and Housing O.M. No. K-11011/10/81-
DDVA dated 24 March, 1982]

Recommendation

" The Committee have been informed that the original file relating
to the constitution of the first Housing Committee is not traceable.
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They would like to be informed whether this file has since been
traced and if not, what action has been taken against the persons
responsible for the proper custody of the file, " o ,

[SL No. 20—Para 3.39 of the Public Accounts Committee’s,
° 18th Report (Seventh Lok Sabha)].

Action Taken

The Delhi Development Authority have reported that the original
file relating to the constitution of the First Housing Committee is
now available with them.

[The Ministry of Works and Housing O.M. No. K-11011/10/81-
DDVA dated 21 October, 1981].

Recommendations

It is seen from the Audit Paragraph that 222 LIG and 25 Janata/
Community Services Personnel (CSP) flats were allotted by the DDA
on compassionate grounds. Initially, the allotments were made by
the Chairman, DDA (who was also the Chairman of Housing Com-
mittee) on the basis of Resolution No. 9 dated 8 May, 1970, passed by
the Housing Committee authorising the Chairman to take decisions
in such cases. Later, it appears that the Chairman authorised the
Vice-Chairman to decide individual cases in the light of principles/
precedents indicated by the Chairman. The Committee are inform-
ed that a number of out-of-turn allotments were made by the
Commissioner (Housing) also.

The Committee are not satisfied with the procedure being follow-
ed by the DDA in making allotments out of turn on compassionate
grounds. Such allotments can be made only by ignoring the claims
of persons who have registered their names with the DDA in the
ordinary course. The Committee are therefore of the view that the
system of out of turn allotment on compassionate grounds should be
dispensed with. However, if it is considered necessary to reta?'n t.his-
system as a policy, the Committee would like that a firm criterion-
for entertaining such applications should be laid down.

[Sl. No. 30 and 31—Para 355 and 356 of the Public Accounts
Committee’s 18th Report (Seventh Lok Sabha)].
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Action Taken

The Delhi Development Authority passed a Resolution dated
8-5-1980 authorising the Lt. Governor, Delhi|Chairman to make out
of turn allotment of flats to persons not registered with the Autho-
rity in cases of extreme hardship on compassionate ‘grounds. The
Vice-Chairman of the Authority was also authorised to make out
of turn allotment of flats on compassionate grounds to persons who
are registered with the Authority under its general registration
scheme, self-financing scheme or new pattern scheme.

The matter has been reviewed and the Government have decided

that the following criteria should be followed in making out-of-turn
allotments:—

(i) The power to sanction out-of-turn allotment of plots/flats

shall vest only with the Chairman, Delhi Development
authority;

(ii) such allotments shall be made only on grounds of ex-
treme compassion and hardship:

(iii) out of turn allotments ghall \be made only to persons who
are registered under the Authority under any of its regis-
tered schemes: however, this condition may be relaxed in
the case of widows;

(iv) The total number of out-of-turn allotments made in any
calendar year shall not exceed 0.5 per cent of the total
number of plots/flats allotted during that year.

(v) The plot allotted on out-of-turn basis shall not exceed
200 sq. yds. in area.

The Delhi Development Authority have been advised to aqlend
the Resolution dated 8-5-1980 in accordance with the above decision
vide this Ministrv’s letter Nn. K-20011|6/80-DDV-A  dated 12/15th
February, 1982 (copy enclosed).

- 0|81-
[The Ministry of Works & Housing O.M.No. K-11011{1
i DDVA dated 24 March, 19821.
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(COPY)
IMMEDIATE

No. K-20011/6/80-DDV-A
Government of India
Ministry of Works and Housing
Nirman Aur Awas Mantralaya
New Delhi, the 12/15th February, 1982

To

The Lt, Governor, Delhi,
Raj Niwas,
Delhi.

SuBJECT.—Out of turn allotment of plots/flats by the Delhi Develop-

ment Authority on grounds of extreme compassion and
hardship.

Sir,

The Public Accounts Committee in its 18th Report (7th Lok Sabha)
has expressed dissatisfaction with the procedure being fol.owed by
the Delhi Development Authority in making out-of-turn allotments
of plots|flata on compassionate grounds and has suggested that either
the system should be dispensed with or firm criteria for entertaining
applications should be laid down. The Committee of Experts appoint-
ed by the Government to examine the working of the Delhi Develop-
ment Authority (known as the Baveja Committee) had recommended
that ad-hoc allotments to unregistered persens and organisations
should be immediatelv stopped. '

2. The matter was considered in the Ministry in the light of the
recent recommendations of the Public Accounts Comrmittee and the
applications pending with the DDA for aliotment of houses and it has
been decided that the following criteria sheu'd be followed in making
out-of-turn allotments:—

(i) The power to sanction out-of-turn allotment of plots'flats
shall vest only with the Chaivman, Delhi Development
Authority; -

(ii) Such allotments shall be made only on grounds of extreme
compassion and hardship;
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(iii) Out-of-turn allotments shall be made only to persons who
are registered under the Authority under any of its regis-
tered schemes; however, this condition may be relaxed in
the case of widows.

(iv) The total number of out-of-turn allotments made in any
calendar year shall not exceed 0.5 per cent of the total
number of plots|flats allotted during that year;

(v) The plot allotted on out-of-turn basis shall not exceed
200 sq. yds. in area. '

3. The Government have also decided that the Delhi Development
Authority shall forward to this Ministry a quarterly statement indi-
cating the names of persons to whom the out of turn allotments have
been made, the location and other particular of the plots|flats allotted
to these persons and the grounds on which these allotments have
been made. The quarterly statement shall be prepared by the DDA
for the quarters January—March, April—June, July—September and
October—December and shall be forwarded to this Ministry by the
last working day of the month following the quarter to which it

relates,

4. I am to request that necessary action may be taken to amend
the Resolution No. 41 dated 8-5-1980 of the Delhi Development Autho-
rity in accordance with the decision of the Government as indicated

in para 2 of the letter. Receipt of this letter may kindly be acknow-
Yours faithtully,

ledged.
) sd- M. Srinivasan
Joint Secretary to the Govt. of Indie

1. Copy to:—Vice-Chairman, DDA, Vikas Minar.
1.P. Estate, New Delhi.

- Secretary, Land & Building, Delhi Administration,
Vikas Bhawan, New Delhi.

Recommendation

The staff strength of DDA is about 5,300 excluding work-
charged staff. Till October 1978, 766 DDA employees had been
allotted flats by the DDA out of the reserved quota of five per cent.
Some employees may already have been allotted plots for construc-
tion of houses while some others may not be interested in pur-
chasing flats for lack of resources or any other reason. Considering
the above facts as also the unsatisfied demand of the general public
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for flats, the Comm1ttee recommend that Resolution No 262 dated
17 August, 1968 reserving five per cent of the flats for DDA em-

ployees should be reviewed to see whether there is any Justlﬁcatlon
for continuing such reservation.

[S. No."33—Para 3.58 of the 18th Report of the Public Accounts
Committee (Seventh Lok Sabha)]

Action Taken

The reservation for the staff of the Delhi Development Authority
in the allotment of DDA flats was abolished by the Government
with effect from 2nd January, 1979. The proposal of the Delhi
Development Awuthority for the revival of reservation for its em-
ployees has also not been accepted by the Government,

[The Ministry of Works & Housing OM. No. K-11011{11|81-DDVA
dated 23-12-1981]

Recommendation

The DDA floated registration schemes in 1969, 1972 and 1976.
Special registration scheme for retiring public servants was started
in 1972 and for scheduled castes/tribes in 1973. As on 18 January,
1979 the number of registered persons awaiting allotments was
20,418. In spite of a backlog of registered persons awaiting allot-
ment, the DDA allotted flats to Government Departments and
autonomous organisations, such as P&T Department, Life Insurance
Corporation of India, State Bank of India, Minerals and Metals
Trading Corporation of India and International Airport Awuthority
for their employees. There is no policy decision taken by the DDA
regarding allotment of flats to Government departments or
autonomous bodies or private organisations. The aforesaid allot-
ments were evidently made on the basis of ad hoc decisions. This
is regrettable. Thed#mmittee recommend that the policy regarding
allotment of flats to Government departments and autonomous
bodies should be reviewed and if it is considered necessary to
continue such allotments in future, detailed procedure regarding
eligibility and terms and conditions of allotment should be firmly
laid down.

[Sl. No. 34—Para 3.59 of the Public Accounts Committee’s 18th
Report (Seventh Lok Sabha)]

Action Taken

The Delhi Development Authority have mentioned that some-
times allotments had to be made to various Government organi-
sations, autonomous bodies, banks etc. in the exigencies of public
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service. This is particularly so in the case of certain essential
public services like postal facilities, banking and health facilities
till such time the respective organisations put up their own build-
ings to serve the needs of the residents of the residential colony.
Some of the public sector organisations have also been allotted flats
by the Delhi Development Authority for meeting the housing
requirements of their employees. Such allotments have also been
made to some departments of the Government like the Income Tax
Department. The Government are of the view that such allot-
ments, made in exceptional circumstances, would be in the public
interest inasmuch as they provide a pool of flats for allotment to
the employees of such organisations. The DDA have also mention-
ed that, wherever the response from the public for allotment of
flats in certain colonies has been poor and there is risk of the flats
lying unallotted for a considerably long time, these are also offered
to the public sector undertakings, Government departments etc.
The Vice-Chairman of the Delhi Development Authority has been

asked to obtain detailed guidelines of the Authority for making
such allotments.

[The Ministry of Works & Housing O.M. No. K-11011{10/81-DDVA
dated 23-3-1982]

Recommendation

It is seen that the Housing Committee vide its Resolution No. 209
dated 26th November, 1974 approved the standard formula follow-
ed in pricing of the flats constructed by the DDA. However, during
the period March, 1975 to March, 1977 the DDA charged higher rates
than the rates as per standard formula from the allottees of flats
in Prasad Nagar, Wazirpur, Rajouri Garden, Lawrence Road and
Kalkaji schemes resulting in additional realisation of Rs. 196.20
lakhs. The approval of the Housing Committee was not obtained
for charging higher rates. According to the Migistry, higher rates
were charged “apparently” on the ground of popularity and location
of the colonies to even out the fluctuations in the cost of construc-

tion in different areas and to subsidise the dwelling units constructed
for weaker sections of the society.

[SI. No. 35—Para 3.69 of the Public Accounts Committee’s 18th
Report (Seventh Lok Sabha)]

Action Taken

The DDA has reported that no surcharge was levied in respect
of flats disponsed of in Kalkaji and that the disposal costs of flats
in Prasad Nagar, Wazirpur, Rajouri Garden and Lawrence Road
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were fixed by the Vice-Chairman, DDA in exercise of the powers
delegated to him by the Delhi Development Authority vide its
Resolution No. 200 dated 18-6-1968. In view of this delegation of
powers, approved of the Housing Committee was not required. The
DDA has also reported that the disposal costs of the flats were
fixed (i) Keeping in view the popularity and location of the colony, -
(ii) to even out the fluctuations in the cost of construction ‘and
(lii) to subsidise the dwelling units for the Economically Weaker
Sections. These factors have also been incorporated in the revised
formula for fixing the disposal costs of the flats, details of which
have been furnished by the Government in the Action Taken Note

in respect of Sl. No. 36 (Para 3.70). Hence there is no proposal
for refund of any amount.

2. The Vice-Chairman, Delhi Development Awuthority has been
advised to ensure that, in future, costing of flats is done according
to the formula approved by the Housing Committee and any
deviation, considered necessary, is done with the approval of the
Housing Committee vide this Ministry’s letter No. K-11011}10/81-
DDVA (Pt. VII) dated 26 April, 1982 (copy enclosed).

[The Ministry of Works & Housing O.M. No. K-1101110/81-DDVA
dated - 28/29-5-19821

(Copy)
No. K-11011/10/81-DDVA (Pt. VII)
GOVERNMENT OF INDIA

MINISTRY OF WORKS AND HOUSING
NIRMAN AUR AWAS MANTRALAYA

New Delhi, the 26th April, 1982
To

The Vice-Chairman,

Delhi Development Authority,
Vikas Minar,

New Delhi.

SusyecT.—Fixation of disposal costs of flats by the DDA under its
various housing schemes.
Sir,

I am directed to say that in paras 3.69 and 3.70 of the 13th Re-
port of the PAC (a copy of which had already been sent to you
separately), the Committee has commented on the fixation of dis-
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posal costs of flats built in Prasad Nagar, Wazirpur, Rajouri Garden
and Lawrence Road in a manner which was not in accordance with
the pricing policy approved by the Housing Committee in its Reso-
lution No. 209 dated 26-11-1974. The Committee has also expressed
its unhappiness on this deviation.

2. The Government note that the costing policy for fixing dis-
posal costs of flats has since been reviewed and the revised costing
policy is contained in the Housing Committee's Resolution No. 429
dated 28-8-1978 and 447 dated 24-10-1980. Since the criteria for
fixing the disposal costs of flats has been streamlined, it is expected
that disposal costs of flats will henceforth be fixed strictly in
accordance with the prescribed formula. In case any deviation is
considered necessary, prior approval of the Housing Committee

should be obtained.

Yours faithfully,
Sd/-
(J. A. SAMAD),
Deputy Secretary to the Govt. of India.

Recommendation

The Committee are deeply distressed to note that the DDA
charged higher rates than the approved rates in fixing prices of
flats in the aforesaid cases. When the pricing formula was approved
by the Housing Committee, the DDA officers concerned should have
scrupulously followed it and any deviation from the approved pric-
ing formula should have first been brought before the Housing Com-
mittee and a conscious decision taken. The grounds on which higher
rates were “apparently” charged, as stated by the Ministry, are un-
convincing and are eyidently an after-thought. This is also proved
from the subsequent reduction in rates for other colonies. As re-
gards subsidising dwelling units for weaker sections of the society.
the Committee find that in the pricing formula higher rates are
already charged from the MIG and LIG categories in working out
the cost of land, departmental charges, interest and administration
charges. Therefore, the question of charging higher rates from'the
allottees of the aforesaid colonies on the ground of subsidy did not
arise. The Committee feel that-this was a clear case of DDA taking
advantage of its monopolistic position and demanding money from
allottees at rates decided in an ad hoc manner and on untenable
considerations. This is regrettable. The Committee would like the
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Government and the DDA fo review the present procedure regard-
ing fixation of prices of flats and issue necessary instructions so
that such instances do not recur.

[Sl. No. 36—Para 3.70 of the 18th Report of the Public Accounts
' Committee (7th Lok Sabha)]

Action Taken

The formula for fixing the disposal cost of flats has been review-
ed by the DDA. On the basis of the resolutions passed by the Hous-
ing Committee of the DDA vide Resolution No. 429 dated 28-8-78 and
447 dated 24-10-80 respectively, the details of the existing formula
are given below:—

1 . 2

(a) Cost of construction . . Cost of construction including undischarged liabilitics.
(d) Over-heads . . . (i) Departmental charges—10%for LIG and MIG.

6§ 9% for Janta and EWS, and no charges for
community service personncl.

(ii) Interest charge—g%, per annum for MIG, 7%
per annum for LIG and 6% per annum for Janta/
EWS for a period of g months. No interest charges
leviable for C.S.P;

(iii)) Administrative charges—i19% per annum for a
period of one year for MIG and LIG. No charge le-
viable for Janta, EWS and CSP categaries.

(¢} Cost of land . . . {1} Rs. 62 per sq. mt. of the gross arca (less arcas under
shopping centres and nursery schools) under group
housing pocket for all categories.

(ii) For community facilitics—Re. ’o}”f sq. ft. of the
plinth area subject to & maximum of Rs. for LIG
and Rs. 730 for MIG. No chargesleviable for Janta’
EWS/CSP categories.

(iii) Servicc Charges—249,  of the amount of pre-
mium of land will be recovered only till the services
arc handed over to the appropriate local body.

(iv) Inter-category subsidies—74%, from ground floor
flats only to be deposited in a scparate fund for the
benefit of EWS housing schemes.

(d) Bqualisation charges . . This nd has been created to bring down the cost
of development of land and provision of services in
certain areas (trans-Yamuna area and rocky or hollow
land) where the cost of development would be high.
The equilisation charges are recovered at the following
rates depending upon the level of development of

the area and the availability of peripheral setvices: -

(i) Zones which are fully developed and very popular- -
Rs. 100 per 3q. mt. of the plinth area rounded to the
next 100 rupee.
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(ii) Zones which are in the process of development:

- () arcas which are more popular—Rs. 50 per sq.
mt. of the plinth area rounded to the next 100
rupee.

(b) arcas which are less popular—Rs. 25 per sq. mt.
of the plinth area rounded to the next 100 rupee.

(¢) Trans-Yamuna arca—no equalisation charges
arc to be levied. For these arcas relief to the ex-

tent appropriate might be given from the equali-
sation fund.

The equalisation fund will be made applicable for all
categories of flats except that in case of Janta/EWS
categories the charges will be 50 per cent of the
charges fixed for the MIG/LIG.

. The Government are of the view that the revised formula for
fixing the disposal costs of flats is reasonable.

[The Ministry of Works & Housing O.M. No. K-11011{10(81]
DD. V-A (i) dated 15-2-1982]

Recommendations

The Committee note that out of the total 174 acres of land ac-
quired under the Scheme of large scale acquisition, development
and disposal of land for the district centre at Kalkaji 66.4 acres of
land was transferred to DDA by the Delhi Administration for Dis-
trict Centre, Kalkaji and for that a sum of Rs. 1.20 crores was paid
in October, 1968 to the Revolving Fund from the General Develop-
ment Account of the DDA. The proposed terms of lease of the land
sold to the DDA by the Delhi Administration were not in conformity
with the general terms and conditions of lease prescribed under the
large scale acquisition Scheme, The reply of the Ministry of Works
and Housing that the then Lt. Governor had approved the proposal
of the Financial Adviser and that the Delhi Administration were
unable to offer any further comments is not at all convincing. The
correct position and the circumstances which led to a deviation from

the normal procedure in this regard need to be explained to the
Committee by the Government.

The Committee are constrained to point out that the lease deed
between Delhi Administration and the DDA has not been executed
so far although the guestion of executing the lease deed for giving
effect to the transfer of the land was considered by the Delki Ad- -
ministration as early as in October, 1969 when it was decided that
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lease would be executed for 66.4 acres of gross area (of which 16.6
acres represented the area of permissible ground coverage). The
Committee are informed that lease agreement has not been executed
due to certain legal issues involved which are being sorted out. It

is surprising that even after a period of 10 years, the legal issues
are still to be resolved.

It is pertinent to note in this regard that it was decided that for
the first three years from the date of execution of lease between
the Delhi Administration and the DDA, the ground rent would be
nominal (Re. 1 per annum) for the entire 66.4 acres and thereafter
it would be 23 per cent of the premium which remained unaltered
at Rs, 120 crores. The DDA had, however, sold this land for
Rs. 11.20 crores after demarcating it into plots. Taking into account
of amount of Rs. 1.20 crores paid to Government and Rs. 1.71 crores
incurred or likely to be incurred towards development charges by
DDA, the net unearned increase in land value is of the order of
them under Section 22. The views of the Delhi Administration and
Rs.:8.29 crores of which Rs. 415 should have been paid by the DDA
.to the Delhi Administration land was part of the Scheme of
large scale acquisition, development and disposal of land and 50
per cent of the unearned increase in the value of land was creditable
to Government (revolving fund). The Committee are led to the
inescapable conclusion that because of this inordinate delay in the
execution of the lease deed, no ground rent has become payable to
Government and also Rs. 415 crores payable to Government by
DDA being Government's share of unearned income has been held
up. The Committee would urge upon the Government to take suit-
able steps to expedite the early execution of lease deed if not already
done by now so as to avoid the delay in payment of the amount due
to the Delhi Administration by the DDA.

[Sl. Nos. 45, 46 and 47—Paras No. 5.22 to 5.24 of the Public
Accounts Committee’s 18th Report (7th Lok Sabha) ]

Action Taken

It is not possible for the Delhi Administration to take an imme-
diate decision on the terms of transfer of land to the DDA for the
following reasons: —

(1) One of the allottees of plots in the Kalkaji District Centre
has contested the ownership of DDA over the plot sold
to him and this case is pending in the Delhi High Court.
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-

(i) The Committee of Experts on the working of the DDA
(Baweja Committee) has recommended that newly ac-.
quired land under the Scheme for Large Scale Acquisition,
Development and Disposal of Land in Delhi should be
transferred to the DDA under Section 15 of the Delhi De-
velopment Act, 1957, which permits sale of land to the
DDA. The Committee has also recommended that all the
lands at present held by the Authority for purposes of
development and disposal under Section 22 of the Act
should also by reviewed and wherever necessary, after
completion of all formalities, such lands also should be
transferred to the DDA under Section 15 of the Act by

- denotifying them under Section 22. The views of the
Delhi Administration and the DDA have already been
obtained and the recommendation is now under Govern-

ment’s consideration. |

Every effort will be made to finalise the terms of transfer of
land to the DDA after these issues are sorted out and finally settled

[The Ministry of Works & Housing O.M. No. K-11011{10|81|
DD. V-A dated 28/29 May, 1982)]



CHAPTER III

RECOMMENDATIONS OR OBSERVATIONS WHICH THE COM-
MITTEE DO NOT DESIRE TO PURSUE IN VIEW OF THE
REPLIES RECEIVED FROM GOVERNMENT.

Recommendation

Inspite of the sharp increase in the number of industries in
non-conforming areas, the Committee are constrained to learn that
the Delhi Development Authority have been able to develop only
7517 plets out of which 4685 plots have been allotted to industries
in non-conforming areas and another 1336 plots disposed of by auc-
tion, thus leaving 1096 plots und:sposed of. The reasons for non-
disposal of these plots as advanced by the Ministry of Works and
Housing are; (i) big size of plots, (ii) cases being under considera-
tion of Land Allotment Advisory Committee, (iii) non-receipt of
assessment of land requirement of units from the Direcotrate of In-
dustries and (iv) unauthorised encroachments. Slow pace of deve-
lopment of industrial area of 2105.30 acres against an area of 4800
acres as envisaged in the Master Plan is also, in the view of the Com-
mittee, responsible for the increase in the number of industrial
units in non-conforming areas.

[SL. No. 2 (Paragraph 1.52) of Appendix to the Public Accounts
Committee’s 18th Report (7th Lok Sabha)]

Action Taken

The Delhi Development Authority have reported that total num-
ber of developed plots is 8260 out of which 5403 have been allotted
to industries functioning in non-conforming area and another 1973
plots have been disposed of by the Delhi Development Author:ty
through auction. The balance of 884 plots are being disposed of by
the Delhi Development Authority both by auction/allotment etc.
Reasons for the slow development of the industrial area/plots and
the measures taken to step up the speedy development of the indus-
trial area|plots have been explained in reply to para 1.53. These
are reproduced below: —

57



2. The Delhi Development Authority has reported that there are
many reasons for the slow development of land and some of which
are as follows:—

@)

(1)

(iii)

(iv)

The development of land is co-related to the Governinent
activities of the Municipal Corporation of Delhj and Delhi
Electric Supply Undertaking and other Departments of
Government relating to provision of amenities like water
supply, electricity, schools etc. All these activities are
dependent upon financial resources and as such the deve-
lopment is taken up in planned and phased manner.

The develepment of land is sometimes hampered due to
unauthorised encroachments, disputes regarding owner-
ship, standing crops on the acquired land, non-availability
of trunk services which are to be provided by local bodies,
delay in approval of service plans etc. In some cases,
isolated pockets of land are available which are required
to be planned in a integrated manner with the adjoining
areas under the extended urban -villages|junauthorised
encroachments etc. In such cases, development works
can be taken up only after the integrated plans are fin-
alised.

In any case, the Delhi Development Authority has geared
itself to a speedier development of land and has drawn
up a five year programme for the development of 18,750
acres of land. For this purpose a Committee has also
been set up under the Chairmanship of the Chief Engi-
neer to suggest ways and means to expedite the develop-
ment of land. The Government has also assisted the Delhi
Development Authority to augment its financial resources.

As regards the shifting of the obnoxious/hazardous in-
dustries operating in the non-conforming areas, a survey
of such industries has already been conducted by the
Delhi Administration and further action to be taken in
this regard is under active consideration,

[The Mmlstry of Works & Housing O.M. No. K-11011]10|81|

DDVA dated 18/19 May, 1932]
Recommendation

The Committee find that the Britania Biscuit Factory, after shift-
ing its industry to the new area continued to use till December,
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1977 the existing premises for a non-conforming purpose ois, a
warehouse and thus did not fulfil one of the conditions of allotment
i, to stop the use of the existing premises in non-conforming ares
for a purpose not permitted in the master/zonal plan in a period of
2} years from the date of taking possession of plot. Strangely encagh
the premises in the non-conforming areas were transferred in 1977
by this Company to a transport company. In this regard, the Vice-
Chairman, Delhi Development Authority stated during evidence
that the Delhi Development Authority was examining whether the
transfer was legal or not and whether the rule regarding the use
of a property for running a warehouse or a transport company is
amendable by the D.D.A. Act and that they would take a decision
on that shortly, The Committee deplore the laxity shown by the
authorities in not taking expeditious action in this case and expect

that the decision would be taken in the matter and without further
loss of time by Government.

{Sl. No. 11—Para 1.61 of the Public Accounts Committee 18th
Report (Seventh Lok Sabha)]

Action Taken

The Delhi Development Authority has reported that according
to Clause 4(a) of the Lease Deed executed on 7-4-1964 with M/s
Britania Biscuit Company, the lessee was required to stop the use
of the old premises in the non-conforming area for purpose of any
manufacturing process or running of any industry, within a period
of two years and six months from the date of taking possession of
plot. However, an inspection carried out on 27-5-71 revealed that
the old site was not vacated by the Company and was being used
for a warehouse i.e. for storage/distribution of its products. Since
this was not a violation of the terms of lease, no action could be
taken. The premises was sybsequently transferred to a Transport
Company. As the area is a commercial/industrial area as per Master
Plan and the business of the Transport Company is allowed, the
Company cannot now be asked to get it vacated from the present
owner of the premises.

2. In this connection it may be mentioned that with a view to
preventing such occurrences in future, the following two conditions
have been incorporated in the lease-deed form:—

(i) the lease would within a period of 2 years and 6 months
from the date of taking possession of the plot, stop such

2495 LS—5.
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use of the existing premises.in non-conforming areas for.:
a purpose not permitted under the Master/Zonal Plan;

(ii) Establish the industry in the plot allotted at pre,-det'er-, :
mined rate, within a period of two ‘years. -

Further it has also been decided, in principle, to maké provision
in the lease-deed, so that the onug for intimating the D.D.A. about
the fulfilment of these conditions lies on the allottee. o

»wy

[The Ministry of Works & Housing O.M. No. K-11011{10|81}
‘ DDVA dated 23 March, 1982]

Recommendation

The Committee note that the pattern of recovery of premia for
residential plots, as per orders of Government effegtive from February,
1970 was revised by the Delhi Development Authority in August
1975 without the approval of the Government, whereby 50 per cent
of the premium was recoverable as deposit at the time of application
and the balance 50 per cent when possession was given as against the
previous practice of recovering 25 per cent at the time of allotment,
50 per cent while handing over possession and the balance 25 per
cent at the end of one year after possession was given or on comple-
tion of services if that happened to be later. The Ministry of Works
and Housing have stated in this regard that sin¢e the Delhi Develop-
ment Authority was to embark upon major projects and needed
substantial. revenue, it was considered expedient by them to mobilise
maximum- resources and accordingly the pattern of payment of pre-
mium was revised. While the Committee appreciate the need for
mobilisation of resources for development, they are of the view that
the Delhi Development Authority should have obtained the approval
of the Government before revising the pattern of retovery of premia
for residential plots. The lapse on the part of the Delhi Development”
Authority is regrettable. o

[SL. No. 16, Para 2.49 of the Public Accounts Committee’s 18th
' ‘ Report (Seventh Lok Sabha].

Action Taken

-

The Delhi Development Authority has explaified that the Govern-
ment orders dated the 5th February, 1970 on the above subject
envisage semi-developed plots, whereas the plots siven under the
Shalimar Bagh residential scheme and other develoved schemes are
fully developed. Hence there was no justification for a three stgge:



P

61

recovery. However, this Ministry agrees with the Public Accounts
Committee that the action of the Delhi Development Authority in -
changing the pattern of recovery of premia for residential plots with- -
out the prior approval of the Government is regrettable. The Delhi
Development Authority has been instructed to send a self-contained
proposal through the Delhi Administration for obtaining the ex-post
facto approval®of the Government to the change in the pattern, and
has also been asked to ensure that in future no departure from the
standing Government orders is made without the prior approval of

the Government vide this Ministry’s letter No. K-11011/42/81-DDIB
dated the 11th January, 1982 (copy enclosed).

[The Ministry of Works and Housing O.M. No. K-11011/10/81-
DDVA (iii) dated 16-2-1982].

No. K-11011/42/81-DDIB

G.OVERNMENT or INDIA
MINISTRY OF WORKS AND HOUSING
(NIRMAN AUR AWAS MANTRALAYA)

New Delhi, dated the 11th January, 1982

Shri V. S. Ailawadi,
Vice-Chairman,

Delhi Development Authority,
Vikas Minar, New Delhi.

SuBJEcT.—Change in the pattern of recovery of premia for residential
plots (PAC para 2.49 of the 18th Report).

Sir,

I am directed to refer to the correspondence resting with your
letter No. FE.14(26) /81-PAC/2084, dated the 11th December, 1981 on
the above subject and to say that the action of the Delhi Develop-
ment Authority to change the pattern of recovery of premia of resi-
dential plots in respect of the Shalimar Bagh residential scheme and
other developed schemes from that of the provisions contained in the
Government of India letter No. 18011/11/66-UD, dated the 5th
February, 1970 addressed to the Lieutenant Governor of De'hi is I‘IOt
in order. Though there might have been justification for changmg
the pattern. as the Government of India instructions referre.d to semi-
developed plots whereas the Delhi Development Authorx.tv is now
alloting developed plots, the Delhi Develooment Authority should
have sent a self-contained proposal to the Government through the



Delhi Administration and obtained Government spproval before any
change in the pattern as contemplated in the Government of India
order wag made. It is, therefore, requested that a self-contained pro-
posal as stated above may be sent through the Delhi Administration
for ex-post facto approval to the change in the pattern.of recovery
of premia for residential plots. It is also requested that it should be
ensured that the departures are made from standing Government
orders. In case it has become necessary to make any departures, self-
contained proposals should be sent to the Ministry through the Delhi
Administration for the necessary changes before any departures are
made. o T e A
Yours faithfully,
sd)-
"(J. A. SAMAD)
Deputy Secretary to the Government of India.
Tel. No. 382636.

Copy to Shri S. C. Vajpeyi, Secretary (Land & Building), Delhi
Administration, Vikas Bhawan, New Delhi.

sl
(J. A. SAMAD)
Deputy Secretary to the Government of India.

Recommendation

Again, the Committee note that the Delhi Development Authority,
in August, 1975, raised the maximum income limit for Low Income
Group from Rs. 7,200 to Rs. 12,000 and the range for Middle Income
Group from 7201—to Rs. 18,000 to Rs. 12001—Rs. 24000, without
obtaining the approval of the Government. The Committee are un-
able to appreciate the haste shown by the Delhi Development Autho-
rity in revising the income limits in respect of Low Income Group
and Middle Income Group categories without waiting for the deci-
sion of the Government. This needs to be explained satisfactorily.

[Sl. No. 17 Para 2.530 of Public Accounts Committee’s 18th
Report (Seventh Lok Sabha) ].

Action Taken

The Delhi Development Authority has reported that the income
brackets for Low Income, Group and Middle Income Group were
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revised in 1975 on account of the tollowing reasons: — °

(i) A large number of persons in Delhi is in the employment:
of Central Government and with the acceptance of the
recommendations of the Third Pay Commission, their
emoluments had gone up with effect from 1-1-1973.

(ﬁ)OneottheAuociaﬁonsoftheCmtalGovernmtBnp-

loyees had also represented to the Delhi Developinent
Authority for such revision.

(iii) The income brackets had been fixed long back and the
same needed upward revision with the passage of time.

2. Though there is some force in what has been stated by the
Delhi Development Authority, its action to revise the income
brackets, on its own, wag in deviation of the Government policy in
this regard. ' The Delhi Development Authority has therefore been
asked to ensure that no deviation is made from the limits prescribed
in the relevant Government Orders, without obtaining prior ap-
proval of the Government, as also to adhere to the existing norms.
This has been noted by the Delhi Development Authority.

3. The question of regularising the past action of the Delhi Deve-
lopment Authority is under consideration of the Government.

[The Ministry of Works & Housing O.M. No. K-11011/11/81-DDVA
dated 18th October, 1982].

Recommendation
The Committee also find that the Delhi Development Authority
leased out 32 residential plots, the area of which was in excess of the
prescribed maximum limit (400 square yards after May 1973). The
Ministry of Worke and Housing had approved auctioning of plots, the
area of which did not exceed 419.8 square yards without bifurcation
vide their letter No. H-11016/25/73-UDI dated the 21st February,
1974. Only 27 out of the 32 plots were covered by the above order
and the other 5 plots were of large size. The Ministry of Works and
Housing have admitted that ‘the auctioning of the 5 plots without
the specific approval of the Government is not in order.’ This lapse
on the part of Delht Development Authority to say the least is dep-

lorable, The Committee would like that responsibility be fixed for
this lapse. A i

[S1. No. 18 Para 2.51 of the Public Accounts Committee’s 18th
Report (Seventh Lok Sabha)].
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Action Taken

.. According to the original proposal submitted oy the Delhi Deve-
lopment:Authority on the 17th August 1973, the five plots in question
were included in the list of 109 plots in the old layouts, the size of
which -exeeeded 400 square yards. It was not possible to bifurcate
these plots, as very little frontage would have been left for residuary
plots, particularly when set backs had to be left in accordance with
the bye_—law_s. It. was, therefore, proposed to dispose of these plots in
their then existing shape and form. It was decided by this Ministry
that the plots the area of which did not exceed 419.8 square yards

(351 sq., metres) should be disposed of through auction without
bifurcation. . ‘

2. In his letter of 17-8-73, the Vice-Chairman, Delhi Development
Authority had stated that for the reasons stated above, the Delhi
Development Authority would continue to dispose of such plots
through auction, Thus the five plots in question, the area of which
ranged between 378 to 432 square metres were disposed of by the
Delhi Development Authority through public auction on 10-10-73
and 13-11-73. As the amount of premium fetched by these plots was
almost the same as for the 27 plots, which were covered by the Gov-

.. ernment approval, no loss was incurred by the Delhi Development

~ Adthority on this account. However, the Delhi Development Autho-
rity has already regretted the lapse.

. 3. Incidenta]ly, it may be mentioned that while agreeing to the
disposal of plots having an area upto 419.8 square yards (351 square
metres) the Deihi Development Authority had been asked to specifi-
cally refer the cases pertaining to plots of larger area to the Ministry
for approval. Accordingly, a proposal submitted in November 1976
involving 8 plots with areas ranging between 420 square yards and
552.9 square yards was agreed to by the Ministry.

4. Keeping in view the position explained, the Committee may not '
insist on fixing the responsibility at this stage.

[The Ministry of Works & Housing O.M. No. K-11011/10/81-
DDVA (iii) dated 16th February, 1982].

Recommendatjon

According to the orders of the Government of India all plots
exceeding 168 sq. mtrs. in size are reserved for auction and the Delhi
Development Authority releases for auction about 15 plots per auction
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« 3.to 4 times a month. ‘Giving reasons- for offering small number of
plots for auction t#e Ministry of ‘Works and Housing have stated that
‘it is done in order ‘to have a control and regu.ated inflow of plots
.into the market so that there‘is no-¥rtificial rise/artificial fall in
the land values’. However, the Baveja Commuttee has revealed that
releasing small number of plots at intervals has resulted into land
value in the. same locality going upto 10 times in 10 to 12 years. In
‘some localities thhm a short span of one year, the land prices have
nearly doubled, The Committee are of the ' view that the Delhi
Development Authority has been unable to check effectively the rise
in land prices which was one of the objectives of setting up the
. Authority in Delai. -They would suggest that the Government and
the Delhi Development Authority should review the present proce-
dure regardmg auction of plots and_devise ways and means so that
Delhi Development Authority’s auction do not lead to abnormal rise

in land price.

[Serial No. | 20-—Para 2.53 of Appendix to the Public Accounts
Committee’s 18th Report (Seventh Lok Sabha)].

- Action Taken

It is not correct to say that the main reason for the increase in
prices of land in Delhi is due to the policy followed by Delhi Deve-
lopment Authority. The reasons for increase in land prices is due

_to combination of various factors such as the general inflationary
trend, the increasing populatxon in Delhi and the gap in demand and
availability of land for free purchase. :

2. The measures already taken/bemg taken to check the land prices
are as follows —_—

(i)’ Upto 31st March, 1981 the Delhi Development Authority
had allotted about 23,000 residential plots to persons belong-
ing to lower income and middle-income groups, on pre-
détermined rates :

(ii) About 2 lakhs plots measuring 25 sq. yd. and 80 sq. yd.
were allotted in resettlement colonies on. nomina] licence-

fee basis. -

(iii) About 3670 acres of land has been allotted to. I‘Iouse. Build-
ing Cooperative Societies by the Delhi Administration and
Delhi Development Authority, for development of about
28,000 residential plots.

(iv) Further the Delhi Development Authority has launched a
residential scheme known as ‘ROHINT for allotment of



L17.088 residential plots under L.I.G., MIG. :and Janta
Categories and about 17,000 dwelling unitsén Group
Housing. Thisprognmme apart from going a long way to
solving the residentia] problem is expeetadtomultm
. reducing the prices of land.

(v) Recently, from April to July, 1881, 1100 residential plot.
were released by the Delhi Devélopment Authority. Of
" these, about 450 . plots were disposed of through public

*suction and the remaining by allotment on pre-determined

I8 can thus be stated that tha policy of large scale acquisition.

- developiment and disposal of land in Delhi has served the object of

making available land at reasonable rates to people belonging to the
'low and middle income groups. '

‘[The' Ministry of Works & Housing OM No. K—11011/10/81—
DDVA (iii) dated 16th February, 1962).

Resommendation

The Committea regret to find that there was delay ranging from
1 to § years in allotmtent of plots in 1640 cases and in handing over
of possession in another 4180 cases in four colonies viz. Paschimpuri,
~halimar Bagh, Gonda and Pritampura thereby delaying the realis-
ation of premia to the extent of Rs. 325.16 lakhs and Rs. 634,49 lakhs
pespectively, apart from the loss of ground rent at 2§ per cent
of the premia amounts for the period of the delay in each case. The
Ministry of Works and Housing have admitted that the delay in dis-
posal of plots had resulted in blocking up of funds, besides hardship
to the applicants, The Committee are not satisfied with the explana-
tion given by the Ministry of Works and Housing that since their
disposal was after the rates of premia had been increased, the Delhi
Development Authority had not suffered loss on account of delay in
allotment of 1640 plots. This is an extraneous consideration and the
loss on account of delay in handing over possession cannot be over-
looked, Since there have been such delays in other colonies as ad-
mitted by Governmeent, the' Committee are of the view that the
reasons for such delays should be identified and remedial measures
taken in this regard.

[S. No. 22(Para 255 of Public Accounts Comittee’s 18th Report
(Seventh Lok Sabha).]
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The Delhi Development Authority has reported that the delay in
.the allotment of plots was due to the fact that a good number of plots
‘Were meant for alternative allotments to persons whose land had
been acquired under the Scheme of Large Scale Acquisition,
_Developmenq and Disposal of Land in Delhi, for service personnel

-and Burmese Repatriates, The allotinent in these cases was to be
made only after on receip! of recommendations from the Delhi Ad-
ministration (L&B Deptt.) and all the allotments could not be made
in one lot. However, he Delhi Deveopmen Authority has intimated

that all these cases have since been disposed of and no review. {
now considered necessary. :

As regards tht delay in handing over the possession of plots the
Delhi Development Authority has intimated that the delay occurs
due to various factors such as the lapse on the part of the allottees
for not furnishing the required documents, late-paymtnt of premium
and sometimes deliberate delay. With a view to discouraging such
tendency on the part of the allottees the Delhi Development Autho-
rity laid down the following rates of interest on belated payments
of premium with effect from 4-7-1977:—

(a) 12 per cent p.a. for belated payment of premium/initial
premium or part of the premium in case of residential
plots/flats allotted to persons in the LIG & MIG.

(b) 16 per cent p.a. for belated payment in the case of auction
purchasers of residential plots and allottees of alternative
plota

(c) 16 per cent p.a. for belated payment of premium/initial
premium/part of the premium, in case of landsiplots

built up properties disposed off for purposes other than
residential viz. commercial industrial etc.

3. The above mentioned rates have since been revised and a uni-
form rate of interest @ 18 per cent has been laid down with effect
from the 4th January, 1982. Further, an amount of Rs. 50/- is
charged as penalty for not taking possession on the due date and
the rate of penalty goes on increasing @ Rs. 50|- per month for every
successive month. If the allottee does not come forward for taking
possession after the expiry of 6 months from the first date intimated
to him for this purpose, the allotment is cancelled.

[The Ministry of Works & Housing O.M. No, K-11011|10/81-DDVA
| dated 19 March, 1982]
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R_écommendation

The Committee have been informed: that although the Develop-
ment Divisions and-Sales Branches were required to sub-rrxft'quartérly
returns of receipts and disposal 8f developed plots, these returns
were ‘either not received or were received incomplete’. "Fhe Com-
‘mittee are anxious to know the action taken by the Delhi Deévelop-
ment Authority for obtaining*timely and regularly these returns
. from the cancerned branches. The Committee also desire that lapses
_.on.the part of the officials involved should be ascertained and suitable
action taken, IR - .

[SL No. 23, Para 255 of the Pubfic Accounts Committee’s
: - 18th Report (Seventh Lok Sabha)].

_ Action Taken

The Delhi Development Authority has reported that the returns
required to be 'furnished by the Lands Sales Branches are being
received regularly from February, 1980 onwards. However, as the
returns from the Development Divisions were not being received
regularly, strict instructions have been issued by the Vice-Chairman,
Delhi Development Authority under U.O. No. DC/QTLY/ 80-81/106
dated 30-10-1981 (copy enclosed) to the Chief Engineer, Delhi
Development Authority to have the returns in question furnished
complete in all respects by the due date. It has been enjoined upon
the sub-divisional offices that any lapse on their part will be viewed
seriously. The Chief Engineer has also been requested to ensure that
the returns are sent in time and the names of the defaulting officials,
if any, reported to the Vice-Chairman. As regards action to be
taken for the lapse on the part of the defaulting officers, it may be
mentioned that these returns are ‘prepared intitially at the level of
sub-divisional/divisional officer of the Engineering Department and
consolidated at the level of Chief Engineer. As most of the develop-
ment divisions of the Authority are involved, it will not be possible
to take action against the large number of persons who may be found
to be responsible for the delay in the submission of these returns
Moreover, many of the officers of members of staff, who were on
deputation to the Delhi Development Authority, have already been
repatriated. Keeping this position in view, it may not be of avail
to review the past cases. Under instructions from the Ministry,
Finance Member, Delhi Development Authority has since issued on
11-12-1981 another circular (copy enclosed), emphasizing the need
for regular submission of returns in question to all concerned stating
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inter-alia that the cases of lapse on this account should be looked-
into and disciplinary action initiated against those found responsi-

ble. '
[The Ministry of Works and Housing O.M. No. K-11011/10/81-
' o DDVA dated 18/19 March, 1982].
DELHI DEVELOPMENT AUTHORITY -
(FINANCE & EXPENDITURE)
‘No. IA. 14(3)78-79/Vol. V Dated: 11 Dec., 1981.

SUBJECT.—ITregular submission of prescribed returns.

The various branches of the Authority are required to submit
certain reports/returns for the information of the other branches or
to the higher authorities. It has been seen that such returns/reports
are either submitted incomplete or are not submitted regularly.
Recently, a case has come to the notice of the P.A.C. where the
Engineering Department failed to submit the quarterly reports to
the Head Quarers prescribed for -monitering the progress of the

., - development of land or where these reports were submitted, these

were incomplete. The P.A.C. took a very serious view of this lapse
and desired that disciplinary action should be taken against those
- members of the gtaff who were responsible for non-submission or
regular submission of the quarterly returns. The Ministry of Works
and Housing had been approached to take a lenient view in the
matter as far as the default in non-submission or regular submission
of these quarterly reports was concerned. However, the Ministr.y
of Works and Housing have stated that the cases of lapse on this
accouflts, hereafter should be looked into and suitable disciplinary

action initiated against those responsible. It is, therefore, impressed
' upon all the officers/members of the staff that whenever 'the sub-
mission of any report/returns has been prescribed on celttam dates,
those reports/returns should be submitted on the prescribed dates,
comvlete in all respects. failing which disciplinary act‘ion would be
initiated against those found responsible for delay or irregular sub-
mission of the reports/returns.

Sd,-
(KANWALJIT SINGH)
Finance Mémber/D.D.A.

Copy to all the officers and employees of the Authority for _stric}v
compliance.
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DELHI DEVELOPMENT AUTHORITY
(DATA COLLECTION SECTION)
Sua.—Action taken note in respect of Para No. 564 of 138th Report
of the Public Accounts Committee

The Public Accounts Committee in their 138th Report commented
the slow development of land by D.D.A. In our reply we have

that “Top Priority” was being given to Development of land.
ﬁm&uyo!Worhdeowngdmthenhavebeencw

monitor the progress made in this direction, and to intimate
the achievements made from time to time.

Keeping this in view a quarterly return had been introduced in
the prescribed proforma by the Data Collection Section on 29-11-1979.
It has however, been reported that inspite of the D.O. references to
the Engineer Member, Chief Engineer time and again and personal
meetings at F.M.’s level, no fruitful results have been achieved
Some of the SEs are still not furnishing the quarterly returns. I
am unhappy over this state of affairs. I reiterate that these returns
should be sent immediately now and in future timely to the C.A.O.
so that consolidated picture may be put up to me. The return for
the period ending 30th September, 1881, should reach CA.O. by 18th
November, positively and the subsequent returns may be sent in
time as already circulated. Any lapse on the part of the SEs will
be viewed seriously. Chief Engineer should ensure that the

returns are being sent in time and should report the name of the
defaunlting officers to me.

T

£7

]

Sd/-

(V.S ALE.AWADI)

Vice-Chairman, DDA.
U.0. No. DS/QTLY./80-81/CE-106. Dated: $0-10-1981.

Recommendation

The Committee have been informed that about 4000 LIG flats
were allotted to unregistered persons as there had been poor res-
ponse from the registered persons. It 1s, however, seen that there
was a large backlog of persons on the waiting Hst of registered per-
sons, and yet, instead of offering flats to persons on the waiting list,
the DDA chose to allot flats to unregistered persons. It is difficult
to comprehened how the DDA could obtain fresh applications, ignor-
fng the claims of registered persons, and make allotments to un-
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Tegistered persons numbering over 4000. The Committee deprecate
«uch irregular action on the part of the authorities concerned. They
recommend that the scheme regarding registration and allotment of
flats should be scrupulously followed and no deviations as have been
noticed in the aforesaid cases should be allowed to recur.

[ Sl. No. 32—Para 3.57 of.the Public Accounts Committee's
18th Report (Seventh Lok Sabha)].
Action Taken

Allotment of LIG flats to unregistered persons were made in
Lawrence Road. These flats were constructed as industrial tenements
comprising one living room and one multi-purpose room. These
were subsequently converted into LIG flats. Generally, the LIG
flats provided by the DDA comprise two rooms, a kitchen, bath, WC, .
balcony etc. whereas the flats in Lawrence Road had only one room,
one multi-purpose room, WC and bath without any separate kitchen
provided in these flats. In the initial stages, there were teething
troubles in the colony in the matter of services and basic amentities.
All these factors put together tended to discourage the registered
persons from applying for allotment of these flats. In view of the
very poor response from the registered persons, the DDA had no
alternative but to allot them to unregistered persons.

[The Ministry of Works & Housing O.M. No. K-11011/10/81-
DDVA (iit) dated 16 February. 1882}.

Recommendation

The Committee find that the charges towards cost of over-heads
taken into account in fixing the disposal price of flats have been
revised a number of times. In the cost of over-heads, the MIG and
LIG categories have to share a higher rate as compared to the Janata
and EWS (Economically Weaker Section) categories. Evidently, the
intention ig to subsidise the latter category out of the receipts from
the MIG/LIG categories. As LIG category also deserves some relie!
from the already higher cost of LIG fiats, the Committee would like
the Government to examine whether the element of subsidy to the
residential scheme of the DDA could appropriately. be met from out
of the receipts from the land and houses sold for industrial or com-

mercial purposes or from a seperate fund which may be created for
the purpose.

i ttee's
. _ 37—Para 3.71 of the Public Accounts Commi
(81 e 18th Report (Seventh Lok Sabha) ].
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Action Taken

In the urban areas of the country, a very large majority of the
households belong to the EWS category with a family income less
than Rs. 350 per month. The low income group are comparatively
better placed economically than the families belonging to the EWS.
Therefore, any effort to subsidise the cost of houses should appro-
priately be directed towards the EWS who, as stated earlier, form
a very large majority of the urban-holds.

In the formula now being followed by the DDA for determining
the disposal cost of the dwelling units, while the rates for depart-
mental charges and administrative charges are the same for both
the MIG and LIG categories, the interest charges are 9 per cent per
annum for a period of 9 months for MIG whereas the interest rate
charged for LIG is only 7% per cent. The rate for land, charged by
the DDA, is uniform for all categories. For community facilities, the

-rate charged is Re. 1 per sq. foot of plinth area, the total amount

charged on this account per flat being restricted to Rs. 500 for LIG,
whereas it is Rs. 750 for MIG. It would, thus, be seen that the
costing formula for determining the disposal cost of DDA flats
favours LIG in comparison to the MIG.

To subsidise the cost of dwelling units for the economically weaker
sections, a charge of 74 per cent of the cost of dwelling units in res-
pect of ground floor flats only is levied from the allottees of MIG
and LIG flats and the amount so collected is credited to the EWS
fund, from which the cost of flats for EWS is subsidised to the extent
of Rs. 1500 per unit. Land for industrial purposes, transport centres
etc. is developed out of land placed at the disposal of the Delhi
Development Authority under the “Scheme of Large Scale Acqui-
sition, Development and Disposal of Land in Delhi”. The cost of
acquisition as well as that of development is met out of the revolving
fund. The sale proceeds of the land so developed are credited to the
revolving fund for being utilised for further land acquisition and

+development. Thus, disposal of land for industrial purposes by the

DDA does not result is any profit to the DDA. As regards disposal
of built up shops in convenient shopping centres, local shopping
centres and district shopping centres, a certain percentage of the
cost of construction and cost of development of land and overheads
is denncited in the FWS fund for subsidising the dwelling units for
the EWS category. No such surcharge is, however, levied in respect
of shops allotted to evictees.

[The Ministry of Works and Hansine O M. No. K-11011/10/81-
DDVA dated 3 February, 1882).
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Recommendation

‘The Committee find that Regulatxon 6 provides that the disposal...
price or the hire-purchase price of flats shall be fixed by the Au-
thority. However, the Authority by its Resolution No. 200 passed
on 18 June 1968 delegated its power to fix prices of flats to the
Vice-Chairman. The Committee would like the Government to
examine, in consultation with the Ministry of Law, whether the
above delegation of powers to the Vice-Chairman, DDA, through
Regulauon 60 of the Delhi Development (Mapagement and Disposal
of Hous Ing Esj;ates) Regulations, 1968, is within the frame-work of
the parent Act and the Rules made thereunder and does not tant-.
amount to excessive delegation.

[SL. No. 38-Para 3.74 of the Public Accounts Committee’s
~ 18th Report (Seventh Lok Sabha)]

'Ac‘t'ion Taken

The Minisiry of Law, Justice and Company Affairs have advised
that the Delhi Development Authority’s Resolution No. 200, passed
on 18-6-1968 is fully covered by Regulation 59 of the Delhi Deve-
lopment Authority (Management and Disposal of Housing Estates)
Regulations, 1968, that it is hot: violative of any provisions-of the
Regulations and that Regulation 59 cannot be treated as ultra
vires or inconsistent with the = provisions of Section 52(1) of the
Delhi Devclopment Act, 1957. The Government is also satisfied
that the delegation made by the Authority to the Vice-Chairman
to fix the disposal price or the hire-purchase price of flats as per its
Resolution No. 200 passed on 18-6-1968, is not excessive from the
adminisirative point of view. An extract of Law Ministry’s Note
dated 12-1-82 is enclosed.

[The Ministry of Works & Hous'ng O.M. No. K-11011/10/
81-DDVA dated 2-4-1982]

(Extract of note dated 12-1-1982 of the Ministry of Law.
Justice and Company Affairs)

XXX XXX ‘ XXX

The parent Act, namely, Delhi Development Act, 1857 provides,
vide Section 3 for constitution of the Delhi Development Authority
(DDA) so as to consist of a Chairman, Vice-Chairman, Finance and
Engineer Member, representative of Municipal Corporation of Delhi,
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Metropolitan Council of Delhi, nominees of Central Governmen:
and Commissioner of M.C.D.

The D.D.A. has been entrusted with the power of disposal of land
{Section 21). However, there does not seem to be any express
provision in the Act for fixation of price. It is, however, provided
that D.D.A. may make regulations for the management of the
properties of the Authority and for any other matter which has
to be, or may be, prescribed by regulation [Section57(i) (j)&(1)].
The rule making clause (Section 56) also does not contain any pro-

vision for fixation of price of properties as may be disposed of by
D.D.A. .

It appears that in exercise of powers of making regulations
D.D.A. has made the Delhi Development Authority (Management
and Disposal of Housing Estates) Regulations, 1968 (in short the
Regulations) which apply to those schemes under which built up
properties are to be disposed of by way of sale or hire purchase.
The expression “disposal price” in relation to a property, has been
defined, in these Regulations to mean such price as may be fixed
by the Authority for such property. However, the substantive pro-
vision for fixation of price is contained in regulation 6 which is
as under:

The hire purchase price or the disposal price as the case may
be, shall be such price, as may be determined by the
Authority.

Regulation 59(PAC para presumably refers to this regulation as
there is no regulation 60) contains the “power to delegate” and
is as under:

The Authority may delegate all or any of its powers under
these regulations to the Vice-Chairman or to a whole
time member.

It appears that in exercise of above delegation power D.D.A.
passed Resolution No. 200 on 18-6-1968 whereunder it was resolved
to delegate the powers, inter alia, to fix the disposal and hire pur-
chase price to the Vice-Chairman, D.D.A. This power under regula-
tion 6 is vested in the D.D.A.

It would be seen from the above that DDA's Resolution dated
18-6-1968 is fully covered by regulation 60 and is not violative of
any provisions of the Regulations.
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It remains to be seen, in order to fully examine the point raised
in the said PAC para, as to whether the Resolution dated 18-6-1968
of D.D.A. and regulation 59 referred to earlier, is intra vires or ultra
wvires the provisions of the parent Act or any rules made there-
under. As has been stated earlier neither the Act contains any
express provisions for fixation of price of the properties to be
disposed of by DDA nor does it require this matter to be regulated
under the rules to be made under the Act. Since the power in this
regard has to be exercised by the D.D.A. it would be reasonable to
conclude that this would be one of the matter in respect of which
it would be necessary to make regulations [Section 21 read with
Section 57 (i) (j)&(1)]. In fact, the D.D.A. did make regulationg in
this regard, namely regulation 6 of D.D.A. (Management and Dis-

posal of Housing Estates), Regulations 1968. Regulation 6 is, there-
fore, intra vires the Act.

As regards regulation 59 it will be seen that the relevant provi-

sion in the Act to be taken into consideration is section 52(1)
‘which reads as under:

“The Authority may by notification in the Official Gazette,
direct that any power exercisable by it under this Act
except the power to make regulations may also be ex-
ercised by such officer or local authority (or committee
constituted under Section 5A) as may be mentioned there-
in, in such cases and subject to such conditions, if any, as
may be specified therein.”

It would be seen, therefore, that the parent Act itself con-
fers power on D.D.A. to empower an officer as may be specified by
the authority to exercise any power which is exercisable by the
authority itself under the Act, except of course, the power to make
regulations. The expression ‘any power exercisable by it under
"this Act’ would include the powers as are exercisable by the au-
thority under the rules or regulations framed under the Act be-
cause such rules and regulations are, in law, to be treated as part of
the Act though made by way of subordinate legislation. In view
thereof Regulation 59 of the D.D.A. (Management and Disposal of
Housing Estates) Regulation 1968 would not be treated as ultra
nires the provisions of Section 52(1) of the Act; in fact, this regula-
tion could be treated as the one made to give effect to the provi-
slons of section 52(1).

It would be seen that the only difference between the delega-
tion' of power under section 52(1) and, regulation 59 is that while
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section 52(1) requires the power to be exercised by issue of a noti-
fication, by DDA.,, in the Official Gazette, the power under Regula-
tion 59 could be exercised by way of passing a resolution to that
effect. As Regulation 59 cannot be treated as ultra vires or incon-
sistent vith tho provition: of section 52(1) the manner of exercise
of the power under regulation §9 would not vitiate the exercise
of power in the manner envisaged under Regulation 59. The power
under section 52(1), it would be seen, is wider in the sense that
it covers all powers exercisable by the authority under the Act
(incivdine (i~~~ under the Rules and Regulations framed under
the Act) while the power under Regulation 59 relates only to those
powers which are exercisable by the authority under the Regula-
tion.

.

In this connection, it would also be pertinent to note that every
regulation made wunder the D.D. Act, 1957 are required, under
section 58, to be laid before each House of Parliament, so as to
enable the Houses to decide whether the regulations so made chould
be modified or annulled. The regulations in question having been
submitted to parliamentary scrutiny and having not been annulled
or modified by the Houses of Parliament, would be treated to have
received Parliamentary approval.

Incidentally, it would be noted, as has also been brought out by
the D.D.A., that this specific issue has been raised in the argument
on behalf of the petitioners in the case of Premji Bhai Vs. D.D.A,,
AIR 1980 SC739. Though Supreme Court did make certain ob-
servations in respect of this delegation in para 16 of the judgment,
it has rejected the challenge to the validity on the ground of dele-
gation of powers. While rejecting the argument in respect of the
delegation of powers the Court considered all the relevant provi-
sions of the Act as also of the regulations and resolutions passed
by the authority in exercise of the powers under those regulations.
In view thereof even if the delegation is considered excessive on
policy considerations it cannot be objected to on the ground of
legality which has since been upheld by the above decision of the
Supreme Court.

Recommendation

The Committee feel that the present system of allotment of
plots as well as built bouses by draw of lots/auctioning does not
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take into consideration the actual need of the people which should
have been the criteria. The Committee strongly recommend that
the Government should review the present system of allotment of
plots/flats and lay down precise criteriza zo ithat the economically
weaker sections, low income group and middle-income group people

are able to get piots/houses from the Delhi Development Authority
at no profit no loss basis.

XSl. No. 53 Para 5.30 of the 18th Report of the Public
Accounts Committee (7th Lok Sabha)]

Action Taken

According to the Scheme of Large Scale Acquisition, Develop-
meat and Disposal of Land in Delhi, plots measuring 125 sq. yds.
and less are allotted to the low income group and plots in excess of
125 sq. yds. and upto 200 sq. yds. are allotted to middle income group
The plots are allotted to the LIG and MIG at pre-determined rates
comprising mainly the cost of acquisition and development, and no
element of profit is involved in these allotments. Plots in excess
of 200 sq.yds. are alone disposed of by the Delhi Development Au-
thority through auction, which is also according to the Scheme of
Large Scale Acquisition, Development and Disposal of Land in
Delhi. It may be mentioned that the plots disposed of through
auction generally attract intending purchasers from the high in-
come group, who are otherwisc not entitled to ger allotment of
plots from the Delhi Development Authority at pre-determined
rates. Thus, the system of allotment of plots of sizes above 200 sq.
vds. throus'. wwten wticfies, thoutth to a very limited extent, the
demand for residential plots from the high income group. So far
as disposal of built up houses by the Delhi Development Authority
is concerned, it may be mentioned that auction is not one of the
methods of disposal of built up houses. The houses built by the
Delhi Development Authority in the various housing colonies deve-
loped by it are disposed of to the MIG. LIG. Janata and
Community Service Personnel categories in accordance with
the Scheme of Registration being operated by it. The Delhi
Development Authority has also introduced a system of cross
subsidies under which the cost of houses for the weaker sec-
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tions of the society is subsidised. Thus, the housing programme of
Delhi Development Authority as a whole operates on no profit no
loss basis with an element of subsidy being in-built for the Economi-
eally Weaker Section category. In addition, the Delhi Development
Authority has also made available a very large number of plots/
houses to the weaker sections of society in the various resettlement
colonies developed by it. In these circumstances, the Government
are of the view that no change in the system of allotment of plots
and houses by the Delhi Development Authority is needed.

[The Ministry of Works & Housing O.M. No. K-11011/10/81-
DDVA dated 15-1-1982]

Recommendation

In this Report the Committee have drawn attention to several
shortcomings and irregularities that have come to their notice in the
functioning of DDA. In particular, mention may be made of the
following: —

(i) Failure to implement the policy regarding shifting of indus-
trial units from non-conforming areas to conforming areas;
continued use of land for industrial purposes in non-con-
forming areas by allottees even after allotment of land in
conforming areas, non-recovery of ground rent, survey
of industrial units operating in non-conforming areas not
carried out, failure to take action against persons who were
allotted lands for industrial purposes but did not utilise
the same for the purpose for which these were allotted;
noxious/hazardous industries not shifted from non-con-
forming areas resulting in air pollution; allotment of lands
at rates lower than that prescribed under orders of the
Government; property registers not maintained uptodate;
non-availability of information regarding cases where
lease deeds have not been executed.

(ii) Revision of pre-determined rates without obtaining the
approval of the Government; revision of pattern for re-
covery of premia without obtaining the approval of the
Government; revision of income limits for purposes of
allotment of plots without approval of the Government;
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leasing out residential plots the area of which was in ex-
cess of the prescribed ceilng; delay in handing over de-
veloped plots; absence of. records to indicate the number
of plots which have been allotted but on which houses
have not been constructed within the stipulated period;
failure to take action against defaulters; periodical
returns giving complete details of receipts and disposal of
developed plots not obtained in time; policy of Releasing
small number of plots at a time for auction thereby
resulting in sky-rocketing prices of land;

(iii) Delegation of powers by the Authority to the Chairman

(iv)

of the Authority for constitution of Housing Committee
in violation of the provisions of Section 5A of the Delhi
Development Act, 1957; constitut.on of Housing Commit-
tee five months before the notification empowering
Chairman to constitute such Committee was issued; ex-
cessive delegation of powers by the Authority to the
Housing Committee; files relating to the comstitution of
the first Housing Committee not traceable.

Excessive delegation of powers to the Vice-Chairman,
DDA in the matter of fixation of disposal price or hire-
purchase price of flats; allotment of dwelling units to a
larger number of unregistered persons although there was
a long waiting list of registered persons; allotment of out
of turn allotments of flats on compassionate grounds with-
out obtaining approval of the Housing Committee; lack
of civic amenities in residential colonies when built flats
are initially allotted; absence of set policy regarding al-
lotment of flats to Government departments, autonomous
bodies or private organisations; fixation of prices at
higher rates than that worked out on the basis of standard

formula in the case of group housing schemes in certain
colonies; and

(v) Disposal of cinema plots on annual rental basis without

obtaining the prior approval of the Government for change
in the policy regarding disposal of commercial plots by
auction; omission to place full facts before the Authority
regarding cinema plots disposed of on annual rental basis;
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failure to collect arrears of rent from the owners of
cinema houses to whom plots had been sold.

[SL. No. 3¢—Para 5.31 of the Public Accounts Committee’s 18th
Report (Seventh Lok Sabha).]

Action taken

The observations contained in this paragraph already figure as
separate recommendations/observations in the Report of the Com-
mittee. ¢s indicated below itemwise: —

(i) S. Nos. 2,3, 5, 6,17, 8, 10 & 15 of Appendix.

(i) S. Nos. 16; 17; 18; 19; 20; 21, 22 and 23 of Appendix.
(iii) S. Nos. 25, 26, 27, 28 and 29 of Appe=ndix.

(iv) S. Nos. 31, 32. 34; 35; 36 and 38 of Appendix.

(v) S. Nos. 41, 42, 43, and 44 of Append.x.

2. Action Taken Notes in respect of the specific recommenda-

tions/observations. as listed above. have alreadv been furnished by
the Government.

[The Ministry of Works & Housing O.M. No. K-11011{10{81—
DDVA dated 19-8-1982]

Recommmendation

The Committee recommend that a high level body independent
of DDA, with senior officers drawn from the Ministry of Works and
Housing, Ministry of Finance and Delhi Administration should be
constituted to go into all aspects of the working of DDA and. in
particular, the shortcomings and irregularities pointed out by the
Committee in this Report. and suggest improvements in its system
and working.

[S. No. 55—Para 5.32 of 18th Report of the Public  Accounts
Committee (Seventh I.ok Sabha)]

Action taken

It is submitted that the Public Accounts Commm/'ttee (1972-73)
(Fifth Lok Sabha) while considering the audit paragraph relating
to the delay in raising of demands by the Delhi Development Au-
thoritv observed in its 78th Report as under:- -

“It is seen that apart from the compilation of Annual Ac-
counts which are also audited bv the Comptroller &
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Auditor General of India, no evaluation of the work done
by the Delhi Development Authority since its incept.on
has ever been done to find out how far it has achieved
the aims for which it was set up. The Committee feel
that it would be worthwhile to have the working of the
Delhi Development Authority assessed by an Expert
Committee which would besides reviewing the over-all
functioning of the Delhi Development Authority, also
suggest further measures for the development of Delhi
and its suburb. In this connection, the Committee would
particularly like to review the policy in regard to fixation

of price of land disposed by the Delhi Development
Authority”.

2. In pursuance of the recommendation of the Public Accounts
Committee, the Government of India in the Ministry of Works and
Housing set up in June, 1974 a Committee of Experts for assessing
the work done by the Delhi Development Authority and find out
how far it has achieved the objectives for which it was set up. This
Committee of Experts submitted its report to Govt. on 31-3-1975. To
Consider and examine the conclusions/recommendaticns of the Ex-
perts Committee on DDA, the Government of India appointed an
Empowered Committee in October, 1975 which submitted its report
in May, 1976. The recommendations of the Empowered Committee
were accepted bv the Government in November, 1976.

3. While the decisions of the above mentioned Empowered Com-
mittee were in process of implementation, another Committee of
Experts was appointed by the New Government in October, 1977
under the Chairmanship of Sh. G. C. Baveja. The implementation
of the recommendations of the earlier Committee (Viz. 1974-75 Com-
mittee) were kept in abevance as it was felt that while implement-
ing the earlier committee’s recommendations, the recommendations
of the new Committee should also be kept in view, to avoid confusion
subsequently. The Baveja Committee submitted ‘ts report on the
6th June. 1973. To consider and examine the observations/recom-
mendations contained in the report of the Baveja Committee, the
Government of India appointed an Empowered Committee, on 27th
June, 1978, The Empowered Committee submitted its report on 28th
August, 1978. The Government accepted the recommendations/de-
cisions of the Empowered Committee and issued orders on 2nd
January, 1979 to the concerned agencies to implement the deci<lens
of the Empowered Committee.



4 In the instant para, the defects pointed out by the PAC which,
according to them, warrant the appointment of a high level body
to go into these defects, are given in Annexure ‘A’. Of these, 13
shortcomings as indicated in Annexure ‘B’ are already covered by
the recommendations of the Baveja Committee which earlier went
into the working of the Delhi Development Authority as stated in
para 3 above. The Committee of Experts under the Chairmanship
of Sh. R. Gopalaswamy has already examined 7 items (details given
in Annexure ‘C’) out of the 32 defects pointed out, This will leave
only 12 items details of which are given in Annexure ‘D’ which are
not so far covered. However,-separate paras of these items have
already been received and are being processed in consultation with
Audit. In the circumstances, the Min.stry is of the view that the
few remaining points could be examined and suitable action taken
on them (as also on the other points) by the Ministry insltead of
appo.nting another high level committee to go into them. The
approval of the Honourable Housing Minister has been taken in this
regard. The Ministry would assure the PAC that all possible efforts
would be made to ensure that the defects pointed out by the PAC
are examined at the earliest and remedial measures taken.

[The Ministry of Works & Housing O.M. No. K-11011/10/81!DDCA
dated 7 April, 1982)

ANNEXURE ‘A’

List of shortcomings irregularities pointed out by the PAC in their
18th Report (7th Lok Sabha)

1. Failure to implement the policy regarding shifting of indus-
trial units from non-comforting areas to conforming areas;

2. Continued use of land for industrial purposes in non-con-

forming areas by allottees even after allotment of land in
conforming areas;

3. Non-recovery of ground rent;

4 Survey of industrial units operating in non-conforming
areas not carried out;

5. Failure to take action against persons who were allotted

lands for industrial purposes but did not utilise the same
for the purpose for which these were allotted;

6. Noxious/hazardous industries not shifted from non-confor-
ming to conforming areas resulting in air pollution:



10.

11.

12.

13.

14.

15.

16.

17.

18.

19.

21.

Allotment of lands at rates lower than that prescribed under
orders of the Governments;

Property registers not maintained up-to-date;

Non-availability of information regarding cases where lease
deeds have not been executed,

Revision of pattern for recovery of premia without obtain-
ing the approval of the Government;

Revision of pre-determined rates without obtaining the
approval of the Government;

Revision of income limits for purposes of allotment of plots
without approval of the Government;

Leasing out residential plots the areas of which was in ex-
cess of the prescribed ceiling;

Delay in handing over developed plots;

Absence of records to indicate the number of plots which
have been allotted but on which houses have not been
constructed within the stipulated period;

Failure to take action against defaulters;

Periodical returns giving complete details of rece pis and
disposal of developed plots not obtained in time;

Policy of releasing small number of plots at a time for
auction thereby resulting in sky-rocketing prices of land;

Delegation of powers by the Authority to the Chairman of
the Authority for constitution of Housing Committee in

violation of the provisions of Section 5-A of the Deltu
Development Act, 1957,

Constitution of Housing Committee five months before the

notification empowering Chairman to constitute such Com-
mittee was issued;

Excessive delegation of powers by the Authority to the
Housing Committee;

Unpardonable delay of seven years in rectifying the
omission.
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25.

28.

29

30.

31.

32.
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Files relating to the constitution of the first Housing Com-
mittee not traceable;

Excessive delegation of powers to the Vice-Chairman, DDA
in the matter of fixation of disposal price or the hire pur-

chase price of flats;

Allotment of dwelling units to a large number of unregis-
tered persons although there was a long waiting list of
registered persons;

Allotment of out-of-turn allotment of flats on compassionate
grounds without obtaining approval of the Housing Com-
mittee;

Lack of civ.c amenities in residential colonies when built
flats are initially allotted;

Absence of set policy regarding allotment of flats to Gov-
ernment departments, autonomous bodies or private orga-
nisations;

Fixation of prices at higher rates than that worked out on
the basis of standard formula in the case of group housing
schemes in certain colonies;

Disposal of cinema plots on annual rental basis  without
obtaining the prior approval of the Government for change
in the policv regarding disposal of commercial plots bv
auction;

Omission to place full facts before the Authority regarding
cinema plois disposed of on annual rental basis;

Fa.lure to collect arrears of rent from the owners of cinema
houses to whom plots had been sold.

ANNEXURE ‘B’

List of shortcomings/irregularities covered by the Baveja Committee

1.

2.

Failurc to implement the policy regarding shifting of in-
dustrial units from non-conforming areas to conforming
areas,

Continued use of land for industrial purposes in non-con-
forming areas by allottees even after allotment of land in
conforming areas.
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. 3. Survey of industrial units operating in non-conforming
areas not carried that. '

4. Failure to take action against persons who were allotted
lands for industrial purposes but did not utilise the same
for the purpose for which these were allotted.

5. Noxious/hazardous industries not shifted from non-con-
forming {o conforming areas resulting in air pollution.

6. Property registers not maintained uptodate.

. Revision in income limits for purposes of allotment of plots
wihout approval of the Government.

8. Delay in handing over developed plots.

9. Absence of records to indicate the number of plots which
have been allotted but on which houses have not been
constructed within the stipulated period.

10. Failure to take action against defaulters.

11. Policy of releasing small number of plots at a time for
auction thereby resulting in sky-rocketing prices of land

12. Allotment of dwelling units to a large number of unregister-
ed persons although there was a long waiting list of re-
gistered persons.

13. Allotment of out-of-turn allotment of flats on compassionate
ground without obtaining approval of the Housing Com-

mittee.
ANNEXURE C
List of shortcomings/irregularities covered by the Gopalaswamy
Committee

1. Delegation of powers by the Authority to the Chairman of
the Authority for construction of Housing Committee in
violation of the provisions of Section 5A. of the Delhi Deve-
lopment Act, 1957.

2. Constitution of Housing Committee five months before the
notification empowering Chairman to constitute such
Committee was issued.



06
3. Excessive delegation of powers by the Authority to the
Housing Committee.

4 Lack of civic amenities in residential colonies when built
flats are initially allotted.

5. Disposal of cinema plots on annual rental basis without
obtaining the prior approval of the Government for change
in the policy regarding disposal of commercial plots by
auction.

6. Omission to place full facts before the Authority regarding
cinema plots disposed of on annual rental basis.

7. Failure to collect arrears of rents from the owners of
cinema houses to whom plots had been sold.

ANNEXURE ‘D

List of shortcomings/irregularities not covered by the previous
Experts Committees

1. Non recovery of ground rent.

2. Allotment of lands at rates lower than that prescribed
under orders of the Government.

3. Non-availability of information regarding cases where leage
deeds have not been executed.

4. Revision of pre-determined rates without obtaining the ap-
proval of the Government.

5. Revision of pattern for recovery of premia without obtain-
ing the approval of the Government.

0. Leasing out residential plots the area of which was in ex-
cess of the prescribed ceiling.

7. Periodical returns giving complete details of receipts and
disposal of developed plots not obtained in time.

8. Unparadonable delay of seven years in rectifying the omis-
sions.

9. Files relating to the constitution of the first Housing Com-
mittee not traceable.
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10. Excessive delegation of powers to the Vice-Chairman, DDA
in the matter of fixation of disposal price or the hire pur-
chase price of flats.

11. Absence of set policy regarding allotment of flats to Gov-
ernment departments, autonomous bodies or private
_organisations,

12. Fixation of prices at higher rates than that worked out on
the basis of standard formula in the case of group housing
schemes in certain colonies.



CHAPTER IV

RECOMMENDATIONS OR OBSERVATIONS REPLIES TO
WHICH HAVE NOT BEEN ACCEPTED BY THE COMMITTEE
AND WHICH REQUIRE REITERATION

Recommendation

Under the orders of the Government of India (Ministry of Home
Affairs) dated 2 May, 1961, commercial plots are to be sold by
auction of the premium. On 20-9-1968, the then Finance Member,
D.D.A. after discussionr with then Vice-Chairman, DDA proposed
that the cinema site at Jhandewalan may be disposed of on the
basis of annual ground rent, w.thout premium. On 25-11-1968 the
plot was disposed of by auction on an annual rent of Rs. 3.40
lakhs, Subsequently, the cinema sites at XKXarampur (Milan
Cinema), Wazirpur (Deep Cinema) and Naraina (Payal Cinema)
were also disposed of by auction on annual rentai basis on 26-9-1969,
15-1-1970 and 10-9-1970 respectively. The matter regarding change
in procedure i.e. from perpetual lease basis to annual rental basis
was placed before the Standing Committee of the DDA in March,
1969, April, 1969 and June, 1969 but no decision was taken. At the
meetings held on 4 and 5 December, 1969, the Standing Com-
mittee considered the matter and agreed with the proposal. There-
after the Authority at its meeting held on 24-12-1970 passed a
resolution that commercial plots may be disposed of by auction on
annua] payment of rent. The Committee find that in spite of
the orders of the Government of India that commercial plots are
to be sold by auction of the premium, the DDA officials chose to
dispose of these plots on annual rental basis without obtaining
the approval of the Government for change in the policy regarding
disposal of commercial plots. Further, even when the matter was
placed before the Authority on 24-12-1970, mention was made about
the disposal of Jhandewalan site on 25-11-1968 but the fact that
three more sites had also been disposed of by that date on annual
rental basis, was concealed from the Authority. Again, while
obtaining the approval of the Authority no one seems to have cared
to examine whether the Authority was competent to approve the
proposal for change in the procedure, namely, from perpetual
lease basis to annual rental basis.

88
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Deviation from the normal procedure of disposal of commercial
plots from perpetual lease to annual control basis is stated to have
been carried out as an experiment and the move in this direction
was initiated by the then Secretary, DDA on 13-9-1968. Four cinema
sites were thereafter disposed of by auction till 10-9-1970. On
12-11-1970, the then Commissioner, Implementation, DDA expressed
the opinion that “s¢ far as cinema site is concerned, I would recom-
mend it should be disposed of on ‘premium basis’ so that we could
get out returns immediately”. However, the then Finance Mem-
ber, DDA expressed contrary opinion and, in his note dated
21-11-1970, stated that: “I have examined the economies of the
proposal and find that it would be more beneficial to dispose of the
cinema site on annual rental basis instead of selling it on premium
basis.”” The new procedure was then approved by the Authority
at its meeting held on 24-12-1970. The Committee find that this
new procedure suffered from several lacunae. The Vice-Chairman,
DDA conceded during evidence that the assumption of premium
as also of rate of simple interest over a period of 100 years, as
placed before the Authority on 24-12-1970 were indenfensible and
that this particular method of disposal of plots was ill advised.
Further it had resulted in heavy arrears of rent and litigation due
to non-payment rent by the purchasers.

The Committee are surprised as to how a hypothetical example
based on inappropriate figures, also concealing vital information,
was deliberateiy placed before the Authority pleading for deviation
in the normal procedure to get post facto approval of the Authority
to the four cinema sites already disposed of under the changed
procedure. The Committee would also like the Government to fix
responsibility for disposing of these cinema sites without prior
approval of the competent authority. They expect that the Minis-
try of Works and Housing will also devise some procedure to
ensure that DDA obtains prior approval of Government wherever
such approval is required under the relevant statute, rules, orders
etc., and does not exceed the powers vested in it.

Th¢ Committee find that the Jhandewalan site auctioned on
25-11-1968 was cancelled on 18-6-1976 for non-payment of the
rental charges due from the purchaser and that the amount of
Rs. 1.70 lakhs deposited by the party has been forfeited. In res-
pect of the other three cinema sites (Payal, Deep and Milan
Cinema), arrears of rent amounting to Rs. 50.43 lakhs are out-
standing. Recovery of rent is stated to have been delayed because



the parties have gone to the court. The Committee would like to
be informed of the outcome of the court proceedings and the
present position regarding recovery of arreag of rent,

{SL Nos. 41 to 44, Para Nos. 419 to 4.22 of the 18th Report of the
Public Accounts Committee (Seventh Lok Sabha)]}

Action taken

The main issues raised/observations made in paras 4.19 to 4.22
of the Report are as under:—

(i) How a hypothetical example based on inappropriate
figures, also concealing vital information, was delibera-
tely placed before the Authority pleading for deviation
from the normal procedure;

(ii) Govt. should fix responsibility for disposing of these
cinema sites without prior approval of competent Autho-

rity;

(iii) The Ministry of Works & Housing should devise some
procedure to ensure that DDA obtains prior approval of
the Govt. wherever such approval is required under the
relevant rules, etc. and does not exceed the powers vested
in it; and

(iv) The Committee be informed of the outcome of the Court
proceedings and the present position regarding recovery
of arrears of rent in respect of three cinema sites (Payal,
Deep and Milan).

2. As regards item No. (i) attention is drawn to the reply given
to question No. 103 of the Questionnaire issued by the Public Ac-
counts Committee. As stated therein a conscious decision was taken
in the DDA to deviate from the earlier policy of disposal of cinema
gites, i.e., for disposal of sites by auction on payment of annual rent
instead of the premium. The example of the cinema site at Jhande-
walan was cited in the resolution placed before the Authority only
to prove the comparative returns under the two methods of disposal
and there does not seem to be any intentional attempt on the part
of DDA officers to deliberately conceal any information from the
Aauthority.

8. As regards item (ii), the DDA were asked to fix responsibili-
ty. They have stated that all the officers who were concerned with
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the placing of the proposal before the Authority were on deputation
to the DDA and have either been repatriated long back or have
retired from service, In the circumstances it has not been possible
for the DDA at this late stage to fix responsibility in the matter.

4 As regards item No. (iii) the Delhi Development Authority
(Disposal of Developed Nazul land) Rules 1981 have since been
framed under Section 22(3) of Delhi Development Act, 1957. These
rules are based on the Scheme for Large Scale Acquisition Develop-
ment and Disposal laid down under the Delhi Development Act,
1957 and various rules/regulationg framed there under define the
powers of various authorities. The Lt. Governor, Delhi who is ex-
officio Chairman of the Delhi Development Authority has been
requested to issue instructions stressing on all concerned in the
DDA that they should function in accordance with the powers de-
legated to them under the DDA Act, 1957 and the various rules and
regulation framed thereunder and that any violation of the
prescribed rules of procedure will be taken serious note of by the
Government. Ex-post-facto approval at the appropriate level will
also be obtained for regularisation of the deviation in the prescribed

procedure.

5. As regards item No. (iv) the DDA have informed that a sum
of Rs. 69.37 lakhs (approx) gincluding interest due) was outstand-
ing, as on 31-12-81, in respect of three Cinema Sites (Payal Deep
& Milan). The present position of court cases in respect of these
3 cinema sites is as follows: —

(i) Payal Cinema:—

The plaintiff has withdrawn the suit, with liberty to file
the fresh suit, if need arises in future.

(ii) Milian Cinema: —

The case was fixed for 7-10-81. The High Court remained
closed on that date. This case is still pending at the
stage of admission/denial of documents ete.

(ili) Deep Cinema:—

The case is still pending.

[The Ministry of Works & Housing O.M. No. K-11011/10/81-
DDVA dated 15-2-1982].
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Recommendation

The Committee note that out of the 98 plots carved out by the
DDA from an area of 16.6 acres of land 80 plots had been sold upto
October, 1977 at an average rate of Rs. 2,704.00 per sq. yard (the
highest rate realised being Rs. 17,316.00 per sq. yard). One of the
primary objectives for which the DDA was set up was to check
rise in prices of land in Delhi. It is beyond the comprehension of
the Committee as to how this objective could be fulfilled if sale of
land in Delhi fetches as much as Rs. 17,316.00 per sq. yard. The
Vice Chairman of DDA conceded during evidence that “it is a fact
that plots were sold at very high rates” but added that “if we are
to give plots for commercial purposes in a big centre like District
Centre at a lower price than the market rate, it means we are en-
couraging profit making by the intermediaries.” The Committee
feel that sale of land at such high prices to the traders in particular
compels them to extract the maximum profit from their customers
to neutralise the high price paid by the traders and contributes in
no small measure to the general rise in prices. The Committee re-
commend that the present arrangements regarding auctioning of
commercial plots should be re-examined in depth to see how best
the price of land sold by the DDA could be kept within reasonable
limits, '

[Sl. No. 48—Para 5.25 of the Public Accounts Committee’s
18th Report (Seventh Lok Sabha)]

Action taken

The rates for plots, fetched in the auction, have to be seen in the
context of the floor area ratio, the ground coverage, and the total
floor space allowed. The DDA has reported that plot Nos. 43 and
98 in Kalkaji District Centre, measuring 1011.71 square meters
each, fetched prices of Rs. 2,09,52,000 and Rs. 1,93,01,000 respectively.
For both the plots, the total floor space allowed was 16,183 square
meters, with 16 floors plus basement. The price per square meter
of the floor space, thus, works out to between Rs. 1190-1290, which
cannot be considered unreasonable.

The recommendation of the Committee has been considered care-
fully by the Government and it has been decided that the present
system of disposal of commercial plots through auction should
continue.

[The Ministry of Works & Housing O.M. No. K-1101110/81-
DDVA dated 6/9 March, 1982]
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Recommendation

The Delhi Development Authority was set up under the Delhi
Development Act, 1957 with a view to “promote and secure the de-
velopment of Delhi according to plan”. For this purpose, the
Delhi development Authority was empowered, inter-alia, to acquire,
hold, manage and dispose of land and carry out other operations for
purposes of such development. One of the objectives of setting up
Delhi Development Authority in place of the Delhi Improvement
Trust was the disposal of developed plots of land at a reasonable
price. The Committee have, after examining the various aspects of
the functioning of the Delhi Development Authority, came to the
conclusion that the Delhi Development Authority has become mainly
a profit making organisation and has contributed to the exorbitant
rise in prices of land as well as of residential and commercial flats
and buildings. It has also failed to provide accommodation to the
needy persons. This was surely not the intention of the Govern-
ment.

[S1. No. 51 Para 5.28 of Public Accounts Committee’s
18th Report (Seventh Lok Sabha)]

Action taken

The Delhi Development Authority has reported that there has
been no deviation from the objective of the Awuthority as provided
in the Delhi Development Act, 1957. While it is correct that there
is considerable difference between the cost of acquisition of land
and premium charged for plots/flats, the main cause for this differ-
ence is due to increase in price of materials used for construction
and increased labour charges. The Delhi Development Authority
has to incur considerable amount of expenditure for the develop-
ment of land after its acquisition. All public amenities are required
to be provided in the colonies developed for residential uses as also
in the industrial complexes. Several socio-economic schemes for the
benefit of the weaker sections of the people are also taken up and
implemented by the Delhi Development Authority. At the same time
a large sum of money is being spent in the resettlement colonies,
the return from which is meagre.

2. In this connection, it may be mentioned that whenever a resi-
dential scheme is developed about 50 per cent of the gross area has
to be left for un-remunerative purposes like roads, parks, play-
grounds and schools. Moreover, a substantial amount has to be
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spent on development and maintenance of parks. The allotment
of land to the recognised institutions for schools and other purposes

is made at nominal rates.

3. Up to 31st March, 1981, about 23,000 plots had been allotted
by the Delhi Development Authority to persons belonging to Low
Income Group and Middle Income Group at pre-determined rates.
In addition to this, about 2 lakh plots measuring 25 sq. yds. and 80
8q. yds. were allotted in the resettlement colonies on nominal licence
fee basis. About 3670 acres of land has been allotted to House Build-
ing Co-operative Societies by the Delhi Administration and Delhi
Development Authority for development of about 28,000 residential
plots. Thus, out of about 2.60 lakhs residential plots allotted to
general publie, only about 9000 have been disposed of by auction
which comes to less than 4 per cent.

4. In addition to the development of plots, the Delhi Development
Authority had undertaken a massive housing programme for the
construction of houses for Economically Weaker Sections/Janta,
Lower Income Group and Middle Income Group Categories and these
house have been allotted to persons registered with the Delhi Deve-
lopment Authority at fixed rates. While calculating the cost
of these houses, the proportionate cost of land component has been
taken at pre-determined rate. So far the Delhi Development Au-
thority has constructed about 6600 houses of the above categories
and another 33000 houses are under construction.

5. Out ot 1,200 industrial plots, 5,247 plots have been “allotted”
at pre-determined rate to industrial units, which were functioning
in the non-conforming areas and which were required to shift to
conforming areas. In all, 1973 plots of different sizes have been
disposed of by auction. The number of plots which have been dis-
posed of by auction thus amounts to 27 per cent. :

6. The above analysis will bear out that the Delhi Development
Authority disposes of the majority of the land at reasonable rates
to the middle/low income groups and economically weaker section
of the society and only a relatively small number of plots by auc-
tion to the affluent people the proceeds of which are used by the
Delhi Development Authority for ameliorating the housing needs
of the economically weaker section.

[The Ministry of Works & Housing O.M. No. K-11011/10/81-
DDVA (II1) dated 16-2-1982)
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Recommendation

It is well-known fact that the Delhi Development Authority
acquires land from the land owners at a very low rate and after
development sells it at exorbitant rates, thereby earning huge
profits. A glaring example of this is that in Kalkaji District
Centre, the price paid by way of compensation to the land owners
was Rs. 250 per sq. yd. and the average cost of development
(both general and internal) of the entire area of 66.4 acres
worked out to Rs. 80.15 per sq. yd. Against this, plots were sold
at an average rate of Rs. 2704 per sq. yd. the highest rate being
17316 per sq. yd. This amounts to nothing short of “loot.” Even
where land is acquired for a public purpose, a reasonable compen-
sation is paid. But in cases where land is acquired and later sold
by auction or for commercial purposes as has happened in most cases,
the Committee feel that the land owners/farmers should not be
compelled to part with their holdings at throw away prices.
They therefore, recommend that the Land Acquisition Act may be
suitably amended so that the interests of the farmers are properly
safeguarded.

[Sl. No. 52 para 5.28 of the Public Accounts Committee’s
18th Report (Seventh Lok Sabha)]

Action taken

It is true that in a few cases the Delhi Development Authority
has auctioned plots which fetched high rates whereas their cost of
acquisition was very low. However the compensations to the
owners are paid as per the provisions of the Land Acquisition Act,
1884. According to the above Act, the owner will get the compen-
sation on the basis of the market rates prevailing on the date of
notification under Section 4 of the Land Acquisition Act, 1894, plus
a 15 per cent solatium in lieu of the compulsory nature of the
acquisition.

2. It is also relevant to point out that the number of plots
auctioned by the Delhi Development Authority forms a very low
percentage in the total number of plots disposed of by the Delhi
Development Authority.

3. Whenever a residential scheme is developed, approximately
50 per cent of the gross area has to be left for un-remunerative
purposes like roads, parks, play-grounds and schools. The allot-
ment of guch land to recognised schools is made at a nominal rate
of Re. 1]- per sq. yd. Moreover, a substantial amount has to be
spent on the development and maintenance of parks.
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. 4. The net area, which is left for plotted development is, thus,
50 per cent of the gross area. Total development cost has therefore
to be spread on the 50 per cent not available area for use, The
" position obtaining in case of residential plots as on 1st October, 1980
was as under: —

— - ———

(a) Total number of residential plots disposed of . . . . . 32,157
(d) (i) Number of plots given by “allotment” at predetermined price . 20,390

(i) Number of plots given by allotment at pre-d=termined price to th ose
whose lands have been acquired . . . . . . 2,778

(iit) Number of plots of an area exceeding 200 3q. yds. disposed of by

auction 8,989

5. In addition, about 2.00 lakhs plots varying from 25 sq. yds.
to 80 sq. yds. in 44 resettlement colonies have been allotted to
economically weaker sections on nominal licence fee basis.

6. In addition to the development of plots, the Delhi Develop-
ment Authority had undertaken a massive housing programme for
the construction of houses for Economically Weaker Sections/
Janta, Low Income Group and Middle Income Group categories and
these houses have been allotted to persons registered with the
Delhi Development Authority at fixed rates. While calculating the
cost of these houses, the proportionate cost of land component has
been taken at pre-determined rate. In other words, the entire land
utilised for the construction of these houses can be said to have
been allotted at pre-determined rates. So far the Delhi Develop-
ment Awuthority has constructed about 66000 houses of the above
categories and another 33000 houses are under construction.

7. In addition, about 3670 acres of land has been allotted on ‘no
profit no loss’ basis to Cooperative House Building Societies for the
development of about 28000 residential plots for allotment to their
members for construction of their houses.

8. From the foregoing analysis, it will be observed that out of
2.60 lakhs residential plots, thus made available, only about 8000
have been disposed of by auction, which comes to less than 4 per
cent. :

9. So far as the industrial schemes are concerned, the Delhi
Development Authority has developed 8175 industrial plots out of
which 7220 plots have been disposed of.
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10. Out of 7220 plots, 5247 plots have been “allotted” at pre-
determined rate to-industrial wunits, which were functioning in the
non-conforming areas and which were required to shift to conform-
ing areas. In all, 1973 plots of different sizes have been disposed
of by auction. The number of plots which have been disposed of
by auction thus amounts of 27 per cent.

11. The above analysis will bear out that the Delhi Development
Authority disposes of the majority of the land at reasonable rates
to the middle/low income groups and economically weaker sections
of the society and only a relatively small number of plots by auctions
to the affluent people the proceeds of which are used by the Delhi
Development Authority for ameliorating the housing needs of the
economically weaker sections.

12. The question of amending the Land Acquisition Act, 1894 is
also under consideration of the Ministry of Rural Reconstruction
and the Committee will be informed of the final position in due
course.

[The Ministry of Works & Housing O.M. No. K-11011/10/81-DDVA
(iii) dated 16-2-1982)]



CHAPTER V

RECOMMENDATIONS OR OBSERVATIONS IN RECPECT OF
WHICH GOVERNMENT HAVE FURNISHED INTERIM REPLIES

Recommendation

The Committee find that out of about 40,000 units functioning in
Delhi nearly 23,000 units have got municipal licences. Apart from
the loss of revenue by way of municipal licence fee, sales tax and
excise-duty etc. these unlicenced 17,000 units may be creating
health hazard. The Committee therefore recommend that a survey
should be made immediately to identify such units so as to take
strict measures against those units which are continuing wunautho-
risedly.

[SL. No. 5 (Para 1.55) of Appendix to the Public Accounts Committee
18th Report (Seventh Lok Sabha)]

Action taken

Municipal Corporation of Delhi have reported that for conduct-
ing a survey of unlicenced units, they are contacting Delhi Develop-
ment Authority, Directorate of Industries, Delhi Administration &
Delhi Electricity Supply Undertaking to get the details of survey
made by them of unauthorised factories, M.C.D. will take further

action on receipt of details from them. Further communication in
this regard would follow.

[The Ministry of Works & Housing O.M. No. K-11011/10/81-DDVA

dated 19-1-1982]
Recommendation

The Committee note that the scheme of Large Scale Acquisition,
Development and Disposal of land, as embodied in the Ministry of
Home Affairs letter No. F37/16/60-Delhi (i) dated 2 May, 1961 does not
impose any ceiling on the area of the plot which could be allotted in
conforming area. However, as per paragraph 8(i) (b) and 8(ii) of
the above letter the entitlement to allotment at pre-determined rates
is restricted to the arear acquired or in possession of the industry at
the old location and the area in excess of it is to be priced at the auc-
tion rate prevailing at the time in the neighbouring areas. In spite of
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these clear instructions the Committee are unable to wunderstand
how in gross contravention of the provisions M/s. Britannia Biscuit
Factory Co. Ltd. were allotted land measuring 30,583.6 sq. yards
at pre-determined rates in 1964 against an arear of 4984 sq. yards
possessed by the firm in a non-conforming area. What has disturbed
the Committee most is the reply of the Ministry of Works and Hous-
ing that ‘almost all cases of —allotment of industrial plots in Delhi,
by way of alternative allotment, have been dealt with on the basis of
the actual area allotted being disproportionate to the area actually
held in the old locations. In all these cases, it is only the pre-deter-
mined rate, which has been charged and not the auction rate.’

The Vice-Chairman, DDA had stated during evidence that he had
sought clarification from the Government for re-opening all the old
cases and the matter was pending before the Delhi Administration.
The Committee need hardly urge that a thorough investigation may
be held for all these lapses with a view to fix responsibility on the
erring officials. The question of re-opening of these cases for re-
fixing the premium with reference to the auction rate in respect of

& the area allotted in excess of that held in the non-conforming area
should also be decided without further delay.

[Sl. No. 10 (Para 1.60) of Appendix to the 18th Report of the
Public Accounts Committee (Seventh Lok Sabha)l.

Action Taken

The above observation of the Committee is based on the interpre-
tation of paragraph 8(i) and 8(ii) of the Government of India Min-
istry of Home Affairs letter No. F.37/16/60-Delhi (i) dated 2-5-61 to
the effect that the entitlement of allotment at pre-determined
rates is restricted to the area acquired or in possession of the indus-
tries at the old location and the area in excess of it is to be charged
at the auction rate prevailing at the time in the neighbouring areas.
In this connection, the DDA has taken the legal opinion. The opinion
given by the Chief Legal Adviser of the DDA on the interpretation
of these paragraphs is given in the Annexure.

2. It will be seen therefrom that para 8(i) and para 8(ii) of the
above Government order dated 2-5-61, deal with two different cate-
gories to whom indusrial plots can be allotted at pre-determined
rates. In the case of industries whose land has been acquired and al-
ternative land is given in lieu of the acquired land, then as per
para 8(i), the area in the allotted land equal to the area already in
occupation in the non-conforming area will be charged at pre-deter-
mined rate and the excess at market rates. But in the case of indus-
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tries shifted from non-conforming areas to confofming areas, the
provisions of para 8(ii) only will apply and the extent of land in this
case will be determined by the Land Allotment Advisory Committee
©of the Delhi Administration. There is no limit for charging the pre-
determined rate.

3. This Ministry also consulted the Ministry of Law whether the
above interpretation of the Chief Legal Adviser of the DDA s
correct. Extract of the advice of the Ministry of Law is reproduced
below: —

“Sub-paragraph (8) of paragraph 2 of the letter dated 2-5-61 pro-
vides inter alia that as a general policy, disposal of developed land
should be made by auction and the premium should be determined
by the highest bid subject to certain exceptions. There are four
exceptions given thereunder. We are concerned with exception (2)
which provides inter alia that lands may be allotted at pre-deter-
mined rates to industrialists who are being asked to remove their
factories from their present locations. Such allotments will be sub-
ject to the condition that the location of the industry concerned
within the urban area is in accordance with the Master Plan. The
Advisory Committee referred to in the previous sub-paragraph
should be consulted in making such allotments”.

4. To examine whether the allotment of land to M/s. Britannia
Biscuit Co. for industrial purposes was covered under clause (ii) of
para 8 of the said order dated 2-5-61 and accordingly only pre-deter-
mined rates were to be charged for the allotment, Ministry of Law
has asked for certain further clarifications which are being obtained

from the DDA.

[The Ministry of Works & Housing O.M. No. K-11011/10/81-DDVA
dated 26 August, 1982].

Extracts from DDA’s letter No. 2(40)63ILSB(I) dated 13-11-1981.

“Regarding allotment of land in excess of what was possessed by
the unit at non-conforming area, legal opinion has been taken from
the Chief Legal Adviser of the Office as detailed below:—

“From a careful perusal of para 8 of instruction of Ministry of
Home Affairs dated 2-5-61, it is evident that as a matter of general
policy, the developed land is to be disposed of by auction and the
premium is to be determined by the highest bid. However. four ex-
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ceptions have been provided to this general rule wherein such land
may be allotted at pre-determined rates, which can be enumerated

as under: 0
1. to individual whose land has been acquired.

2. to industrialists who are being asked to remove their factories
from their present location. .

3. to individuals in the Low Income Group; and

4. to co-operative house building societies and co-operative socie-
ties of industrialists and manufacturers.

Exception No. (iii) and (iv) stated above are to be ignored to-
gether in the present case. The question remains whether the pre-
sent case of the Britannia Biscuit Ltd. falls within the ambit of ex-
ception No. (i) or exception No. (ii) stated above.

It would be crystal clear that in cases where the land of an indus-
trialist has been acquired which was in industrial plot, then the ex-
tent of land allotted at pre-determined rates cannot exceed the area
acquired from the industrialist concerned. But para 8(ii) of these
guidelines does not contain any such conditions, i.e., neither it creates
any bar in allotting an excess area over and above the area held by
the industrialists in the original location nor it states anywhere that
the pre-determined rates would be limited to the extent of land held
by it in its original location. If it had been the intention of the Gov-
ernment of India to put such restrictions regarding the extent of
land to be allotted and rates to be charged for the excess land in the
case of those industrialists, who were being shifted from non-con-
forming area to conforming area, there was no difficulty in making a
provision in para 8(ii) of these guidelines similar to para 8(i) (b)

thereof”.
4. Thus, it becomes clear that the present case falls within the
ambit of para 8(ii) of the aforesaid guidelines. It was erroneous

~ view which went into the reply by the DDA for para 18(b) raised
by PAC; on the basis of the correct construction and interpretation

of the guidelines the demand for additional premiumi was not justi-
fied.” .
Recommendation

The Committee also find that the then Chief Commissioner was
authorities to allot, on the advice of the Land Allotment Advisory

Committee, developed land at proper price to small scale industries
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(in addition to such of the industrialistg who held or were granted
import manufacturing licences by Government), provided that
setting up of the industry was in accordance with the Master Plan.
The Committee have been informed by the Audit that the Delhi
Development Authority under the above scheme allotted in Decem-
ber 1966 a plot of the land measuring 4 acres to M|s. Tata Iron &
Steel Co. which is not a small scale industry at the commercial rate
of Rs. 35|- per square yard for setting up a stock yard. Howeer, - a
further request by the company in July 1974 for allotment of addi-
tional land nearby for the same purpose was rejected by Delhi Deve-
lopment Authority in September 1977 on the ground that allotment
for such purpose could not be made in terms of the scheme. The
Finance Member of the Authority in February 1975 had observed
that ‘this unijt is not strictly covered by this order’. If this was so,
the Committee are unable to understand how this company was
allotted 4 acres of land in the first instance in 1966 for a purpose not
covered under the scheme. The Committee, therefore, recommended
that a detailed enquiry be made in this case so as to bring our full
facts to surface.

[SL No. 12 Para 1.62 of the Public Accounts Committee’s 18th
Report (7th Lok Sabha)l.

Action Taken

As already explained in the note submitted to the Public Accounts
Committee, earlier, the allotment was not covered by the order gov-
erning the Scheme for large scale acquisition, development and dis-
posal of land in Delhi. The land was allotted for the establishment
of a stockyard and not for industrial purpose. It related neither to
the shifting of an industry or trade from a non-conforming to a con-
forming areas nor to allotment of land in lieu of land acquired. The
Land Allotment Advisory Committee recommended the allotment to
the Chief Commissioner on a specific proposal of the Delhi Develop-
ment Authority. Apparently, the allotment was made because steel
was in short supply and the establishment of a stock-yard in Delhi
would have enabled steel to be supplied in reasonable quantities at
controlled rates to the genuine users.

The Delhi Administration (L & B Department) and Delhi Deve-
lopment Authority have, however, been requested to conduct neces-
sary enquiry if not already done and the Committee would be inform.
ed of the results in due course.

[The Ministry of Works & Housing OM No. K-11011{10/81-DDVA.
dated 19-1-1982:
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Recommendation

The Audit has also pointed out that according to the terms and
conditions of allotment, the Delhi Development Authority was en-
titled to realise 50 per cent of the unearned increase in the value of
land in case of transfer. The Ministry of Works and Honsing have
informed the Committee that ‘the charges in the constitution (of the
firm) have been allowed in the past and are being allowed in a
number of cases amongst blood relations without recovering 50 per
cent of the unearned increase’. The Committee would like the Go-
ernment to examine the existing prov.sion in this regard particular-
ly in light of the opinion expressed by the Legal Section of the
Delhi Development Authority.

[Sl. No. 14, Para 1.64 of the Public Accounts Committee’s 18th
Report (7th Lok Sabha)l.

Action Taken

A detailed report has been called from the Delhi Development
Authority and Delhi Administration for examination of the matter
by the Government.

[The Ministry of Works & Housing O.M. No. K-11011/10/81-
DDVA dated 19-1-1982]

Recommendation

As the disputes between M/s Uppal Engineering Construction
Company and DDA over the execution of work relating to 188 MIG
and 188 LIG dwelling units at Ashok Vihar are pending before the
High Court and in view of the fact that departmental action against
the officers responsible in this case has been ordered, the Committee
do not wish to make any observation at this stage on the issues in-
volvd. They would, however, like to be informed of the outcome
of the above court proceedings and the departmental enquiry.

[SL. No. 39—Para 3.82 of the Public Account Committee’s 18th
Report (7th Lok Sabha)].

Action Taken
I'he disciplinary proceedings initiated against the three officers

were dropped after consultation with the Union Public Service Com-
mission and with the approval of the Competent Authority. The
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case in which arbitration award has been challenged is still pending
in the High Court.

[The Ministry of Works & Housing O.M. No, K-11011/10/81-
DDVA dated 2 April, 1982]

Recommendation

As the dispute regarding construction of 177 houses in Wazirpur
Phase I is pending before the Arbitrator, the Committee do not wish
to make any observation at this stage. They would like to be in-
formed of the outcome of the arbitration proceedings and of the
position regarding recovery of the amount due from the contractor.

[Sl. No. 40—Part 3.85 of the Public Accounts Committee’s 18th
Report (7th Lok Sabha)l

Action Taken

As the contractors have neither been submitting statement of
facts nor replying to the letters sent to them, the Arbitrator is being
requested to proceed ex-parte. The only course open for the DDA
is to get the award from the Arbitrator, make it the rule of Court
and then initiate legal proceedings for recovery of the amount.
Efforts in this direction will be made after the Arbitrator gives his

award.

[The Ministry of Works & Housing O.M. No, K-11011/10/81-
DDVA dated 21-11-1981]

Recommendation

The Committee note that in October, 1974 the members of Urban
Art Commission accompanied by the Secretary and the Architect
Planner of the Authority inspected the premises and building under
construction in the Kalkaji district centre. The Commission inter
alia found that ‘no project report or a comprehensive programme
seems to have been prepared for a scheme of this magnitude and
complexity........ , the present concept, plans and the architectural
details are most unsatisfactory and if the construction of this com-
plex is allowed to proceed based on the present concept and plans
it is not difficult to predict that the result will be in a major failure
both functionally and aesthetically’.

The Committee are constrained to note that the planning and
designing of the District Centre was done unsatisfactorily as has
been pointed out by the Urban Art Commission. The Committee
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have been informed that the project is being modified on the basis
of the Commission’s recommendations. They would like to be in-
formed of the further progress made in the matter.

[SlL 49 & 50—Paras 5.26 and 5.27 of the Public Accounts Com-
mittee’s 18th Report (7th Lok Sabha)]

Action Taken

As per the Master Plan, a District Centre serves as a nucleus to
the surrounding communities and serves a population of between 1.5
lakhs and 2.5 lakhs. To provide services to such a large population,
it has to have areas for community facilities, industrial-cum-shopping
centres, service centres, semi-Government offices, bus terminals and
other facilities like zonal municipal offices and recreation/cultural
centres. In the Kalkaji District Centre, the commercial area has al-
ready been identified and a large majority of the commercial plots
have already been disposed of. The Delhi Development Authorities
have reported that a revised plan, incorporating several im-
provements, was propared in September, 1978 and that the details of
sectors, other than commercial, are being worked out accordingly.
The revised layout plan of the Kalkaji District Centre, prepared by
the Delhi Development Authority, was considered by the Delhi
Urban Art Commission in June, 1979 . The Delhi Development Au-
thority had approached the Commission in July 1979 with the
suggestion that the layout plan, as already prepared by them, be
permitted to be adopted. This suggestion is under consideration of
the Delhi Urban Art Commission. It may be mentioned that the
Plan for the District Centre was approved by the Delhi Development
Authority in August, 1969 whereas the Delhi Urban Art Commission
was eitablished with effect from 1-5-1974, '

[(The Ministry of Works & Housing O.M. No. K-11011/10/81-
DDVA dated 2 April, 19821



(PART W)

MINUTES OF THE 16TH SITTING OF THE PUBLIC ACCOUNTS
COMMITTEE HELD ON 13 OCTOBER, 1982

The Committee sat from 1700 to 1915 hours.
PRESENT
Shri Satish Agarwal—Chairman
MEMBERS

2. Smt. Vidyavati Chaturvedi

3. Shri G. L. Dogra

4. Shri Bhiku Ram Jain

5. Shri Uttam Rathod

6. Shri G. Narshimha Reddy

7. Shri B. Satyanarayana Reddy
8. Shri Nirmal Chatterjee

REPRESENTATIVES OF AUDIT

Shri R. K. Chandrashekharan—Addl. Dy. C & AG of India
Shri M. M. Mehta—Director of Audit, Central Revenues
Shri G. R. Sood—Joint Director (Reports)

SECRETARIAT

Shri K. C. Rastogi—Chief Financial Committee Officer
Shri K. K. Sharma—Senior Financial Committee Officer

The Committee considered the draft 104th Report on action taken
by Government on the recommendations contained in their 18th
Report (7th Lok Sabha) on Delhi Development Authority and
adopted the same with certain amendments/modifications as shown
in Annexure I

The Committee also approved certain other modifications arising
out of factual verification by Audit.

The Committee then adjourned.
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ANNEXURE I

LIST OF AMENDMENTS/MODIFICATIONS MADE BY THE PUBLIC ACCOUNTS
COMMITTEE IN THE DRAFT 104TH REPORT ON D.D.A.

- it —

Page

Para

Line(s) |

Amendments/Modifications

7&8

11

4
17

1.11

1.11

1.11 {iv)

1.15

%g:'s from

For the sehtence “There has been no........ units”

ttori and Read *“‘Siricé no alternative site could be made available

1—3

16 —20

16

for setting up industrial units there has been no
‘¢heck ‘on the further growth of industrial units in
hon:cotiforming arcas.”

‘For “On the contrary” read “At the same time”

For “failure.............. facilities 7ead:

“(iv) failure to provide land to the existing industries
of non-conforming areas at predetermined rates,
requisite incentives and other_facilities.”

Add -at the end:
“The enquiry should be conducted and completed

as expeditiously as possible and action taken thereon
reported to the Committee latest by 31 January,

1983.”

For “The Committee recommend........ future”

Read “The Committee recommend that the matter
should be enquired into and responsibility be fixed
for the lapse. The results of the enquiry should be
communicated to the Committee by 31 January,

1983.”
Add ‘than in observance’ after the word ‘breach’

The existing paragraph may be substituted by the
following:—

«“;.22 The Committee arc not at all satisfied with the
teplg' of the Ministry to the effect that the
land ‘carmarked and developed for allotment to
small scale industrics was not allotted for industrial
p but was allotted for a different purpose
to . Tata Iron and Steel Company for
setting up & steel stockyard. This allotment, in
the opinion of the Committec, was  absolutel
unwarratited and has stifled the growth of
scale industries.

The Committee have been informed that the Minis
have requested the Delhi Administration
D.D.A. to conduct necessary inquiry, if not already
done. This again betrays the lackadaisical ap-
proach of the Ministry and the D.D.A. to the
observations of the Committce. The Committee
desire that the inquiry should be conducted ex-
peditiously and they should be apprised of the
results thereof by g1st January, 1983. The Com-
mittec would also like Government to examine the
feasibility of resuming this land for allotment “te
small scale ind units.”
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Page

Para

Line(s)

Amcndmenta/Modiﬁcati_om

20

25

g

1.25

1-28

128

lastline

For

The ecxisting paragraph may be substituted by the
following: ' ‘

“1.25 From the reply furnished by the Ministry of

Works & Housing, the Committee note that in
spite of specific jnstructions isued to D.D.A. by
the Ministry of Works and Housing regarding ex-

ditious exccution of lease deeds in respect of
industrial plots, there were 2042 cases out of a total
number of 2,610 cases in which lease deeds were
yet (February 1982) to be executed. The Com-
mittce fcel that this is clearly indicative for
the lack of scriousness on the part of D.D.A.
in  getting the lease . deeds executed.

The Committee note that 316  allottres
were  not coming  forward to’ execute
lease deeds in spite of repeated reminders in
1,101 cases required formelities with regard  to
execution of deeds had not been completed ard
in another 312 cases the allottees had not returncd
the lease deed papers after getting them
stamped from the  Sub-Registrer. There
is no plausible explanation for the
non-execution of lease  deeds, cspecially
looking to the last category of 312 cases, who
inspite of having got the decds stamped, are  not
coming forward for execution of lease deeds.
The Committee would like the Delhi Development
Authority to take the initiative in this matiar
and get the lease deeds cexecuted within a specified
period.  The resulis of these efforts should be
communicated to the Committce by 31 January,
1983. The Committce desire that a proper system
should be evolved by D.D.A. whereby the lease
deeds may be got executed simultaneously with the
handing over possession.”

*“The Committee regret to note that the.”

Read «“The Committee are unable to accept the
position that”

The following may be added as the last sentence of the

para : .

“The action-taken in this regard should be intimated -

to the Committec by gt January, 1983."”
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Page ~ Para ' Line(s) ' Amendments/Modifications
28 1'3.1 ~  The c;:ist'ins paragraph may be substituted by -the

following :

“1-31 The Committee are constrzined to note that
the delay in execution of lcase deed by the LDA
in favour of Delki Administration in rcgard te €6-4
acres of land transferred to it 2t Kall:ji District
. Centre had resulted in avoidable litig: tien a5 one

+ of the allottees of the plots in tle Certre had
contested the ownership rights of the DDA,
The reply of the Ministry is silent abovt 1he
circumstances which led to th: deviatian from the .
normal practice of lease prescribed under  the
large Scale Acquisition Scheme in this case. The
Committee weould like this to be expliinced and the
lease decd cxccuted by 31 January 1983.”

‘29 .o 2 Add ‘an! exorbitant rise in prices of land’ after the
' words ‘Commcrcial Flaty,

29 .. 3 For ’(Paragraph §-25, S. No. 48)
Read ’(Paragraphs 5-25 & 5-28 S. Nos. 48 and

51)

31 194 . Delete paragrapb 1:34 and re-number the subsequent

' pages and paragraphs accordingly

32 - 1 &2 Delete *Exorbitant.......... 51.

35 1-37 ‘e The existing paragraph may be substituted by the
fcllowing

“1-36 The Ministrv f Wirks and H :usine  have
tried tc justify the auctioning of commercial Plots
at extraordinarily high prices by culculniing
the price of land per square metre an the basis -
floor area on the assumption that multi-storeyed
buildings are erected on such plots. Keeping
in view the avowed objective of the D.D.A to Ke
under control the escalation in prices of land in
Delhi the Committee wish to stress that an irdepth
examination of the present systems of auctionirg
of commercial plots should be carricd out. In
this examination, reputed economists, sccial scientists,
architects, rtc. may be associated in order to
ascertain how far the present palicy Las resyjted
in escalation in prices of lard ard ather goods
induding essential items and services in the
capital and whether the present policy needs
Mﬁcation- “e o

89 1-40 15 For ‘farmers®
Read “landowners™
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Page Para Line(s) . Amendments/Modifications
39 1-40 18—20  For the. sentence “The: Commitice. ... .. regird.”

Read ¢“The Committee are strongly of the apinion
}ha_t‘ the Act should be so amended us ta provide
for —

(a) some specific period, not exceeding two years,
within which the acquisition proceedings
should be finalised right from the date of first
notification.

(b) market price of land be puid to the owner
on the basiy of prevailing price in the same/
adjoining arcas on the dute of acquisition
order; =

(c) at lcast ape plot at the prcdetermined rate in
the same area or in the vicirity should be given
to the awner whase lard has been zcquired:

and

(d) at least one member of the family, whose
land has been acquired, be provided suitable
employment.”’




APPENDIX

Statement of Conclusjons and Recommendations

-~

Sl. No. Para No. Ministty Recommendations and Conclusions
Concerned
1 2 3 4
! I'4 Nli?m / of The Committee are unhappy that there has been unusual delay
Works on the part of the Ministry of Works and Housing in furnishing action
and taken replies to the recommendations contained in their 18th Report
Housing on Delhi Development Authority. Although the replies, duly vetted
by Audit, were required to be furnished by October 1981, the last
batch of replies was furnished in August 1982 only i.e. 10 months
after the due date
2 15 Do. The Committee regret that even the setting up of Monitoring

Cell in the Ministry of Finance to ensure timely submission of action
taken replies has not been of much help. The Committee would like
the Monitaring Cell in the Ministry of Finance to be more vigilant in
future in ensuring that the Ministries/Departments furnish action
taken notes to the Committee promptly and within the stxpulated
period of six months.
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1.7

Min. of Works
and Housing

The Committee expect that final replies to those recommen-
dationg and observations in respect of which only interim replies have
been furnished by the Government, so far, will be made available
to the Committee expeditiously after getting them vetted by Audit.

From the reply furnished by the Ministry of Works and Housing
and from the Study of the Delhi Master Plan, the Committee find
that between 1962 and 1968. there was a phenomenal increase of
14,000 industries in non-conforming areas of Delhi which were run-
ning without licences. It is inconceivable as to how so many indus-
tries could be established when there was a total ban on issue of
licence to industries in non-conforming areas. The Committee can-
not but reach the conclusion that such phenomenal growth in the
number of industries in non-conforming areas could not have been
possible without the connivance of concerned authorities. Had the
concerned officers of the Delhi Municipal Corporation shown the
prudence expected of them and been vigilant enough, the illegal
operation of industries would not have taken place.

The Committee cannot but express their serious concern over the
prevailing state of affairs. While the Government and the DDA were
to carve out industrial areas as laid down in the Master Plan and
then to shift the industries to such new developed areas, it is a mat-
ter of regret that no concrete steps in this direction have been taken

(44



with the result that the Master Plan has more or less remained
merely a document on paper and no development worth the name
has taken place in the city of old Delhi. Consequently, Delhi Admi-
nistration had to liberalise the policy of granting licences to indus-
tries in non-conforming areas—first in 1968 and again in 1975.

The Committee regret to find that for all these twenty years no
serious effort has been made to develop industrial areas on the basis
of the Master Plan. Since no alternative site could be made avail-
able for setting up industrial units there has been no check on the
further growth of industrial units in non-conforming areas. At the
same time, the small industrial units were put to great hardship by
not granting them the municipal licences, even to those units which
were in areas not mentioned in the Master Plan as non-conforming.
This has resulted on the one hand in harassment to the small indus-
trialists and on the other hand in financial loss to the Delhi Munici-
pal Corporation as they could not collect licence fee. This is indica-
tive of total failure on the part of Delhi Development Authority in
ensuring the planned growth of industries in Delhi.

In view of the above, the Committee recommend that a thorough
enquiry should be conducted by Government to fix responsibility
for the non-implementation of the Master Plan in the city of old
Delhi. This enquiry should, inter alic, go into the following
matters: —

(i) reasons for the failure to identify the non-conforming
areas;
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(ii) the circumstances ih which new units were ailowé;l— to
come up in non-conforming areas;

(if) failure to develop new industrial sites as laid down in the
Master Plan;

(iv) failure to provile land to the existing mdustnes of ’no'h- h

conforming areas at pre-determined rates, requisite incen-
tives and other facilities;

(v) failure to evolve consistent and cléar policy regardmg gram
of ad hoc licences to all industries in Delhi till these were
given alternate sites; and

(vi) failure to develop the city of Delhi on the lmes ag laid
down in the Master Plan.

The enquiry should be conducted and cdmpieteci ag . expedmously
as possible and action taken thereon reported to the Committee latest
by 31st January, 1983.

In their reply the Ministry of Woi'ka and Housing have stated:
that the Delhi Development Authority has informed thém that ‘thi
number of persons who had applied for industrial plots before 1976

43¢



was by mistake mentioned as 700 instead of 70 and on checking up
the position further the actual number was found to be 84 It is
interesting to note that till 19 March 1982 the Delhi Development
Authority has been reporting to the Ministry of Works and Housing
that the claims of 700 persons who had applied before 1976 have
almost been finalised. This discrepancy clearly shows that there is
no proper system of maintenance of records in the Delhi Develop-~
ment Authority. This is also indicative of the casual manner in which
information is being furnished to the Committee without getting the
same properly checked up. The Committee recommend that the
matter should be enquired into and responsibility be fixed for the
lapse. The results of the enquiry should be communicated to the
Committee by 31st January. 1983.

The Committee are surprised to find that out of 1068 units in non-
conforming areas which have been allotted alternative sites, only 96
units have vacated the old sites and the remaining 972 units are still
working in non-conforming areas. This clearly shows that the mat-
ter has not been dealt by DDA with the seriousness it deserves.

It has been stated by the Ministry of Works and Housing that as
per policy followed by the Directorate of Industries, Delhi Adminis-
tration, the units which have been allotted land under shifting pro-
gramme, are not eligible for registration if they continue to function
in the non-conforming premises even after the expiry of the mora-
torium period, as per the lease deed/validity period of their factory
building plan, inspite of a valid municipa] licence. On its part, the

S1T
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Municipal Corporation of Delhi also refuses to grant licences for
setting up of industries in non-conforming areas. As there has been
a steady growth of industries in non-conforming areas and in view
of the slow pace at which these industries are being shifted to the
new areas allotted to them, this policy seems to have been followed
more in breach than in observance. The Committee would therefore

stress that atleast in future this should be followed by the Delhi
Administration/Delhi Municipal Corporation in letter and spirit.

The Committee are not at all satisfied with the reply of the
Ministry to the effect that the land earmarked and developed for
allotment to small scale industries was not allotted for industrial
purpose but was allotted for a different purpose to Messrs. Tata Iron
and Steel Company far setting up a steel stockyard. This allotment
in the opinion of the Committee, was absolutely unwarranted and
has stifled the growth of small scale industries.

The Committee have been informed that the Ministry have
requested the Delhi Administration and D.D.A. to conduct necessary
inquiry, if not already done. This again betrays the lackdaisical
approach of the Ministry and the D.D.A. to the observations of the
Committee. The Committee desire that the inquiry should be con-
ducted expeditiously and they should be apprised of the results
thereof by 31st January, 1983. 'The Committee would also like
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Government to examine the feasibility of resuming this land for
allotment to small scale industrial units.

From the reply furnished by the Ministry of Works and Housing,
the Committee note that in spite of specific instructions issued to
D.D.A. by the Ministry of Works and Housing regarding expeditious
execution of lease deeds in respect of industrial plots, there were
2,042 cases out-of a total number of 2,610 cases in which lease deeds
were yet (February, 1982) to be executed. The Committee feel that
this is clearly indicative of the lack of seriousness on the part of
D.D.A. in getting the lease deeds executed. The . Committee
note that 316 allottees were not coming forward to exe-
cute lease deeds in spite of repeated reminders; in 1,101 cases re-
quired formalities with regard to execution of deeds had not been
completed and in another 312 cases the allottees had not returned
the lease deed papers after getting them stamped from the Sub-
Registrar. There is no plausible explanation for the non-execution
of lease deeds especially looking to the last category of 312 cases,
who inspite of having got the deeds stamped, are not coming for-
ward for execution of lease deeds. The Committee would like the

Delhi Development Authority to take the initiative in this matter

and get the lease deeds executed within a specified period. The
results of these efforts should be communicated to the Committee
by the 31st January, 1983. The Committee desire that a proper
system should be evolved by D.D.A. whereby the lease deeds may
be got executed simultaneously with the handing over possession.

- - i e A —
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The Committee are unable to accept the position that responsibi-
lity for disposing of four cinema siteg without prior approval of the
competent authority could not be fixed. They are unable to appre-
ciate fully the reason given for this. The concerned officers who
were on deputation with DDA and have been repatriated could still
be asked to explain through their cadre authorities. The Committee,
therefore, desire that the circumstances in which these cinema sites
were given on annual ground rent without obtaining proper sanction
of the competent authority should be investigated, responsibility
fixed and action taken against those found guilty. The action taken

in this regard should be intimated to the Committee by 31st
January, 1983.

The Committee are constrained to note that the delay in execu-
tion of lease deed by the D.D.A. in favour of Delhi Administration
in regard to 66.4 acres of land transferred to it at Kalkaji District
Centre had resulted in avoidable litigation as one of the allottees of
the plots in the Centre had contested the ownership rights of the
D.D.A. The reply of the Ministry is silent about the circumstances.
which led to the deviation from the normal practice of lease pres-
cribed under the Large Scale Acquisition Scheme in this case. The
Committee would like this to be explained and the Lease Deed
executed by 31st January, 1983. '

81T



12

13

1-36

r-39

Do.

Ministry

of Works

& Housing

Rural

Reconstrue
ction,

The Ministry of Works and Housing have tried to justify the
auctioning of commercial plots at extraordinarily high prices by
calculating the price of land per square metre on the basis of floor
area on the assumption that multi-storeyed buildings are erected on
such plots. Keeping in view the avowed objective of the D.D.A. to

keep under control the escalation in prices of land in Delhi, the Com- .

mittee wish to stress that an indepth examination of the present
system of auctioning of commercial plots should be carried out. In
this examination, reputed economists, social scientists, architects,
etc. may be associated in order to ascertain how far the present
policy has resulted in escalation in prices of land and other goods
including essential items and services in the capital and whether the
present policy needs modification. '

The activities of the D.D.A. are both of commercial and non-
commercial nature. The Committee have taken exception to the
profiteering of a high order in regard to auctioning of commercial
plots by the D.D.A. They are not clear whether in the matter of
payment of compensation to the poor land-owners from whom land
is acquired for the D.D.A,, any distinction is made on the basis of
the purpose of acquisition, i.e., general public purpose or commercial
purpose. In any case, it is but fair that the poor land-owners should
at least get a share in the overall profits of the DDA. It was in this
context that they had recommended that the Land Acquisition Act
may be suitably amended so that the interests of the land-owners are
properly safeguarded. The Committee note that the question of
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amending the Act is under consideration of the Ministry of Rural

Reconstruction. The Committee are strongly of the opinion that the
Act should be so amended as to provide for—

(a) some specific period, not exceeding two years, within
which the acquisition proceedings should be finalised right
from the date of first notification.

(b) market price of land be paid to the owner on the basis of

prevailing price in the same adjoining areas on the date
of acquisition order;

(c) at least one plot at the pre-determined rate in the same |

area or in the vicinity should be given to the owner whose
land has been acquired; and

(d) at least one member of the family, whose land has been
acquired, be provided suitable employment.







